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LQOK SABHA
nday, 12tk December, 1985

The Lok Sabha met at Elsven
of the Clock.
[MR SPEAKER in the Chair)
ORAL ANSWERS TO QUREBSTION?
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Shri Shree Narayan Das: May I
know whether the hon. Minister will be
able to give us an indication of the achieve-
ments so far made it that Plan?

Shri Anil K. Chandat In the first
two years I must admit the progress has
mot been very spectacular, but she difi-

mLS-D

r'-"\.. > ] 8
culties of dcvcfoi:r'ﬁc.ﬁt"l!t!rl-q?n_ rl%e?y}
undeveloped area like this are apparent.
Up till now they have been able to spend
& little over Rs. 14 lakhs, Bur recently
there has been a demand for another
Rs. 4o or 50 lakhs which demand is now
being looked into by the Planning Commis-
sion and we hope that by the end of this fin-
ancial year about Rs. 60 lakhs worth of work
would be done.

Shri Shree Narayan Das: What is
the total amount for which the Government
of India has taken the responsibility in the
:‘ﬂgmenmion of this Development

Shri Anil K. Cbanda: For this Seven,
Year Development Plan th: total is
Re. 223 lakhs out of which Rs. 17 lakhs
are carmarked for a ropeway. This will be
treated asaloan. The rest will be given by
the Government of India.

st W v wr A S wwar
g e 7 o wrefi fagtew a1 wherd
vt aw fefers @ ), fed @
o oA g, e wal ax
wi § ar fet o ™ §°?

Shri Anil K. Chanda: The difficulty
has been to procure suitable personnel for
working in that area, We have securcd
the services of some, like the forest officers.
But in the Fisheries, Co-operative and
certain other depaitments we have not yet
been able to secure adequate personnel.

Shri Shree Narayan Das: May I
know whether any part of this expenditure
that is going to be incurred on this Plan
is going to be mat from the local funds?

Mr. Speaker ;: ‘Local funds’ means?
Shri Shree Narayan Das: From

the Darbar.

qum st awy difew wrd st
(st oo Age) - wfER
g WO WA A Ak s § Wi
JG% wETT  EH I agEm
ad
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Steel Prices

*y33. Shri Bahadur Shi:s will
the Minister of Commerce and Industry
be pleased to state:

(a) the difference between the Indian
and World prices of Steel ‘on the 15th
November, 1955; and

(b) the extent of increase in Indian
prices of Steel effected during 19557

The Minister of Commerce (Shri
Rarmarkar): (a) The present difference
in price is about Rs, 165/- per ton in favour
of the Indian consumer.

(b) The average increase is of the order
of Rs. 100/~ per ton.

Shri Bahadur Singh: What was
the quantity of iron nld{ with private
producers in India when this increase in
price was announced ?

Shri Karmarkar: The quantity of
iron ready?

Shri Bahadur Singh: The quantity
of iron ready with private producers in India
when this increase in price was announced,

Sarl l(u'nu;'knr: Of iron and steel
I should like to have notice of that question?

Shri Bahadur Singh: May I know
the quantities that will be required to be
imported during the next year?

Shri Karmarkar: Our present re-
quirements are asscssed to be about a million

tons of steel.

Shri Bahadur Singh: Does the
increase in price affect all kinds of steel
uniformly; if not, what are the reasons
for it? p

_ 7
Shri Karmarkar: The increase in
the world price or in our price ?
Mr, Speaker: Our prices.

Shri Karmarkar: The price that has
been fixed is fixed by Government. The
retention price—the latest—.has been fixed
at Rs. 385, That is the price fixed. And
we fix also the sale price, and that is
Rs. 115 per ton is excess of the retention
price. Those prices are fixed by Government.

. Pandit D. N. Tiwary: May I know
in how many kinds of steel the original
price of steel rose since 1950, and so what
extent ?

Shri Karmarkar: In 1951 July the
increase was Rs, 100in respect of galvanised
sheets. In 1952 July the increase was
Rs. 50 in mﬁ»ecr of all kinds of steel except
billets the price of which was increased by
Ri. 45. In 1952 September the increase

12 DECEMBER 1955
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was Rs. 40 per ton on an average. In 19
March the fz:creasc was Rs. 18 perton g;
an t;rgnge. In 1955 July the Incntme was

) on an average per_ton. In 195%
October the increase was Rs. 80 per tom
on an average, These were done on the
advice of the Tariff Commission.

Sbri T, S. A. Chettiar: May I know
whether this increase in the world price
of steel is due to shortage, and what will
be thcogﬂ'etctlof this increase in the world

steel on our import policy, since
we gepﬂnd to & large extent on im'portcd

steel
[}

Shri Karmarkar: Perhaps my friend
thought I was referring to rhe]njwrldy prices.

was referring to the increasc in our prices
not the world prices. The world prices,
":ﬂ’ according to the needs, requirements
etc.

ShriT.S. A. Chettiar : rose—
0Oil Refinery at Bhavnagar

%725, Shri T.B. Vittal Rao: Will the
Minister of Production be pleased to refer
to the reply given to Starred Question
No. 1838 on the 16th September, 1955
and state:

(a) whether the sponsors of the fourth
i Refinery at Bhavnagar have since
submitted full particulars of the project;

(b) if so, whether the same has been
examined by Government; and

{c) when it is likely to be finalised }

The Minister of Production Shri
K. C. Reddy): (a) No.

(b) and (c). Do not arise,

Shri T. B. Vittal Raot May I know
whether any time-limit has been fixed for
the submission of this project report from
the French firm as was done in the case
of the synthetic oil plant ?

Shri K. C. Reddy: I do not see why
we should fix a time-limit for the submission
of the project report. Here was an instance
_of private enterprise coming forward on
its own, and rhey said they will send fuller

sals. Government are awaiting those

er proposals. There is no need either

to fix any time-limit or to invite them to
submit it within & period of time.

Shri T. B, Vittal Rao: May I know
whether Government have indicated to the
privatc firm as well as to the French firm

‘Wwhich was to submit & project report, as

to the installed capacity of that refinery?

Shri K. C. Reddy: I made it clear
that it is not for the Governmen to take the
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initiative in the matter. Private enterprise
has taken it, and they have given us some
sketch and we are awaiting
their T proposals. What we are now
expectitg is not a project report but fuller
pmponl_s with regard to the setting up of
an additional oil refinery.

Shri Chmattopadhyaya: May I know
whether the French firm has expressed its
intention to icipate in the capital and,
if so, what advice has been tendered by the
Government ?

Mr. Speaker : I think the question
is premature in view of the answers given
they say they are awaiting propsals,

ShriK. C. Reddy : Weare not directly
dealing with the French firm at all, It is
a private industrialist from our country
who is dealing with the French firm.

Common Production Programme

*726. Shri Dabhi : Will the Minister .

of Planning be pleased to refer to the reply
given to starred question No. 497 on the
16th August, 1955 and state :

(a) whether Government have now
taken a final decision regarding thé indus-
tries for wlich a common production
programme in the large and small scale
sectors was to be formulated ; and

(b) if so, the details thereof?

The Deputy Minist f Plannia
(Shri GS.N. Mizhrn)q (a.JrNc?. Sir, .

(b) Does not arise.

Shri Dabhi : Could we know the names
of the industries for which the common
Fraductiun programme is likely to be
ormulated ?

Shri 8. N. Mishra : We cannot give
any information on that point at this stage.

Shri Dabhi: How long will it take
Government to decide this matter ?

Shri S. N. Mishra : About the exact
time also I am afraid I cannot give any
indication.

Fm-thiﬁ Commission on Re-
covery Abducted Women

*727. Shri D. C. Sharma: Will
rime Minlater be pleased to state :

(@ whether the Fact-Finding Com-
mussion sppointed jointly by the Govern-
ments of India and Pakistan with regard
to the recovery of abducted women has
submitted its report ; and

(b) ifso, whethe it has been contidered ?

12 DECEMBER 1955
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The Minister of W Housin,
msuwlr(au:usmsﬁgm'a

(a) No.

(b) Does not arise.

Shri D. C. Sharma: May I know
when this Fact-Findng ssion was
appointed aod who were its members ?

Sardar Swaran Singh: The Fact-
Finding Commission consisted of two high-
powered officers representng the Govern-
ment of Indja and the Government of Pakis-
tan. They were to  be assictsd by two
officers of the rank of Deputy Commussioners,
The two assisting officers have already sub-
mitted some tentatiye recommendations and
hthlg are under examination by the two

-powered officers wl:0 were to meet on
the 7th December, 1955 to finalise their
report. Government has not 1yct received

gh-powered
T8,

Shri D. C, Sharma : Has it come to
the notice of the Goyernment of India that
a statcment was made by a Pakistan high-up
that there were steveral thousends of abduc-
ted women stillin India and Pakistan and
that not much was being done to restore
them to their proper home land ?

Sardar Swaran Singh: I have not
scen that particular statement which the hon,
Member has in his mind. But I mayadd
that the work {s going on, and the report
of the two high-powered officers is only to
assess the outstanding work and to see
what further steps are necessary; it is not
that the work is at a standstill because we

arc awaiting a report.

Shri D, C. Sharma : Will the hon.
Minister kindly tell the House how long
it will take for the finelisation of the report,
and for the implementation of the recom-
mendations contained therein, because
this is an issuc which has been long in the

Sardar Swaran Singh: 1 do not
think I could add anything to what 1 haye
already said. The two high-powered offi-
cers were to meet on the 7th December,
Their report is awaited, and soon as it is
reccivad, the Government will examine
it. .

Indisns in Australis

*728, Shri Krishnacharys Joshi :
Will the Prime Minister bc pleascd to
state :

(a) the total number of Indians in
Australia; and

(b) whether they are enjoying previ-
leges of citizenship ?
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The P, Secre to the
Miister of Bt Attatrs” ‘(shet
Sadath Ali Khan) : (a) About 2000.

(b) The resident Indians enjoy Austra-
lian citizenship rights.

Shri Krishnacharya Joshi : May I
know whether the domiciled Indians in
Aunr;lil are allowed to take their families

ShriSadath AllKhan : Yes. Indians
domiciled in Australia may take their
families lpwvided they can live there in
reasonable comfort.

Shrl Krishnacharya Joshi: May I
know whether recently any students have
been sent to Australia under the Colombo
Plan, and if so, their number ?

Shri Sadath All Khan: Yes, The
figure given includes 150 students who have
gone under the Colombo Plan.

Shri N. R. Munlswamy : M:y I
know the special disabilities these Indians
suffer from in Australia ?

Shr:_ Sadath Ali Khan : Not that we
w of.

Shri Chattopadhyaya : May I know
whether there has been any relaxation in
the white labour policy followed by the
Goverl?lment of Australia during recent
years

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): I suppose the hon. Member is
referring to their immigration policy. So
far as we know, there has been no particular
chang:, and I am to tell the hon. Mem-
ber that we are not particularly interested in
the matter cither.

" Dr. Suresh Chandra: May I know
whether there was any racial discrimination
against Indians. there ?

Shri Sadath Ali Khan : Not that we
know of.

Rock Salt
*vyag9, Shri M. L. Agrawal: Will

the Minister of Production be pleased to
state :

(a) whether it is a fact that steps are
ing taken to manufacture Rock Salt in
India ;

(b) if so, where; and
{c) the quantity to be manufactused ?
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The Parlamentary Secretary to the
Minister of Production (Shri R.G
Dubey): (a) to (c). Rock saltis not
manufactured, but is & natural product
excavated from salt mines.

Presumably the Member is referring
to the proposal for the working of the
Mandi Salt Mines by the wet mining process
according tothe lChEmEI%I:le bya Swise
Firm of Engineers. scheme is still
under investigation. As an essential preli-
minary, core drilting to assess the exact
extentof the reserves of rock salt was undez-
taken. Results of core drilling are now
available, The nature of process to be
adopted, whether it should be by wet
mining or dry mining and other aspects
of the scheme are now under consideration.
The quantities of rock salt that could be
mined will depend on the process that will
be adopted.

Shri M. L. Agrawal: May I know
the quantity of rock-selt produced from the
Mandi mines ?

Shri R. G. Dubey : For the present,
1t is 1,5 lakhs of maunds, but it is not used -
for human consumption. o

Shri Hem Rpj : May I know whether
in view of the fact that the development
scheme in respect of the Mandi mines has
fallen through in the First Five Year Plan,
it is proposed to include it at least in the
Second Five Year Plan ?

The Minister of Production (Shri
K. C. Reddy): In the First Five Year
Plan, we could not go ahead with the scheme,
because of certain technical difficulties
and hurdles which we had to get over.
As has been indicated in the answer already,
after the scheme was made available to us,

we wanted to make sure whether there is

enough reserve in the mines to exploit it
fora period of at least ten years. So, we had
to teke up core-drilling etc., and this has
been completed now. But as I said, there
have been certain technical difficulties; and
there may be differences of opinjon between
the Swiss Firm of Engineers and our own
Geological Survey Department. These
differences have got to be examined, Be-
cause of these reasons we could notgo ahead
with the implementation of the scheme in
the PRirst Five Year Plan. The question
of including a suitable provision for itin the
Second Five Year Plan is now under con-
sideration.
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Man_nfnctnre of Windmills

*730 Pandit D. N, Tiwary: Will
the Minister of Commerce and Industry
be pleased to state :

(a) whether any proposal to manu-
facture windmills in India is under. consi-
deration of Government;

(b) if so, whether any decision has
"been taken in the matter;

(c) whether the proposed factory is
to have technical collaboration with any
foreign firm ; and

(d) ifso, with whom ?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). An appli-
cation under the Industries (Development
& Regulation) Act, 1951, has been received
from M/s. E. M. Allcock & Mohatta Ltd.,

Calcutta, for the manufacture of windmill -

pumps in India, and it is proposed to grant
them a licence for the project.

(c) No, Sir.
(d) Doesnotarise.

Pandit D. N. Tiwary: May I know
whether any estimate has been made of the
requirements of the country for windmills ?

Shri Karmarkar: This application
is for 2400 windmills, but what would be
required would depend upon the ing
usec of it and the various sites suitable for it
where there is sufficient velocity of wind.
Por that, attempts are being made. There
is a scheme entitled ‘Utilisation of wind-
power’ by Dr. Neelakantan in different
parts of the country.

Paadit D. N. Tiwary: What will the
capscity of the m#l which will manufac-
ture windmills when it is erected ?

Shri Karmarkar: The specifications
of the complete windmills proposed to be
manufactured are 12 tt. wind-wheel and 40
ft. tower, which type is said to have been
fom suitable for this country of low wind
velocity.

Shri B. D. Pande: May I know
whether any windmill has been imported
from outside and tried in the hill region
where there is scarcity of water ?

Shri Karmarkar : The stations
where these are being tried are in the Plain
area,and they are |
Coimbatore districts.
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bri B. D. Pande: Nowhere in the
hill area has it been tried, so far as I know,

I;;:Shri Karmarkar: So far as I know

Drugs and Raw Materials

*731. Shri Jhulan Sinha : Will
the Minister of Commerce and lndulul-y
be pleased to atate;

& ("h“'h“ﬂ:.’, it is a glct rI:;t restric-
ons have n imposed on the impott
of drugs and raw materials used in the
preparation and administration of indi-
genous medicines in India; and

(b) if so, the justification therefor ?

.The Minister of Commerce (Shri
Karmarkar): (a) and (b), The hon,
Member has not specifically mentioped
the particular items of Drugs and Raw
Materials he has in mind. It is, therefore,
difficult to give a Erecinc reply. 1 may,
however, add for the information of the
hon, Member that crude drugs for Ayurvedic
and Unani Medicines are allowed import
on & 100 per cent quota.

Shri Jhulan Sinha: May I enquire
whether Government have reccived any
representation from the manufacturers of
indigenous medicine giving full particulars
and details of the restrictions put on those
drugs?

Shri Karmarkar: I am not aware
of any other represenmation except the one
from Andhra which did not mention any
specific items, but which wanted the whole
lot to be put on the OGL. Apart from
that, I am not aware of any other represen-
tation giving specific items. We shall be
glad to consider the matter, if such a repre-
sentation is made.
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" Automobile Tyres

*734. Shri CBandak:  Will the
Minister of Commerce and Industry
be pleased to refer to the reply given to
Starred Question No. 2399 on the 29th
September, 1955 and state:

(a) whether the Tariff Commission
was assisted by any tyre technologist
for examining the tyre prices submitted
by the tyre companies ; and

(b) whether the Tariff Commission
took into account the saving in raw rubber
effected by the companies by incorporating
cheaper materialelike Chinaclay and re-
claimed rubber ?

The Minister of Commerce (Shri
Karmarkar): (a) The Tariff Commission
was assisted by competent technical staff
in this enquiry. But since Government
do not employ a tyre technologist, the assis-
tance from such a person was not available
to the Commission.

(b) The Tariff Commission took into
account the actual cost of rubber compound
which includes a varicty of materials besides
raw rubber. '

Shri S. V. Ramaswamy: Is there
any proposal to manufacture carbon black

which is -essential for the manufacture of
tyres ?

L ]
Shri Karmarkar: I should not like
to give a loose reply to this gquestion.
should like to have notice. here is a
proposal, so far as I know.

Shri A. M. Thomas: May I enquire
whether Government have taken any decision
on the various recommendations of the
Tariff Commission with rcgard to suto-
mobile tyre prices and the setting u of a
pilot project and other allied matters

Shri Karmarkar: Regarding the
latter, I have not got with me at present
thei ton. Regarding price ction,
theCommission recommendad thata uniform
reduction of 11 per cent should be made in

' ‘the current nét dealer prices, :ind 1 think

wg accepted that recommendation.
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Shri Joachim Alva: Government
are aware that huge sums of money are sent
out of India by foreign monopolisticcombines
who do tyre manufacture in India, and also
that the I_Fn'c:m hit the consumer very
badly. ave Government at anir time
considered a proposal of sending out Indians
to examine the position of tyre manufacture
either in Central Europe or in the Far East
80 that our industry may be assisted.

¥ Shri Karmarkar: If the question
[arises, I should like to have notice.

i
‘,3 Snowfall in Lahoul and Spit

*738. Shrl Hem Raj: Will the
Prime Minister be pleased to state:

(2) whether it is a fact that some
hundreds of Indian wool traders of Lahoul
and Spiti with their merchandise and
animals returning from Tibet have been
stranded beyond Baralacha pass due to
th{:l early heavy snowfall in October last;
an

(b) if so, the arrangements made by
Government to bring them out with their
merchandise etc. from that place ?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) Yes. About—
two hundred.

(b) Nospecial arrangements were neces-
sary to bring these traders out because as
soon as the weather cleared about 5o per
cent, were able to make their way through
to Keylong and the rest went northwards
to Leh. The Punjab Government is assis-
ting them both %rectly and indirectly
through the J. & K. Government. They
have placed Rs, 25,000 atthelatter’s disposal,
Traders, however, have not needed help
asthey have beenable to borrow money from
local traders at Leh and made their way
homewards, but instructions have been
issued to the J. & K. Government to render
assistance, if any is required.

Shri Hem Raj: May I know whether
Government are aware that when the traders
of Lahoul and Spiti return from Tibe
t0 Kulu Valley via Baralacha pass, and
via Kashmir, their movements are restricted
and their merchandise is confiscated by
the Kashmir Government ?

Shri Sadath Ali Khan: We have
no information, I should be very surprised
if that was the state of affairs.

: gem;m.DP CI. Sluﬂntg It was t:amidc
v arliament ecre that t
Punjab Government i:r;iving :gfeym direct
as well as indirect help, May I know what
is meant b{l ‘indirect’ help and in what
form direct help is given?

Shri Sadath Al Khan: Indifect
help, of course, means transport and othe
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facilities, and dircct help, I suppose,
means money.
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All India Khadi and Viilage Industries
Board

‘uﬁ. Thakur Jugal Kishore Sinha:
Will the Minister of Production be
pleased to state:

(a) the programme prepared by the
All India Ehadi and Village Industries
Board for the training of personnel; and

(b) what steps have been taken by
the Board to function as a clearing house
of information and expansion relating to
these Industries ?

‘The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey): (a) and (b). A statement is
laid on the Table of the Lok Sabha, [Ses
Appendix IV, annexurc No. 38].
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Stores Purchase Committee Report

*740. Shri K. C. Sodhia: Will the
Minister of Works, Housing and Supply
be pleased to state the action taken by
Government on the recommendations
of the stores Purchase Committee in
to:

(a) the grant of . price preference to
indigenous suppliers;

(b) the formation of a Purchase and
Development Board and the non-official
purchase Advisory Council; and

(c) procedural recommendations re-
garding improving the payment terms
and other conditions of contract etc,
as also in regard to arbitration procedure
in supply contracts ?

The Minister of Works, Housing
tzd Supply (Sardar Swaran Singh):
(a) T'he scwcommendation has been accept-
ed by the Government.

‘b) The recommendation regardin
non-official purchase Advisory Counci
has been accepted by the Government and
action is being taken to set up the Council,
The recommendation regarding purchase
and development Board, is still under con-
sideration.

(¢) A smtement is laid on the Table
of the Lok Sabha, [See Appendix IV,
annexsure No. 39].

Shr! K. C. Sodhia: What is the range
of price preference afforded to indigenous
industries ?

Sardar Swaran Singh: There is no
such uniform rate. This depends upon
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each particular item. Care is always taken
to see that the manufacture does not under
this take exceptional profit,

Shri K. C. Sodhia: Who determines
the amount of preference to be given?

Sardar Swaran Singh: The pur-
chase organisation.

Shri Dabhit May I know if a price
preference is given to khadi?

Sardar Swaran Singh: That is of
the order of about 25 per cent. or so0, but I
have not got the exact figure.

Shri K. C. Sodhia: With reference
to the statement that has been placed on the
Table of the House, in regard to item (b),
it has been stated:—

“The recommendation has been
accepted but Government have
reserved the discrection that in
cases where stores can only be
obtained from foreign sources,
advance payment may be per-
mirtted if price considerations or
some special consideration may -
justify such a measure.””

1 want to know who is going to say that
the conditions are fulfilled and advance
payments should be sanctioned ?

Sardar Swaran Singh: Obviously,
those who are in charge of administration,
and in this. case, the respective purchase
organisation, if it is a contract which is
with the ISM in the United States or with

the India Stores Department in London
or the DGS and D in India,
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Shri J.K. Bhonsle: In about 15§
or 16 States altogether.

W uae fag sme : ag &t
wEX A ghred wr wsrw W)
W & wy @ oonfed ¥ fad
W g ?

sft %o ®o wiem:  off gt ywT)

Shri G. P. Sinha : M2y I koov the
number of refulees from Wost Pakistan
who are still not rehabjljtated ?

. Shri ]J. K Bhonsle : It is very diffi-
cult to give that fizure, But,. I ca: state
that we have practically broken the back
of this problem and a great majority of
them have been settled,

Fertilizer Plants

'm Shri T. B. Vittal Rao: Will
the Minister of Production be pleased
to refer to the reply given to Unst
Question No. 754 on the sth Seprember,
1955 and state:

(a) whether the Government of In-
in have since finalised the sites for the
location of two more fertiliser plants pro-
gt_uad to be installed during the Second
ive Year Plan; and
(b) if so, which are the sites selct-
and reasons for such selectione?

The Minister of Production
K. C. Reddy):s (a) No. N (Shrt

(b) Does not arise,
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Shri T. B. Vittal Rao: May I know
when a firm and final decision will be taken
regarding the site in view of the fact
hat the draft plan for 'the Secod Five
Year Plan is likely to, be finalised within
a month from now?

Shri K. C. Reddy: Governmem
arc awarc of the need to take an early
decision regarding this matter. As ‘the
hon.Member is aware, adecision has ‘already
been taken to establish one fertilizer fac-
tory at Bhakra-Nangal with a capacity of
70,000 tons in terms of nitrogen. The
Committee has recommoded that twa
more fertilizer factories should be located
at certain localities. When the Government
was examining the recommendations of
this committec, a fresh factor has cme
into the picture and that is this The
Hindustan Steel Co., at Rourkela has made
a proposal that they would be able to pro-
duce 70,000 to 80,000 tons of nijtrngen

gas on account of the recent decision to-

adopt what is called the L D process for
the production of steel and that is a very
important proposal. The recommendations
of the Fertilizer Committee will have to the
examined in the context of this fresh pro-
posal, That is being done now and itis
expected to be finished within a month
and then we will be able to take a deci:ion
with regard to the sites for locating the
additional plants.

Shrl Gidwani: May I know whethes
Trombay or Bombay was chosen for locat-
ing one of the factories as a large quantity
of waste gases will be availabe fromt he
crude oil refineries there ?

ShriK. G Roﬁdya That is one of the
recommendations of the Committee under
the cxamination of Government now.

Shri T. B. Vittal Raot May I know
whether the report or the proposal submitted
by the Hindustan Steel Co., will be referred
to any committee or will the Government
take a decision of their own ?

Shrl K. C. Reddy: It will not be
referred to & separate committee. It is
being cxamined by an inter-ministrial
committee of which the technical officers
of the Governemnt are also members,

Shri Bhagwat Jha Azad: May I know
in view of the answer to part (a), how do
Governmerit propose to make up the shor-
tage in the supply of fertilizers in the country
in the absence of the location of these sites ?

Shri K. C. Reddy: The selection of
the two sites is one step in the process of
meeting the requirements of the country.
An expansion 1¢ has been taken up in
Sindri which will increase production of
fertilizer thereby about 60 per,cent, overthe

t production., B Nangal pro-
ect has been decided upon and we are
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going to take anjearly decision, as indicated,
to locate the sites for additional factories.

Dr. Lanka Sundaram: May I know
whether there is a proposal made to the
Government of India that there should be
a fertilizer factory set up in the Nagarjuna-
sagar project area or any other place in the
And-hrl State ?

b -

™MShri K. C. Reddy: Yes, Sir, It is
one of the recommendations of the Fertili-
zer Production Committee that Vijayawada
may be a suitable site for the location of
one of these fertilizer plants if and when
we are unable to decide upon Neiveli.

Shri Heda: In view of the fact that
the need for fertilizers is growing are Gov-
emment thinking of starting a fertilizer
factory at a site where the factory can go
into production early?

Shri K. C. Reddy: That aspect is
also borne in mind by Government.

Machine Tools

*745. Shri Jhulan Sinha: Will
the Minister of Commerce and Industry
be pleased to refer to the reply given to
.Starred Question No. 167 on the 28th July,
1955 and state:

(a) whether the survey wundertaken
to assess the requirements of machine-
tools in the country has been completed;
and

(b) if so how far the indigenous pro-
.duction is capable of meeting the require-
ments of the country ?

The Minister of Commerce (Shri
Karmarkar): (a) The field work survey
.of the existing machine tools in the country
has been completed and is under tabula-
tion,

(b) An idca about this could be formed
.only when the report is ready.

Bhakra Nangal Projects

“mﬁ. Shrl D. C. Sharma: Will
the Minister of Irrigatiom and Power
be pleased to state:

(a) the amount already spent by the
Punjab Government inst its share of
the Bhakra Nangal Project; and

(b) whether this amount includes the
loan by the Central Government ?

. The Deputy Minister of Irrigation

mnd Power (Shri Hdthi: (a)
Rs. 66,98,06,597 upto the end of Septem-
ber, 1955.

(b) The whole ture excep
Rs. ml, 76 incur rior to parﬁtioglg‘
the jab has been from loans
obtained from the Cenrtral Government.
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Shri D. C. Sharma: How much
loan has been advanced to the PEPSU
Government on this account and how much
to the Rajasthan Government ?

Shri Hathi: Rs. 3,04,50,000 to the
Punjab and Rs. 2,7%,20,000 to Rajasthan,

Shri D. C. Sharma: May I know
what are the conditions laid down for the
recovery of these loans from the Punjab
and other States?

Shri Hathi: The loan is to be
attheend of 15 years and therate of interest,
of course, various from year to year accord-
ing to the rates prevailing then.

Shri D. C. Sharma: May I know
if the Government has any idea of the total
amount of loan that will be given to these
States PEPSU, Punjab and Rajasthan

for the complete construction of the Bhakra-
Nangal project? .

Shri Hathi: The total expenditure
is estimated at about 159 crores of rupees
and the expenditure in each of the States
would be nearly in the proportion of 59,22
and 19 per cent, but that will d
on some common works, of which de vision
will have to be made.

Mesers. Travancore Titaninm
Products Ltd.

*748. Shri Chandak: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Govern-
ment have advanced Rs. 17,00,000 to

Messrs Travancore Titanium Products
Ltd., Trivandrum;

(b) if so, on what terms the advance
had been made; and

(c) who_are the sole Selling Agents
of Messrs Travancore Titanium Products
Ltd.?

The Minister of Commerce (Shri
Karmarkar): (a) No, Sir,

(b) Does not arise.

(c) Government have not got any
precise information about the firm’s dis-
tributing arrangements.

Shri Chandak: May I know what
other pigment manufacturing y
has beeg advanced financial assistance

Shyl Karmarkar: Sir, I should like
to explain my reply, ‘No’ to part (a). When
1 said, ‘No’, | meant that Government
have not given any loan but I see that the
Indum-inF Finance Corporation have given
this firm a loan of Rs. 15 lakhs. No other
firm is receiving ial assistance so far
as I can see.
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Kumari Annie Mascarene: May I
¥mow whethér any amount has been advanced
to this company before this advance, and*
if 0, any debt has been repaid on that
account ?

Shri Karmarkar: I have no infor-
mation; but, from the advance that has
beetg made they have repaid Rs. 4 lakhs
so far.

Kumari Annie Mascarene: May I
know what is the nature of the market of
this industry within and without the country.
and whether the profit is shared by the
English firm's representative there ?

Shri Karmarkar: I sece from the
<apital structure of the Travancore Titanium
Products Ltd., that the Travancore State
Government about 51 per cent. the
Titanium Products Co., 23 per cent., and
thzre_ are some 5§ or 6 units holding
remaining percentage, So, I think, these
participants must be having these profits
accordingly,

. Shrl Matthen: The Travanvore
Titanium Products Ltd. manufacture
some material for manufacturing paint,
Has the Government any proposal to start
mmuf_m]nacture of the rare metal Titanium
i

Shrli Karmarkar: I should like to
have notice for that.

Shri A. M. Thomas: May I enquire
whether this concern is now running at a
profit and whether it has been possible to
rehabilitate this factory because of the aid
given by the Centre ?

Shri Karmarkar: I have no infor-
mation regarding the exact profits made.
But, from the fact that they have paid
Rs.4 lakhs back out of the loan advanced,
1 should think the firm is taking an
encouraging turn,

Coal Mines

_*749. Shri T, B. Viteal Raot will the
Minister of uction be pleased to
refer to the reply given to a _supple-
mentary raised on Starred Question
No, 1858 on the 16 September, 1955
and state:

(8) whether Government have since
arrived at any decision with
md the nationalisation of Coal mines;
an

(b) if not, the reasons therefor?
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The Minister Production (Shri
K. C. Reddy): (a) and (b). The Policy
regarding coal production has been
reviewed by the Government having
regard to the requirements of increased
coal production during the Second Five
Year Plan period and in the light
of the Industrial Policy Resolution
of 1948. While the decisionis that the
Government should expand the produc-
tion in the public sector to the maximum
extent possible it is realised there is
room also for the existing private
collieries not merely to maintain but to
increase their production to a reasonable
extent. The additional coal production
proposed for the Second Plan period
is zsmilliontonsperannumby x“m.ll
and it has been decided that the additiona
coal production target for the public
sector should be taken at 15 million %3
and for the private sector at 8 miuiiod
tons per annum by the end of the Semndf
Plan period. The figure indicated for
target of ndd-lti;t:il;l‘l

roduction to be achieved from ¢X
gollicriel and immediately conuﬁuo:l:
arcas. It is not however intende

be a rigid ceiling.

isti jvate col-
With regard to existing prive
lieries Go:gmmmc do not pro‘pp::lu ::
give them any guarantec of non-natio

tion for any definite period as .dm
. In order however,
o s By bcn able u; take steps to

collierics may b«
increase production to the en.-.?:i ﬁl
the private industry E e

i the assurance that in ¢

g:f‘r:::ltionnlimion apy additional capital
expenditure on devvelopment Mdmbe
approved by the Government w; o
compensated in full subject only

depreciation.

. B. Vittal Raot
tona.s :x?r;rwill be produced by the pl}[rv&t;
sector. May I know whether it uki ?
the collieries that arc at present war ‘:i‘g’c
1 ask this because they have ‘mfrom de
arca of lease, ;:iu{n;thlng 'inff,';fu s

a .
:ﬁcf: :gl;li::iu will be able to open up

any new mines

Eight million

K. C. Reddy: The bon. Member
raised 8 similar supplementary question
in connection with & question on_coal
when it came up before the House
and 1 made the position perfectly clear
then. Bven in the answer that I have
given now lcdhwe olftlte_sh tdm this

i on el million
additional produ actor will be I
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There is no intention on the part of the
Government to allow private eaterprise
to start absolutely new collieries.

Shrl T. B. Vittal Rao : In the
public sector we are going to raise five
times more than what we are raising
now. May I know which are those
collieries in the public sector which will
raise the 15 million tons of coal?

Shri K. C. Reddy: The Govern-
ment collieries are producing at present 3
million tons. It is intended to increase

uction in those collieries
another half a million ton. We take
into account the Singareni collieries also
as production in the public sector because
the Government of Hyderabad have an
interest of about 94 per cent. in the collieries.
1's million tons is the present produc-
tion and 1°s million tons is the proposed
additonal production in the gir:gamni
collieries. With regard to the rest of
the coal to be produced in the public
sector, we intend to produce 4 million
tons in Korba area, 4 million tons in
. South Karanpura and North Karanpura
areas,about, 2z million and odd tons in
the Central India area and about 2 to 3

million tons in Raniganj and Jharia
area,

Shri Chattopadhyaya: May I
know if it is & fact that Government have
recently made a categorical statement
tothe effect thatthere would be no national-

isation of coal-mines during the Second
Five Year Plan?

Shri K. C, Reddy: Sofar as I am
aware, Government have made no such
categorical statement.

Shri P. C, Bose: May T krow whe-
ther Government are holding or propose
to hold an enquiry into the working
conditions of the coal-mines in the private
sector to see whether they are working
scientifically or not ?

Shri K. C. Reddy: That is being
done and I do not think there is any need
for a scparate enquiry.

Shri S, C. Samantat May I know
whether the decision taken by Govern-
ment has been according to the recomenda-
tions of the expert committee ? If so, may

know whether there was any
difference of opinion amang the experts ?

Shri K. C. Reddy 1 Did the hon.
Member in the earlier part of the question

refer to the recommendations of the
Bstimates Commirttee ?

Shri 8. C. Samanta: Expert Comm it
tee.

Shri . C Reddy: I do not know
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which expert committee the hon. Member
is referring to.

Hindustan Shipyard Ltd.

. *750. Shri D, C, Sharmas will the
Minister of Production be pleased to
lay a statement on the Table of the
House showing:

(a) the number of ships built by
the Hindustan Shipyard, Ltd., Vishakapat-
nam during 1955-56 80 far; and

(b) the number supplied by foreign
manufacturers during the same period?

The Minister of Production (Shri
K. C. Reddy): (a) and (b). A statement
is laid on the Table of the House. [Sse
Appeendix IV, annexure No. 41}

Shri D. C. Sharma: May I know if
the Government has any idea of the num-
ber of cargo vessels, the number of passen-
ger vesscls and the numb.r of overseas
vessels that are required for  business

urposes till the end of the First Five

ear Plan, and if so, how far this need is
going to be met by the Hindustan Shipyard
Lid.?

Shri K. C. Reddy: As regards the
first part of the question, I would suggest
to the hon. Member to put the queston
to the Minister of Transport and not to
me because I have not got the figurcs
with me. So far as the Hindustan Ship-
yard is concerned, we are trying to do our
very best to increase the capacity of that
Yard and it is ecxpected that by the
time the devclopment programme 18
completed, we ‘may be in a position tor
build bout six Jala type ships per yeer
or four diesel type of Maerform type
every year.

Shri D. C. Sharmat, In the statement
I find that two ships were purchased frm.\}
the German Shipyard. May I know i
this was done as a result of global tende:l'ls,
and if so, were the prices asked for by l:.-;
German Shipyard more favpurable t
those asked ?or by other Shipyards ?

K. C. Reddy: That again is &
quegli’;:t to be addressed to the Minister
of Transport.

. Lanka Sundsram: Has any
pro?r:mam-. been drawn up for const rucu;:n
in the shipyard at Visakhapatnam ;:r
1956-57 and if 30, can the Minister ::“1:
the figures, and also correspondingly Wit
regard fo part (b)) of the question,
whether any programme has been dm
up for the purchase of ships from ab:
in tbe coming financial year?
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Shri K. C. Reddy: Regarding the
programme for the purchase of ships from
4broad, I am sorry I have to repeat the
tame answer that I have been giving
namely that the Minister of Transport
would be in a better position to answer it.
With regard to the programms of ship-
building at Vizag in 1956-57, the Ship-
yaxd has a programme and it is taking
Biecessary s1eps to adhere to that programme,
I am sorry I cannot give the details of
the programme now.,

Shri L. N. Mishra: May I know
whether it is & fact that the programfhs of
g.mductlon of the Hindustan Shipyard

8 been held up mainly because of the
failure of the  PFrench firm, namely,
ACL, to keep up the contract, and if so,
have Government considered the question
of recovering the loss sustained by the
Yard because of the failure of the corpect
technical advice and also the failure of the
Yard ?to keep up the business commit-
ments

Shri K. C. Reddy: The hon.. Member
has raised 8 number of questions in one
supplementary question. I would like
to invite his attention to a full statement
that was placed op the Table of the House
in the last session of the Lok Sabha. All
these aspects have been covered brietly
in that statement, but I can say
this much on this occasizn, namelr that
there was some reason for dissatisfaction
as regards the quality of the technical
advice that we gor from our Prench Col-
laborators, but I am glad to say that within
the last few months the position has much
improved and they are trying to do their
best to make up for the lost position with
regard to the delivery of the Ships in
recent months therc has been fair weathey
in Visakhapatnam and I think thisim prove-
.ment will be kept up.

Shri Matthen: There was wide cii-
ticism about the French experts last ime
and they were held responsible for the
shortfall in the First Five Yecar Plan
in the matter of building ships and were
also criticised for not having given sufficietn
experience and training to the Indian staff.
Is the hon. Minister now staisfied with
ghe performance of these French experts?

Shri K. G Reddy: I have alr «(g-
indicated that judged by present develop-
ment and standards, we arc satisfied.
As regards the past performance, the matter
involves some legal aspects also and
I would not like to say anything about the
suggestions that have been made with
regard to making a claim for compensation
or enforcing the penalty clause; that is
a marter which has got to be very care-
fully gone into.: But the hon. Member
may feel satisfied that recent developmenty
" have been on a satisfactory basis.
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Shri Nanadast Arising out of the
answers given by the hon. Minister,
may I know whether there In any co-
ordination or consultation between the
Ministry of Production and the Minjstzy
of Tranulport with regard to the require-
ments of ships and their production in
this country.

Shri K. C. Reddy: Yes. There has been
constant consultation. The Ministry of
Production comes in only for ascerraining
4 to how many ships could be buik
in Vizag yard. The Ministry of Trans-
port decides as to how many will be-
purchased from ourside.

Dr. Lanka Sundaram: The Minister
has just said that the present position is
satisfactory. May I know whether his
attention has been drawn to the speech of
the Chairman of that yard—Shri N. R.
Pillai==delivered about four days ago
where he has said that the company has invi-’
ted A& representative of the the French
firm from Paris to enter into an agreement
regarding the performance which apparent-
ly was not satisfactory? How can he
reconcile that statement and say that the
position is satisfactory ?

Shri K. C Reddy: The Chaimuan's
statement has reference to the past,
I was referring to the present and fsaid,
that position is satisfactory. There is
no contradiction between the two.

Mz, Speaker: I do not allow any
further questions on this. We will take
up the questions of those who were
absent when called.

wit o
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Textile Mills

*235. Shrimati Ila Palchoudhury:
Will the Minister of mmerce and
Industry be pleased to state:

ﬁa} whether it is a fact that 25 Cloth
Mills have closed down in ;the country
during the last 13 months;

(b) if so, the names of States in
which they are situated; and

(c) the reason for their closure?

The Minister of Commerce (Shri
Karmarkar) : (a) No, Sir. Only 6 mills
totally clos down during the 13 months
ending October, 1955.

(b) Bihar, Bombay, Madras, Uttar Pra-
desh and Rajasthan,

(c) The reasons for the closure are
uneconomic working and financial difficul-
ties.

Shrimati Ila Palchoudhury: May
I know, if the closure has been due to
worn  out machinery. and what steps
are Government taking to replace such
machinery to get new parts to enable the
mills to work? *

Shri Karmakar: The question is
under consideration and we are making an
examination of all the important textile
units. Some 77 textile units have b en exorn-
ined What measures to take will follow later
on.,

Shrimati Ila Palchoudbury: May
1 know whether owing to the closure of
t}Lese? mills the [price of cloth has gone
u

Shri Karmarkar : No, Sir; it has
niether gone up nor gone down.

Shrimati Ila Palchoudhury: May
I know how the handloom industry has been
affected by the closure of these mills?

Shri Kermarkart The closure of
these six mills has not had any significan
effect on the handloom goods which
are prospering as my hon, friend knows.

Shri Bansilal: May I know whether
the Government is awarejof the fact that
the mills at Kishenganj and Madanganj
had remained closed for the last so many
months and, if so what steps are Govern-
ment taking to get them opened?

Shri Karmarkar: I should like to
bave notice because the information that
was saked for was as to how many mills
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rl::ltiug:m closed during the last thirteen

Shri Bansilal: How many labourers
arc remaining idle due Ito the closure
of the above mills for so many months ?

Shri Karmarkar: | am only to
repeat my answer that I do not find that
information here.

Shri Joachim Alva: May I request
You kindly to waive the absence of the
hon, Member who has put question No.723
and allo wed to be put?

Shri Karmarkar: I am prepared
to answer if you allow it.

Mr. Speaker: I am sceing if it is of
sufficient importance,

Shri Karmarkar: It is a question in
which the House is interested and would
like to know things,

Mr."Speaker: Yes. He may put it.

Shri Joachim Alva: Question No.
723.
Delhi Match Factory
*723. Shri Joachim Alva (on behalf
of Shri 'Barman): Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether the Delhi match factory
set up under the auspices of the Central
Social Welfare Board has started produc-
tion ;

(b) if so
turn; and

(c) the number of workers employed

therein at present ?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.

(b) About 1,530 gross 40's match
boxes per month.

(c) 190 Women.

Shri Joachim Alva: How many such
factories have geen established in India?

Shri Karmarkar: This one has been
established. We have given financial
assistance for establishing such factories
in Madtas and U. P. and Hyderabad—one,
I think, in each of these places.

Shrl Joachim Alva : May [ know
whether a factory has been established in
Poona aswell as in Andhra! What
conisdertions weighed with the Central
Social Whlfare Board in establishing these
factorice in these placcs when there is
g]cnty of raw matcrial in North 'Canara

istrict.

what is ita monthly out

«~ Shri Karmarkar: Presumably we
received these proposals from the State
Govrenments. If the Bombaty State
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makes a proposal we shall be happy to
consider it.

Shri Bansal: May I know what is the
total gross production per month in value
and if it is a fact that this factory is able to
meet its. expenditure from its finances?

. Shri Karmarkar: The installed “i.-
city, I'am told, is (for this factory) roughty
134 gross match boxes lper day. Regarding
the actual production I should like to have
notice because that information is not
svailable.

Shrimati Jayashri: May I know how
many women are working here and whether
work is distributed in ir homes ?

Shri x.mk.irhﬂ hl fn:id that 190
women are working in the facrory—90 in
the factary and 100 in homes at Ramesh
Nagar and West Patel Nagar,

Shri Shree Narayan Das: How does
the price of the match box manufactured
here compare with the price of those
manufactured on a large scale?

_ Shri Karmarkar: There has been no
difficulty to sell. But later on when p o-
duction increases the sale would h be
organised. At present they have made
armangements with private parties for sale
of matches.

An hon. Member: How does it com-
re with the price of other matches?
t is the question.

Shri Karmarker: We get them here
at three pice and one anna. This will
come to 24 annas.

. Shri Dabhi: Are there any accumula-
tion of stock of manufactured match boxes ?

Shri Karmarkar: There has been no

complaint of accumulation and we are
thinking of increasing the capacity, -
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Ganga River Commission

*733. Shrl K. P. Sinha: Will the
Minister of Irrigation and Power
be pleased to state:

(a) whether itis a fact that the Gang
River Commission has suggested that
a road and railwey bridges committee
be appointed to examine in detail the
uestion of inadequate waterways under
the railways; and

(b) if so, what steps, have so far been
taken in this connection ¢

The Dequty Minister of Irrigation
and Power (Shri Hathi): () Yes, Sir,
The Ganga River Commission suggested
the formation of State-wise Road Bridges
Committees] and region-wise Railway
Bridges Committees in U.P., Bibar and
West Bengal.

(b)The recommendations of the Ganga
River Commission have been approved
by the Central Flood Control Board and
the authorities concerned have been add-
ressed in the matter. ‘The Committees
will be set up shortly.

Aluminium Sttructures

Shri M. §. Gurupadaswamy!
#736.\ Shri S. K. Raxmi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have  ex-
amined the possibility of using Alumi-
nium structurals in place of steel struc-
turals ;

(b) if so, with what result; and

(c) the extent to which such subs-
titution can be carried out ?

The Minister of Commerce (Shri
Ksrmarkar): (a) to (c). Government are
aware of the possibilty of using aluminium
for structural work in place of stecl. This
question end the extent to which such
substitution can be eﬁecti\'clt; carried out
will be inrer alia examined bythe Committec
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of experts set up recently for the Aluminium
Industry. The Committee,s report is
awaited. But it has to be remembered
that price differentjal is such that a substi-
tution cannot be easily effected.

Atomic Reactor

. Shri Gopala Rao:
737'1 Shrl Mohana Rao:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Canada

agreed to supply Atomic Reactor .

to India; and

(b) if so, under what terms and condi-
tions ?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) Yes.

RSI()) The Reactor which will be of the
N type, has been soffered to India by
Canada under the Colombo Plan, The
total cost of the Reactor, includirig all the
auxiliary installations, will be approxima-
tely $14 million or Rs. 7 crores, out of which
Canada has undertaken a firm commitment
of $7 million, The Canadian Government
‘have further generously indicated that if
the external costs of the Reactor exceed
‘$7 million, they will be prepared to meet
‘this expenditure. India has undertaken
4 commitment of Rs. 3 crores and if the
internal costs exceed Rs. 3 crores, then the
additional expenditure could be met by
the Government of India out of counter-
part funds under the Colombo Plan.

Diesel Engines

*741. Shrl B. D. Shastri: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quanti and the value of
Diesel Engines of Road Vehicular type
imported during the period from January
to October, 1955

(b) whether all these imports have
been from soft currency areas;

(c) whether it is a fact that importers
have been experiencing difficulties to get
‘their supplies from soft currency areas;
and

(d) if so, -what steps Government
have taken in this regard ?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). Statistics re-
arding the import of Diesel Bngines of
ioud chicular type are not available,
‘as they are not recorded separately.

(c) Yes, Sir.
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(d) licence holders have been given
the option to have their soft currency
licences validated for import from dollar
area,

Planning Commission

742 Shri N. Sroekantan
Will rhe o

Minister of Planning be pleased
to state:

(a) the total number of employees
in the social service wing of the Planning
Commission ;

(b) how many of them possess a post-
gradus gree or diploma in social work
or socials . ences; and

(c) how many among the degree or
diploma holders are on executive and
nd?rum‘ istrative posts ?

The Deputy Minister of Planning
Shri S. N. Mishra): (a)Presumably the

onourable Member refers to the Social
Welfare Section of the Planning Commi-
ssion. This Section has fourteen technical
officers and five Secretariat Staff.

(b) Seven technical officers.

(¢) There are no_executive or adminis-
trative posts in the Social Welfare Section.

All India Khadi and Village
Industries Board

Thakur Jugal Kishore Sinha:
*747< Babu Ramnarayan Singh:
Shri Asthana:

Will the Minister of Production be
pleased to state the details of the budget
of the All-India Khadi and Village Indust-
ries Board for 1955-56?

The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey): A statement is laid on the Table
of the Lok Sabha. [See Appendix IV,
annéxure No. 43].

Coal Mines in Mohpani

¢21. Shri Kamath: Will the Minister
of Production be pleased to state :

(a) whether it is a fact that in the
second and third decades of this cen-
tury, & coal mine was worki.n% in Mohpani,
Gotitoria (Madhya Pradesh) ;

(b) who used to work it ;

(c) why it was closed down ;

(d) whether the coal seams are rich
in quality as well as quantity ;

(¢) whether QGovernment proposc to
revive the mine ; and

@) if not, the reasons therefor?
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‘The Mipister of Production (Shri
K.C.Reddy): (a) Yes.

(b) The mine was worked by the
Narbada Coal and Iron Company from
1862 to 1904 and by the ex-G. I. P. Railway

from 1904 to 1926.

(c) According to the Geological Survey
of India the mine was closed down due to
to difficulties in mining in this area,
connected with faults, water and incipient
fire and also due to the better prospects
of mining in the Bokaro Coalficld in Bihar.

(d) The quality of the coal was reperted
to be good. According to the Geological
Survey of India about Seven illion
tons of recoverable coal is estimated to
to be still available.

(¢) There is at present no proposal
to revive the mine

(f) Techinical opinion is that the known
reserves do not justify the reopening of
the mine, as the «cost of the
mine including the cost of reopening
and re-equipment will be hjg ; especially
as hydraulic stowing has to be introduced
in connection with the extraction of pillars,

Tea Cultivation

4232. Shri Hem Raj : Will the Minis-
‘ter of Commerce and Industry by
pleased to state :

(a) the area under tea cultivation
in the country upto July, 1955 ;

(b) the new arcas brought under
tea cultivation during the years 1952,
1953, 1954 and 1955 (State-wise); and

(c) the new arcas proposed to be
brough uader tea cultivation during 1955-
56 and 1956-57 (State-wise)?

The Minister of Commerce and
Industry and Iron and Steel  (Shri T.T,
Krishnamachari) : (a) The figures of
area under tea arc recorded on annual
basis as at 315t March of cach year. The
total area under tea cultivation in India
on the 318t March, 1955 was 791,568
acres.

(b) New areas brought under tee cul-
tivation on the basis of fi ial
_are as  follows: — of fiaancial yeurs,

State 1952-53 1953-5
4 1954-55
acres) (acres) (acres)
Assam 2
. 7 I
Yo Denmal . Vhod M50 ME7
Bihar ;] 99 81
})Jtm_err(udcah_ \4o 14 25
unjab (Kan, , .
Himachal Prﬁgh} ndl nil  nil
Madras . . 1,136
Travancore- 904 563
Cochin . 652 292
Mysore . . 8 P 401
—— 7

442 L.S.D—@3) —1Z

12 DECEMBER 1955

Written Answers B66

() It is too early to estimate the ex-
tent of new arcas that may be brought
under tea cultivation in the different Stares
during the vears 1955-56 and 1956-57.
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Evacuee Properties

425. Dr. Satyawadi : Will the Minis-
ter of Rehabilitation be pleased to
state :

(a) the number of residential eva-
cuee properities under unauthorised
occupation of (i) displaced persons and
(ii) non-displsplaced persons in Delhi ;
and

(b) the steps taken so far or pro-
posed to be taken to get those pro-
perties vacated and allotted to
deserving persons ?

I'The Minister of Rehabilitation (Shri
Mehr Chand Khanna : (2) The number
of such units in the urban and rural areas
of Delhi on 15t August 1955 was — (i) 3580
(i) 1459

(b) Unauthorised occupations which
occurred upto 3ist December 1953 will
be regularised on payment of the arrears
of rent by the occupant by the 15th January
1956. Persons failing to avail of this facility
and those who occupied unauthorisedly
after the 31st December 1953 are proposed
to be evicted. Properties falling vacang
are not being allotted but disposed
of under the Compensation Scheme.

Adm]nlltuﬁc:: of Evacuee Property
ct

436. Dr. Satyawadi: Will the Minis-
ter of Rehabilitation be pleased to
state:

(a) the number of applications pen-
ding with Government for grant  of
certificates under section 16 of the Ad-
ministration of Evacuee Property Act,
1950 ; and

(b) the number of cases decided till
now

The Minister of Rehabilitation
(Shri Mehr Chand Khanna): (a) 6,977
as on Ist November, 1955.

(b) 1,628 upto st November, 1955 .

Water-Pumping Sets
437. Shri Jhulan Sinha: Will the
Minister of Commerce and Industry
be pleased to state the latest position
with regard to the manufacture of water
pumping sets in the country?
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The Minister of Commerge and
Industry and Iron and Steel (Shri T.T.
Krishnamachari): There are at present
27 firms on the Central Government list
manufacturing water-pumping sets (Power
driven pumps). The total installed capa-
city of the-firms is 66,520 pump-sets per
annum; out of these, 4 firms with an _annual
capacity of 1800 pumps arc _engaged in the
production. of Deep Well Turbine Pumps,

and the rest are manufacturing horizontal

spindle pumps, The production figures
during the last three years are given
below:
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been used only for photographs and
illustrations;

(c) the printing cost and other essential
expenditure incurred on the journal in
those nine months and corresponding
overall costs in the last year; and

(d) the staff engaged for the journal?
The Minister for Information and

Broadcasting (Dr. Keskar): (a)
Issue No. o
copies mé
Januery, 1955 . : . 3,728
February, 1955 . ; . 3,693
March, 1955 . : . . 3,796
April, 1955 . . . . 3,908
Y, 1955 . 3,872
June, 1955 . ' ' . 4,463
July, 1955 . . ' ‘ 4,400
August, 1955 . ; . 4,663
September, 1955 . . 4,641

Year Production
Horizontal Deep Well
spindle  Turbine

Nos, Nos.

1953 . . 13;75‘? 514

1954 2 ,osg 561

1955 . . 24, 6

(upto September) 7 . 37
wreeita gofradt ®  fed fiedwl o

s

¥, ot wew xefw ;. wT Aww
Wt 7% T A T w4 b
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Journal—"March of India”

.439. Shri 8. C. Samanta: Wil the
Minister of Information and Broad-
casting be pleased to state:

E:Lthe number of copies of “March
of ia” sold per month from January
to September, 1955;

(b) whether the journal has  been
printed on art paper or this paper has

(b) The whole journal is printed on
Indian art paper as distinguished from the
costlier imported art paper used before.

1954 1955

(January - February (January issue to
issue to Septem- September  issue
ber-October issue of the journal as a
when the journal monthly)
was-Bi-monthly)

(© Rs. Rs,

Printing . cost and
other essential
expenditure . 87,493 100,083
(d) Editor . . . . 1
Assistant Editor . . : 1

Visas For Nepalese Students

430. Shri D.C. Sharma: Will the
Prime Minister be pleased to statc:

(a) the number of Nepalese students
who have opplied for visas to carry on
studies in India for the year 1955-56;
and

(b) the number of visas actually issued
to them ?

The Prime Minister and Minister of
External Affairs (Shrli Jawaharlal
Nehru): (a) and (b). No visas are required
for Nepalese citizens to enter India, At
present about Jog Nepalese students are
studying in India under the various Scholar-
ship Schemes. The Governmem of India
have no information about the number ot
Nepalese students studying in India a

their own expensc.
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Uranium in India

431. Shri D. C. Sharma;
Shri B. D. Shastri:

Will the Prime Minister be pleased
to state what departmental efforts are
being made to discover the new deposits
of Uranium in India ?

The Prime Minister and Minister
of External Affairs (Shrl Jawaharlal
Nehru): Seven geological field parties of
the Raw Materials Division of the Depart-
ment of Atomic Energy backed by
physical laboratories ar  headquarters
and at field srations are working in different
States” of India inter alia for discovering
new deposits of Uranium,

Onions

432. Shrl Bibhuti Mishra: Will
the Minister of Commerce and Industry
be pleased to state:

(a) the pames of the States from
which onicns have been exported during
the years I9s4 and 1955 (till the 3oth
September, 1955) and the quantity there-
of; and ’

(b) the nature of facilities provided
for their export

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamacharl): (a) Onions have been
cxported from the States of  Andhra,
Bombay, Bihar, Hyderabad, Madras
Mysore, Pondicherry and Karaikal and
Saurashtra, The quantities exported from
these States arc not available as statistics
of exports of onions are not recorded sepa-
-rately for different States.

(b) No special facilites are provided
for export of onions.

Macadam Road

433. Shri Bibhuti Mishra: Will the
Prime Minister be pleased to state whe-
ther it is a fact that 79 mile all weather
Macadam road linking Thankot and
Bhainse-Dhorban will be completed this
year i.e., 1955 undertaken by the Indian

Army in Nepal ?

The Prime Minister and Minister
of External Affairs (Shrl Jawaharlal
Nehru): The entire road formation was
completed on the 12th May, 1955. The
remaining work, viz., metalling, soling
and construction of bridges and culverts,
is expected to be completed by the end of
December, 1956, the target date of comple-
tion of the work.,

Revenues for N.E.F.A.
4 Shri Ibrahim: Willthe Prime
Mln?:icr be pleased to state:
the total amount of revenue estimated
m(c;) m?lccled under different heads for
N.E.F. Agency during 1954-55; and
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@ the total amount of revenue cole
lected under different heads in 1947-48 ?

The Prime Minister and Minister
of External Affairs (Shri Jawsaharlal
Nehru): (2) and (b). Due to the ' peculiar
conditions in the N.E.F.A. a formal
assessment of yearly revenue has not yet
been possible.  The revenue actually
collected during 1954-55 and 1947-48 is
as follows ;—

1954-55 1947-48

1. Forest Receipts 15,71,564 23,718
2. Receipts from Ex-

cise . 3,183 Nil*
3. Miscellaneous
Taxes . 24,339 5,319

t4. Otherreceipts .  5,07.430 12,628

ToTAL 16,06,516 41,665

*During 1947-48 opium shops in the
N.E.F.A. arca were under Control of
the Assam Government.

1Other receipts include such items ‘as
house-rent, grasing tax, firearms
licences, judicial fines, ferry receipts etc.

Community Project Centres

435. Shri Ibrahim: Will the Minis-
ter of Planning be pleased to state the
amount spent on the personnel at each
Community Project Centre under the
head ‘recurring’ in the State of Bihar in

rticular and in all the States of Indian

nion in general during 1954-5% ? -

The ty Minister ofl’llnllns
: (Shri 8. N. )t A statement is lai

on the Table of the House. [Ses Appen-
dix IV, annexure No. 45].

Films on Health Education

436. Shrl Ibrahim: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) the number of films on Health
Bducstion produced by his  Ministry
indicating the subjects on which they

becn prepared;

(b) the average length and cost of
production of such films; and

(c) the percentage of the total popu-
lation of our country which has been
benefiit%d by the exhibition of these films
so far

The Minister of Information and
Broadcasting (Dr. Keskar)t (a) A
statement is placed on the Table of the
l-lﬁciuu. [See Appendix IV, annexure No.
46].

(b) The' average length of films released
b the Fivms Division is roco feetin 35 mm
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size. Both direct and indirect expenses
are incurred on the production of films,
and in the abseiice of regular cost accounting
it would be difficult to state with precision
what the actual cxpenses of a documentary
are.
|’m(::) It il‘:y eeltiijmated that each film has
seen out 54 lakhs of le in
the cinemas. ‘The ﬁ]ms are alggugistri-
buted to the mobile vans of State Govern-
ments and Central Vans; it is estimated
that cach uf the special films on health
education produced under the Five Year
Publicity Programme of which a large
number of copies are supplied are thus
seen in addition by about a crore of people,
The estimated additional audience in rural
areas for the other films on health education
is about 32 lakhs.

Talcher Colliery

437. Shri T. B. Vittal Rao: Will
the Minister of Production be pleased to
refer to the reply given to Starred Ques-
tion No. 1470 on the 24th March, 1955
and state; _

(a) whether the Orissa Government
have since granted prospecting licence
and mining lease over the arca adjacent
to Talcher Colliery; and

(b) if so, when Government propose to
commence working these mines?

The Minister of Production (Shri
K. C. Reddy): (a) No.

(b) Does not arise.

ew Delhi

438. Sardar Igbal Singh: Will the
Prime Minister be plcased to state:
(a) the number of Indians employ-

cers and subordinates in foreign
ﬁi::i:gi and Embassies in New Dﬁ

separately; and
(b) the nature of posts held by them,

Indians in Foreign Missions and Em-«
bassies in N

442 LS.D.G3)
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The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) A statement showin the
number of Indians employed by %oreisn
missions in New Delhi has been placed on
the Table of the House. [See Appendix
IV, annexure No, 47}. Information re-
garding the number of Indians employed
a3 officers and subordinates is not available,
The number of persons of ofticers’ status
is, no doubt, smuall,

(b) Indian nationals are employed in
administrative, and clerical pusts and as
chauffeurs, messengers, gardners, chowki-
dars and sweepers,

India’s Contribution to; U.N.O.

_139. Shri M. S. Gurug:dsnmy t
Will the Prime pleased to
state the amount of India's contribution
made so far 1o United Nations Budget
during the current year?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru: (A total sum of Rs. gt{ 36,562/=
(equiulum of US 1,226,008-00) has b«_acn
peid by India 10 the U.N. B t during
the currecnt ycar as her contribution as
a Member State.

Film on Hhovdun Movement

440, Shri M, Islamuddin: Will the
Minister of Information and Broad
casting be pleased to refer to the reply
given to Starred Question No. 2396 on
the 29th Scplember, 1955 and statc:

(a) whether the documentary film on
Acharys Vinoba Bhave and on his Bhoodan
movement is ready for relcase; and

(b) if so, what is its length, principal
features and cost?

The Minister of Inf

ormation
Broadcasting (Dr. Keskar): (a) and (b).
No; the completion of the will take
some time, - .
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LOK SABHA -
Monday, 12th December, 1958,

.The Lok Sabha met at Eleven of
the Clock,

[Mr. Sreaxzr in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11.58 awm. -
PAPERS LAID ON THE TABLE

BTATEMENTS SHOWING ACTION TAKEN
BY GOVERNMENT ON ASBSURANCES,
ETC

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table the follow-
ing . statements showing .the action
taken by the Government on various
assurances, promises and under-
takings given by Ministers during the
various Sessions shown against each:

(1) Supplem-~ntary Statement No. III,
Tenth S-ssion, 19<< of Lk Sabha.

[See Appendix IV, apnexure No. 48],

(2) Spplem ntary St ement No. IX,
Ninth Sessin, 1955 of Lok Sabh~,

[See Appendix IV, ann xure No. 49].

(3) Supplementary Statrment No, XIII,
Eigh'h Sessicn, 1954 of Lok Sabha.

[See Appendix IV, annexure No. sc]

(4)  Supplementary Statement Nbo,
XXIII, Sixth Sc:ssion, 1954 of Lok
Sabha,

| See Appendix IV, annexure No. 51).

(s} Supplemenrary Statement No-
XX’VIII, Fifth Scssion, 1953 of Lok
Sabha.

[Se¢e Appendix IV, annexure No. 52].

(6) S'l?plcm-.nury Statement No.
XXXVIIIL,. Third Session, 1953 of
Lok Sabha.

[See Appendix IV, annexure No. s3]..
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(7) Supplemen Statement  No.
%VI, Scconti"gellion, 1952 of Lok

[See Appendix IV, anmexure No. 54)

(8) Supplementary  Statement  No*

;{)t;’ilf\’: Pirst Scssion, 1952 of Lk
.

[.Stu Appendix IV, annexure No. 58]

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:

“In accordance with the provi-
sions of rule 87 of the Rules of
Procedure and Conduct of Business
in the Rajyva Sabha, I am directed
to enclose a copy of the Bar Coun-
cils (Validation of State Laws)
Bill, 1955, which has been passed
by the Rajya Sabha at its sitting
held on the 8th December, 1955."

BAR COUNCILS (VALIDATION OF
STATE LAWS) BILL

Secretary: Sir, I lay the Bar Coun-
cils (Validation of State Laws) Bill,
1955, as passed by Rajya Sabha, on the
Table of the House.
CONSTITUTION (EIGHTH AMEND-

MENT) BILL

The Minister of Law and Minority
Affairs (Shri Biswas): I beg to move:
“That the Bill further to amend-
the Constitution of India, be taken
into consideratien.”

Mr. Speaker: Before the hon. Law
Minister begins I should like to have
the time table settled about this Bill
I think so far as the considergtion
motion is concerned, the matter was
substantially debated for nearly two
hours on this very Bill practically.
When I say on this very Bill’' I am not
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[Mr. Speaker]

conceding or denying as to whether
the Bill is identical or not. So let it
not be taken that I am giving my rul-
ing or expressing an opinion on that
part of the question. The point involv-
ed in this Bill has been sufficiently
debated and it will be better, to my
mind, if this motion for consideration
is put to the House witheut any fur-
ther debate, if possible, and then
more time may be taken for the
clause reading—I do not say clause-
by-clause because there is only one
clause. I find there are some amend-
ments and more time will be required
to debate the amendments. Now,
what is eof substantial importance
is not the general principle of the Bill
but the amendments. This is merely
a suggestion and I am prepared w §o
by the wishes of the House. 1 make
this suggestion particularly because, as
1 have been saying during the last
week, we are running against timc;
that is the point. Bo, if the Honue
agrees we might go straight to voting.
If it wants some time, some time may
be fixed but more time shduld not be
taken,

12 Noon

Dr. Lanka Sundaram (Visakha-
patnam): Bir, there are two amend-
ments given notice of regarding refer-
ence of this Bill to a Select Com-
mittee, Will your suggestion cover
these two amendments #so? It will
be rather difficult, Bir.

Mr. Speaker: The two amendments
are practically the same seeking to
refer the Bill to a Belect Committee.
Last time the motion wag for reference
of the Bill to a Select Committae, but
if hon. Members require some time to
say as to why the Bill should be
referred to a Select Committee I have
no objection to that, In fact, I am
treating the consideration motion and
the amendments together; 1 am not
tréating them separately.

Dr. Lavka Susdlaram: In view of the
decision relating to suspension of
rules, is it your decision that these
two amendments are out of order and
they cannot be taken up? -
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Mr. Speaker: They can be taken up
now,

Shri Kamath (Hoshangabad): Sir,
you have very wisely ruled that this
Bill may or may not be identical with
the other Bill which was thrown out
last time. The House is aware that 4
hours were allotted for the other Bill:
2 hours before reference tp the Select
Committee and 2 hours after that. So,
the minimum time that should be
allowed is 2 hours even on that basis.
But, we cannot wholly forget er lase
sight of the fact that this iz & Dew
Bill for all practical purposes, and in
spite of the ruling given it is a new
Bill before us. Therefore, we have
again to eonsider whether it ghould or
should not be referred to a Select
Committee. It is an important Bill
seeking to amend the Constitution of
India and the Government or the
Treasury Benches are secking to de-
viate, depart from all conventions set
up not only here but in all democra-
tic countries, by not referring the Bill
to a Select Committee. In some coun-
tries, I am aware, the Bill even goes
before the country, but I do not want
to take up that question just now.
Here this elementary procedure of re-
ferring the -Constitution Amendment
Bill to a Select Committee is being
violated without much ado. 1 would
therefore suggest that the minimum
time that should be allowed for this
Biill should be 3 hoursand I would be
happy if it can be allowed 4 hours.
But in any case because a motion for
reference to a Select Committee is
standing here in my friend Shri V. G.
Deshpande’s name and also my name
that will itself take sometime I am
sure. ] want to put forward certain
arguments as to why it should go to
a Belect Committee. Therefore, I
would request you that not less than
3 hours and if possible 4 hours should
be allowed for diseussion end for
passing of this important Constitu-
tion, Amendment Bill.

Mr. Sepaker: What I have under-
stood is that the hon. Member means
4 hours in all including the third
reading and passing of this Bill
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Bhri Kamath: Yes.

Mr. Speaker: Well, I am entirely, as
I sald, in the handg of the Ho:se, and
1 only expressed what I felt. It will
be a repetition of the same arguments
again that we had on the last occasion
on the motion for reference of the Bill
to the Select Committee. I should like
to avoid repetition of the sane debate
which has taken place only very re-
cently. In so far as the hon. Member
wants time to impress upon the Mem-
bers the need of referring the Bill to
a Select Committee I am prepared to
give him some time. He is entitled
to have it and it is no question of my
being prepared only. But, if I may
remind the hon. Members af the his-
tory, when the motion first eame I
had suggested—I believe the hon. Law
Minister also stated—that if this Bill
goes straight to the consideration and
clause reading it cannot be taken or
should not be taken as a precedent
that any Bill for amendment of the
Constitution will necessarily go
straight through those stages without a
reference to the Select Committee. 1
beleve he also conceded that ordinarily
a Bill for amending the Constitution
should go to a Select Committee. In
the background of this I do not ¥mow
whether any further time is necessary
for debating the consideration motion
and the amendments; by amendments
I mean those seeking a reference toa
Select Committee. However, the hon.
Member s entitled to have some time;
I quite agree.

Now, if it be 4 hours in all inclusive
of the time taken for the divisions I
do not know how we shall divide the
time because there will be, to my mind,
at least 3 diviaions: one on the motion
for reference to a Select Committee,
one on the consideration motion and
one on the clause. Thers will he one
more at the final stage for passing and
that makes 4 divisions in all. So soma
tigge will have to be reserved for that.
Therefore, if we put in about half an
hour for consideration motion and the
Smendments seeking a reference ta a
Select Committee that will give same
time for hon. Member; tn say as w
why this Bill should be referred to a
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Select Committee. The hon. Mambe
may state their reasons very shortl3
in the background which I have al-
stated because that is not a very con-
troversial point.

Shri Kamath: I perfectly understand
Yyou, Sir.

Mr, Speaker: Then, out of the remain-
ing about 2 hours may be set aside
for theclause reading with amend-
ments. Let there be more scope for
the amendments and the rest of the
time will be for the divisions. This
is what I am proposing but I am en-
tirely in the hands of the House. May
I konow the mind of the Government
un the suggestian I have made?

The  Prime M and Minister
of External Affairs (Shri Jawaharlal
Nehru): We abide by whatever pro-
gedure you lay down on this matter
Sir,

Shrimati Renu Chakravarity (Basir-
hat): May I seek a point of clarifica-
tion, 8ir? There are some rather
important points which we eould have
considered in the Select Committee.
For instance, very important changes
are going to take place in certamn
Part C States that have no legisla-
tures and we want that there should
be some scope, whether in a Select
Committee—I am not pressing for
that point—or at some other stage,
where we can have an informal dls-
cussion with the Minister concerned
and where we would be quite clear
as to whether they would be prepared
to accept the prapasition thatat least
the electoral colleges of these Part C
States which have no legislatures
should be consultad just as those that
have legislatures in Part A and B
States have the right of letting the
Government know what is their opi-
nion. In that sense I want to know
whether there was any scope for am
informal diseussion or would it be
that we would just move our
ments and the amendments would ho
considered on merits? Very probably
most of our amendments are general
1y considered as ‘Noes”. That is why
1 want to know what will be the pro-
cedure.
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Mr., Speaker: The procedure will
depend upon what the Membercs
decide it to be. Everybody knows
the object of the Bill. But I cannot
say what the mind of the hon. Law
Minister is as to whether the sugges-
tion about having the opinions of
electoral colleges is acceptable to him
or not. So far as the informal dis-
cussion is concerned I should prefer
that, but I do not know how we can
spare the time for it now.

Shri N. C. Chatterjee (Hooghly): If
I may remind you, Sir, when the Busi-
ness Advisory Committee met I think
You were good enough to make a
suggestion that it may be communi-
cated to the House that there may
be a hiatug after formal introduction
and the disposal of the motion for
reference to a Select Committee. So,
if we can get even a couple of hours
we may legitimately utilise that in
informal consultations with the Law
Minister and if he accepts some of
our viewg that may shorten tbe
debate. That may be more fruittul
because with regard to this amend-
ment of the Constitution we are
anxious that the hon., Minister should
know our minds and let there not be
a mere Party approach to this
measure. Some of our points of view
should also bs considered.

Mr, Speaker: I should like to know
the mind of the Government.

The Minister of Home Affalry
(Pandit G. B. Pant): So far as Part
C States which have legislatures are
concerned, we will certainly refer the
Bill to them and seek their advice
also. So far as Part C States with-
out legislatures are concerned, we wili
send the Bill to the local administra-
tions and advise them to consult the
electoral college members, if it can
possibly be managed, I am not in a
position to say more. But, if it is
feasible, I would ask them to do so.
They have their advisers and they
will certainly be consulted. We want
the opinion of everybody whose opi-
nion can be got. We want to be bene-
fited by the advice of all those who
are in a position to help us.
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8hri Biren Dutt (Tripura West):
There are some recommendations pro-
posing the merger of Tripura and also
about Manipur. Can we have an
assurance that the Commissioner wi!l
be asked to consult the electoral col-
leges in these places?

Pandit G. B. Pant; I have not beea
able to understand the point.

Mr. Speaker: The substance of time
hon. Member's question is whether in
Manipur and Tripura where there are
electoral colleges, the Commissioner
would be instructed to call them and
take their advice and opinion.

Pandit G. B. Pant: We will advige
the Chief Commissioner tp make an
endeavour to ascertain the opinion of
the members of the electoral colleges
also.

Mr. Speaker: Now the question s
about some time being given for the
informal discussion between the adop-
tion of this motion—consideration
motion—and the taking wup of the
clause-by-clause reading. I do not
know whether the House will be able
to spare sometime for this today. I
suggest that we may take up the con-
sideration motion and after it is
adopted by the House, we may take
the remaining portion tomorrow. WHl
that be convenient for the Govern-
ment?

Shri Jawaharial Nehru: That will
be convenient. That would mean that
it will be taken up roughly at 1?2
O'clock tomorrow, and flnished by 2
O'clock.

Mr. Speaker: Of course two hours
will be devoted for that; but we can-
not take the vote before 3 O’clock.

Pandit G, B. Pant: We can start at
1 O’clock and finish at 3.

Shri Jawaharlal Nehru: I think it
would be much better to have it from
12 to 2.

Dr. Lanka Sundaram: You will
recall that when the Andhra State
Bill was taken up, a similar situation
arose and it was resolved in a very
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happy manner, if I am permitted to
say so. At that time, the motlon for
reference to a Select Committee was
not agreed to—I had a motion, I
remember. The fthen Home Minister,
Dr. Katju, called on all of us from
either side of the House to <ubmit
their amendments for .informal dis-
cussions. So, if you are agreeable,
there ¢an be a short adjournment
after the first stage of discussion for
an hour or two and informal discus-
sions may be held.

Mr. Speaker: That is exactly what
I am suggesting. I am suggesting
that this consideration motion may be
put through and we can adjourn the
nexi stage for tomorrow. It will give
ample time to the hon. Members and
also te Government

Shri Jawaharlal Nehru: If I may
say so with respect, that iIs a very
suitable suggestion; but the on'y thing
I would like to add is that this might
be taken up rather early tomorrow.
The Bill can be discusred and Jispos-
ed of by 2 O'clock.

Mr, Speaker: We wlill -take it uo
early tomorrow, but the difficultv will
be that wvoting is goirg to be taken
by going into the lobbies. OQOur con-
vention is that betweer 1 and 2-30,
we do not take vote in the lobbies
but the discussion on the Bill can go
on.

8hri Bansal (Jhajjar-Rewari): My
suggestion is that the uestion Hour
may be dispensed with.

Mr. Bpeaker: No, no., That point
has now been practically decided.

Pandit G, B. Pant: May I submit
that if you inform hon. Members now
that voting will take place nn this
motion at a particular hour. say, 2
O’clock tomorrow, the convention need
not come in the way. Ordinarily,
when they have no intimation hon.
Members are not expected to he here
necessarily between 1 and 2-30. But
when the House is informed 'n time,
there need be no embarrassment to
anybody on that question, It will
suit ghl.
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Mr. Speaker: The suggestion is that
the lunch may be suspended. I take
it that the House is agreeable to it.
So, we can go straight to voting
tomorrow at 2 O'clock. Let us now
be clear about the programme. Even
after this arrangement, do Mr. Kamath
and Dr. Lanka Sundaram want their
motions to be discussed?

Shri KEamath: Yes.

Mr. Speaker: Then I think it is no
use making this arrangement. I will
give the hon, Member ten minutes,...

Dr, Lanka Sundaram: I have no
motion in that cage.

Shri Kamath: May I point out an-
other aspect of this matter? So far
as the availability of time is concern-
ed, may I request that the Hindu Suc-
cession Bill, which is not going to be
disposed of this sesasion, may be pos
poned to the next session?

Mr. Bpeaker: We cannot settle this
question in @ big House like this,
because all the implications of this
postponement have to be taken into
consideration. The only point is this.
As it now stands, if he is agreeable
to an informal committee where the
hon, Members can put forward their
views, I do not see any point in any
Member insisting on a motion that the
Bill be referred to a Select Committee.
Dr. Lanka Sundaram has already said
that he hag no motion after this
arrangement is made. It is only Mr.
Kamath who wants, ...

Shri V. G. Deshpande (Guna): 1
have also got a motion. I think that
in view of this arrangement, it is pos-
sible to have a Select Committee for
this purpose.

Mr, Speaker: It is not for him to
go into that question. The arrange-
ment is that after the adoption of the
consideratiom motion, the hon. Law
Minister and if necessary, the hon.
Home Minister also, may meet infor-
mally, not a committee consisting of
only a few Members who are appoiat-
ed by this House but all the Members
who are interested in this, and have
a free discussion. After that, such of
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(Mr. Speaker]
the amendments as may be required
to be made be discussed and dealt
with tomorrow when we take lhe
resding of the clauses. That is the
arrangement.

Shri Kamath: Will we be able tu
meet the hon. Minister at any time
during the day or later?

Mr. Speaker: Certainly, of course,
you can nreet him any time during
the day.

Pandit G. B. Part; 1 am free during
the day or the night. I am prepared
for both.

Mr. Speaker: It what time would
the hon., Minister meet the Members
informally?

Spri Biswas: ] am inee. I am at
their disposal; any time they like.

Shri Jawaharlal Nehru: I wonld sug-
gest, perhaps, if it would be con-
venient to the Members, they may
meet immediately after the House
rises at Five.

Shri Kamath- The House rises at
Six to-day.

Mr. Speaker: The House rises at
8ix.

Shri Kamath: We cannot
when the House is sitting.

Mr. Speaker: Say, at Six o'clock.

Shri Jawaharlal Nehru: Five minutes
after Six,

Mr. Speaker: We agree that such of
the Members who take an interest
will meet informally the Law Minister
at 6 o'clock.

The Minisiter of Parllamentary
Affales (Shri Satya Narayan Sinha):
In the Central Hall.

Mr. Speaker: Yes. In the Central
Hall,

‘I take it therefore that Shrl V. G.
Deshpande is not keen to move his
motion.

Shri V. GG. Deshpande: No.

go out
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Shri Kamath: Nor do I in that case.

Mz. Speaker: It is so good of Shni
Keamath.

Dr. Lanka Sundaram: In view of the
happy compromise on this importamt
Bill, may I have it from you on record
that this does not constitute a prece-
dent for any future Constitution
Amendment Bills?

Mr. Speaker: I need not discuss
bhow far it would be proper fo make
a statement of that type. I have no
objection to make a statement that
this should not be treated as a prece-
dent. That is very clear. It includes
even that the informal discussion
procedure will also not e a prece-
dent. We will bear it in mind.

Now, the only course 1s that I put
the motion to the vote of the House
but adjourn further consideration at
it.

The Minister of Defence Organisa-
thion (Shri Tyagl): On a point or
order. I want to get one matter clari-
fied. I noticed that 1last time also
when such votes were taken, the pro-
cedure prescribed for a division was
adopted. I want to know whether on
this occasion when the votes are taken
on the consideration motion, it 1is
according to some rules that we should
strictly adhere to the procedure which
is prescribed for a division alone. 1
would object to the two minutes”
restriction. As there are no rules for
a voting of this nature, in which the
numbers are to be counted. I would
suggest that in such cases, instead of
for two minutes, the bell may ring
for three minutes or so; you mayr
decide.

Mr. Speaker: I believe the sugges-
tion will be duly considered by the
Rules Committee. I quite see the
force of the argument. 1 believe in
Bombay it was three minutes. But
somehow or other, it was two minutes
here, and it has been carried on from
olden times. But till the Rules Com-
mittee revise the rules, it will be only
two minutes.
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8hri Tyagl: We are proceeding
without rules in this matter.

Mr Speaker: Not without rules; the
House does not proceed without rules.

Shri Joachim Alva (Kanara): May
I have a clarification regarding one
aspect of the ‘bell ruling’. Is the
sound of the bellheard in the farthest
limit of the entire House of Parliament
so that Memberg could rush in from
there?

Mr. Speaker: If the hon. Membera
read the rules carefully, they will find
that the ringing of the bell is not at
all a necessity. The rules provide that
the moment a motion is put to vote,
and a division is called for, the doors
shall ba kept open for two minutes,
and thereafter automatically closed,
without any ringing of the bell.

Shri Gadgll (Poona Central): Ring-
ing the bell is only a concession.

The Lok Sabha divided:
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Mr. Bpeaker: This is no doubt hard
sornetitnes. But this was done inten-
tionally, because by experience it has
been found that sometimes the bell in
a particular room is not in order, or
sometimes the current fails and the
bell does not ring. And we do not
want to give any Member an ppor-
tunity to raise a point of order again,
saying ‘Sir, the bell was not rung’.

Now, if this suggestion is accepted,
a point may come that the bell was
not audible. So, this point also will
be considered by the Rules Committee.
It cannot be taken as a point of order
now.

The question Is:

“That the Bill further to amend
the Constitution of India, be
taken into consideration.”

Ayes 345; Noes 1

Divisioa KO. 4 AYRE [xs-a7 P.M.
Chands, Shri Aail K. Ghoee, Shri S.M. .
Abndullabh Mulls Chandak, Shri Gidwani, Shri
Achal Singh, Seth Charak, Th. Giridhar! Bhol, Shei
Achalu, S Chatterjea, Shri Tushar Gopi Ram i
Achint Ram, Lala Chatterjee, Dr. Susilranjen ‘Gounder, Shri K.S
huthan, Shri Chatterjee, .C. Govind Das, Seth
), Shri M. L Chattopadhyays, Shri Guhs, Shri' A.C.
Ant Singh, Shri Chaturvedi, Shri Gupts, Shri Badshah
Akarpuri, Sardar Chaudhary, Shri G. L. Gupta, Shri RK.
Alagesan, Shri Chavda, Shri Hansds, Shri Benjamin
Alle Shr Chttt:l.r Shri N Hari Mohan, .
Alva, Shn ]otchim Chettinr, Shri T. 5.A. Hasda, Shri’ Subodh
Amrit Kaur,” Rajkumess Chowdhury, N. B, Hazarika, Shri J.N,
Anandchand Slgi Dabhi, Shri Heda, Shri
Anthony, ‘iian 'rank Damar, Shri Amar SIT Hembrom i
Asthana, Shri Damodaran, Shri_ G Hem Raj, Shri
J\ﬂlnsu‘. Shﬂ M. A Damodaran, Sh.ﬁ Nm P. im, S
Azad, Maulan Das, Dr. M. qba: Singh, Sardar
Azad’ Shri Bhlmt Tha Du, Shri B Iyyunni, .R.
Babunath Singh, Shri Das, Shri B. C. agjivan  Ram, Shrl
Badan Singh, Ch. Das, Shri B, ain, Shri AP.
Balkrishnan, Shri Das, Shri K, ain, Shri N.S.
Baldevr Sin Sarder Das, Shri N. T. aipal Sin, Shri
Balmiki, 11 Das, Shri Ram Dhani ajware, S
Banerjec, Shri Dus, Shri Ramanends angde, Shri
Bansal, Shri Das, Shri Shree Narayaa atavevir, Dr.
siial, Shri Datar, Shri ayaraman, Shri
hri Deb, Shri S.C. l'liu__Shrnlﬂ
Berupal, Shri P. L. eogam, Shri ens, Shri K.C.
Basappa, Shri Desai, Shri K. N. na, Shri Niranjan
Bamny, Shri A. K. Denai, Shri Khandubhsi unjhunwala, Shri
Basu, Shri K. K. Deshmukh , Shri C. ndra  Singh, Sardar
Bhagat, Shri B. R. Deshmukh, Shri K. G. ethaial
B 'Darshan, Shri Dﬂhgm‘e Shri G. H. Shri Krishna
Bharati, Shri G. S. Dholkis, Shri Shri Liladher
va, Pandit M, B. Dhulekar, Shri Shri M.D
Bhargava, Pandit Thakur Das Dhusiya, Shri i N.L.
Bhartiya, Shri_ 5. R. r Singh, Shri oshi, Shrimsti Subhadra
Bhatt, Shri C. Dunn Slm R.S. awala Prashad,
Bhawani Singh, Shri Shri Mulchand S
Hha“gm. Shri Dubcy. Shri R.G. Kamal Singh, Shri
Bheekha Phai, Shri Dutta, Shri S.K. K Dr,
Bhonale, Shri J.K. Dwivedi, Shri D.P. Karmarkar, Shri
Bidari, Shri Dwivedi, Shri M.L. Kasliwal, Shri .
Biren D Shri Eacharan, Shri L Katham,
Bogawar, Shri Ebenezer, Dr. Kstjiu, Dr.
Bose, Sari P. C. Gadgil, “Shri Kayal, Shei PN
Brajeshwar Prasad, Shri , Shri Feroze Keshavalengar, Shri
Chakrsvartyy, Shrimati. Ren Candni’ She v BT Khan, ‘Shri_Sadath Ali
v ma u i . B. an
Chaliha, Shri Bimaisprossd Gurg, Shri R. P. Khedkar, Sbri Q3.
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Khuda Baksh, Shri M.
Kiroliker, Shri
Krishra,' Shri MF-
Krishna Chand

Kureel, Shri B.N.
Kurcel Shri P.L.

Maihi, Shri R.C.
J.h“' Serder
viya, Shri K.D,
Maliah, Shny U, S.
Malvia, Shri BN,
Malviya, Pancit CN.’
Malviya, Shri Motilal
Masuod], Maulana

Mehta, Shri B.G.
Mehts, Shri Bl.lwnnl Sinha
ﬂ chta, Shr

Mishra, Shri Lokénath
Mistra, Shri M. P.
Mishra, Shri 8. N.
Misra, Pandit Lingaraj
Misra, Shri B.N.
Misra, 5hri R.D.

More, Shri 5.5,
Hudliin, Shri CR.
Muhammed Shaffee, Chaudhuri
Mukexjeeé Shri H.N.

hil Y.M.
Mumnmp Y ahrl NR.
Murthy, Shri B.S,
Musafir, Girnl G.8.
Mushar, Shri
Muthukrishnan, Shri
Maidu, Shri MN.R.
NMair, Shri_ CK,
N Shri

N

Naikar, Shri P.S.

Nethwani bhlt P,

R Sekia,
e m. rlrrllt.l VIR

Nehru, Shrimati Uma

Ne lmﬂﬂ‘l‘ Shd

Neswi, Shri

Nrnun Shri

h?choudﬁpu:{ Shlllllnl Ia
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Grants
AYEB—comtd.
Pande, Shri C.D. Shlmn, Pandit K.C,
Pandey, Dr. Natabar Sharma, Shri D.C.
Pannalal. Shri Sharma, Shri K.R.
Paragi Lal, Ch. Sharma, Shri R.C.
Shri S.G. Shlt‘lﬁ. Shri Al Ras
Pataskar Shri Shivananj lppt Shri
l;:ttjl Shri B.K. Shobhs Shri -
tel, Shri Rajeshwar hriman Nonnn. S
Pml. Shrimeti  Maniben hukla, Psndit B.
Patil, Shri Kanavade :iddmni-w-. Shri
Pa'il, fhr S.K. Singh, Shri D.N.
Fl'l] Shri bhinklmudl Singh, Sbri D.P.
-"awar Shri V.P. Singh, Shr G.S.
Pil‘ll Shii Thanu Singh Shr H.P,
Prabhaker, Shri Nava! Singh, Shri Jogeswar
Rachiah, Shri N. Singh, Shri Sret
Redha  Raman, Shri Singh, Shri R.N.
Reghutir  Sahai. Shri Singh, Shri  T.N,
Regl ubir  S.ngh Singhal, Shri S.C.
i-;hunlth Singh, Shrl Sinhs, Dr. S.N.
hurameiah, Shri Sinha, 'ihrl Anirudha
h Bahadur, Shri Sinha,
Rajabhoj, Shri’ P.N. Sinha, ‘\h!l G.P.
Rumachander, Dr. D. Sinhs, Shri Jhulan
Ramchand Shastri, ~ Swaml Sinha, ‘h-i K.P.
Ramarand Tirths, Swami Sinha, Shi Nullhwu' Prasad
Remasemi, Shri M.D. Sinha, Shri S,
Ramaseshaish, Shn Slnhu. Shri Satya Narayan
Ramaswamy, Shri P. Sinha, Shri Satyendrs N
Ramaswsmy, Shel SV. Sinha, Shrimati  Tarkeshwa
Ram Dass, Shri Sinha, Thakur Jugel Ki
Ramnarsyen Qin?h Bsbu Sinhasan _ Si Shri
Ram Saran, Foatak, Shri
Rem Shankar Lal, Shri Subrahmanysm K.
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The motion was adopted.

Mr. Speaker: The motion is carri- Budget (General) for 1955-56 except
ed by a majority of the total member- Demands Nos. 4, 22, 85, and 131 which
ship of the House and by a majority have already been voted on the 10th
of not less than two-third of the December 1955.

Members present and voting. The Minister of Revenue and Civil

Expenditure (Shri M. C. Shah): Ma;
I request you....

Mr. Speaker:: I am making a state-

EMAND PLEMENTARY
D BFOR SUE ment and then the hon. Minister may

GRANTS

make his statement.

Mr. Speaker: The House will now A point of order was raised the pre-
proceed with further discussion and vious day in respect of Demand No.
voting on the Demands for Supple- 37 being marked as a charged demand
mentary Grants in respect of the —am referring to the item of Rs. 11
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Jakhs and not to the other item. The
total amount is Rs. 11,80,000. Out of
this, a sum of Rs. 11,25,000 is requir-
ed to enable the Government to pay
fnterest, I believe....

Shri M. C. Shah: Yes.

Mr Speaker:....in respect of
shares of the Industrial Finance
Corporation. When the Government
come with a charged demand, natu-
rally, as the hon. Deputy-Speaker ob-
served, yosterday, it does not come
before the House for voting. It can
be discussed. I do not wish at pre-
sent to go into the merits of the opi-
nion which Government have receiv-
ed from the Law Ministry. On the
surface of it I have no quarrel with
that opinion, because the Govern-
ment are bound to pay interest in res-
pect of the shares and, therefore, if
the Corporation is unable to earn
sufficient profits, Government are
bound to make up the deficit. In that
sense, the amount can be a charged
one. But the difficulty which I felt on
reading the grounds given by Govern-
ment was that the Industrial Finance
Corporation did certainly make pro-
fits. They made a provision in the
first place; but they did not credit
certain interests that accrued from
certain of the concerns to which
monies were lent. Perhaps, there may
be no quarrel with that decision, for
they felt that the interest was not
likely to be received. That is a doubt~-
ful position, however, and I do not
refer to that. But there is a distinct
item of Rs. 15 lakhs which they set
aside from the profits on the advice
of auditors, for ‘bad and doubtful
debts. That means, profits are appro-
priated to meet a certain contingency
which may or may not arise in future.
The debts may or may not be bad and
they may be realised; and perhaps
the auditor was perfectly right in
making this recommendation. But so
far as this House is concerned, the
question arises, to my mind, that it
amounts to an appropriation of pro-

fits for a certainly good purpose, but .

it has got the effect of taking the en-
tire amount from the vote of the
House, 8o this adjustment of accounts
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in that manner does not satisfy me
that the amount could be said to be
properly charged. Hon. Members will
see that Government have already
got Rs. 7,00,000 provided for in the
General Budget— the House has vot-
ed that amount—to meet the Rs. 11
lakhs and odd. They want now, in
effect, Rs. 4 lakhs. The procedurs
that they propose is to have this
amount of Rs. 11 lakhs sanctioned
and surrender Rs. 7,00,000. So far as
actual rupees, annas and pies are
concerned, it makes no difference,
but eo far as the Parliament is con-
cerned, I feel that it has got the effect
of taking out of the jurisdiction of
the House a vote on certain affairs of
the Indusirial Finance Corporation.
This amount of Rs. 11,30,000 is includ-
ed in the Appropriation Bill. So my
suggestion would be that whenever
there is occasion for changing a “vot-
ed” item into a “charged” one, it is
better—this is only a suggestion I am
making; I am not giving any ruling
because the matter requires further
consideration—if the Comptroller and
Auditor General and the Public Ac-
counts Committee are also consulted
in the matter, and then the item is
taken either to be a charged item or a
voted item. My only point is that
Parliament should have some kind of
say in the matter and some control in
marters of finance. I am, therefore,
suggesting to the hon. Minister that
he may reduce from the Appropriation
Bill this amount of Rs. 11,30,000 or Rs.
11,25,000—whatever it may be—and
then there is no occasion for any dis-
cussion on that point. That is the
procedure which I would suggest, at
best, to have what the Government
want without touching the Consti-
tutional rights of the Parliament. We
will then examine the matter further
and adjust the procedure whenever
any such point arises for adjustment
of accounts,

Shri M. C. Shah: I accept your sug-
gestion. We will withdraw that sum
from that grant—the sum of
Rs. 11,25,000. We have already got
Rs. 7T lakhs. We have also taken
from the Contingency Fund the re-
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maining Rs. 4:25 lakhs and, in the
meanwhile we will follow the pro-
cedure that has been suggested by
you just now. From the Appropria-
tion Bill also we will take out that
sum and then, later on, after consul-
ting the Auditor-General and the
Public Accounts Committee, we will
bring that forward again, if we are
advised that it should be voted, in
the next supplementary demands
within the present budget year.

Mr. Speaker: That means that the
Appropriation Bill will be altered to
this extent.

Shri M. C. Shah: Yes, Sir; Ra.
11,25,000 will be taken out of that.

Shri Raghavachari (Penukonda):
Shall I take it that this additional
sum required to make up Rs. 11,25,000
will be subjected to the vote of this
House?

Mr. Speaker: The point is that that
sum of Rs. 11,25,000 altogether dis-
appears now from the present Demand.
The House has already voted Rs. 7
lakhs and as regards Rs. 4 lakhs they
will come again.

Shri Raghavacharl: It will be kept
in suspense and we will decide it later
on. Is it?

Mr. Speaker: Yes. The hon. Mem-
ber had made that point yesterday
and 1 went through the proceedings.
That is what will be done.

Demanp No. 85—MiNisTry oF Irmica-
TION AND POWER

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 6,87,000 be granted
to the President to defray the
rharges which will come in course
of payment during the year end-
ing the 31st day of March, 1956,
in respect of the ‘Ministry of Irri-
gation and Power'.”
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Expenditure on Mission of Interna-
tional Bank.

Shri N. B. Chowdhury (Ghatal): I
beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 6,87,000 in respect of
‘Ministry of Irrigation and
Power' be reduced by Rs. 100.”

[Mgr. Deputy SPEAKER in the Chair]

I have moved my cut motion. It re~
lates to the expenditure for the Mias-
sion of the International Bank. This
Indus Water dispute has continued
for a long time and last year also we
had to vote for certain supplementary
grants in connection with the ex-
penditure that would have to be in-
curred on account of the staff to be
sent to Washington. Even the typists
and stenographers and such other
people had to be flown to Washington
and a large amount of expenditure
had to be incurred an account of this.
Our suggestion was that Government
should make efforts to see that these
negotiations are carried on some-
where in Pakistan or India—it may
be in Karachi or Delhi or some other
place in either of these two countries.
How is it that it has not yet become
puossible for this Mission to hold
these protracted and long continued
negotiations in either of these count-
ries where they might be near the
place of dispute? We find that so
many lakhs were voted last year and
now for the current year they
say that there has been an unantici-
pated extension of the stay in USA of
the Indian Delegation consisting of
gix officers sent to Washington last
year far the Indus Basin Working
Party Talks. The total expenditure
during the current financial year is
estimated at Rs. 3,40,000. Besides that,
there is another item relating to the
visit of the Mission of the Imterna-
tional Bank and that is estimated
to be some Rs. 62,080. So, we should
like to have some clarification about
the present position of this dispute
and how it is that it has not become
possible for the two countries to hold
discussions anywhere in Pakistan er
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in India and for what time we have
to send so many people—a large num-
ber of people—connected with this dis-
pute to Washington and pay a large
amount by way of transport and other
necessary expenditure.

Mr. Deputy-Speaker: Cut motion
moved:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 6,87,000 in respect
of ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100.”

Tempo of work in River Valley
Projects

Shri Kamath (Hoshangabad): I
beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 6,87,000 in respect aof
‘Ministry of Irrigation and Power’
be reduced by Rs. 100.”

You will be pleased to see the foot-
note under this Demand that this is
required mainly because of increas-
ing the tempo of work on River Val-
ley Projects, during the last year of
the first Five Year Plan. I have tabl-
ed this cut motion with a view to dis-
cuss this particular aspect of the
matter—increasing tempo of work. 1
am not going to discuss the various
river valley projects that Government
has taken in hand. But, I will com-
fine my remarks mainly—or I may
say solely—to the Damodar Valley
Project. I do not know to which par-
ticular project this remark refers—
the increasing tempo of work in the
projects during the last year, I have
got here an informative booklet pub-
lished by the Publications Division on
the Damodar Valley. It is entitled,
Developing the Damodar Valley, pub-
lished, I believe, in 1954. I would like
to invite the attention of the hon
Minister, who is at the moment busily
engrossed in a discussion with the
Finance Minister, to certain observa-
tions in this booklet. It is not fair
to the House that the Minister con=
cerned Shri Nanda, should be discus-
sing something with the Finance Min-
ister and not listening.
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Mr. Deputiy-Speaker: No, no; they
are listening. They are looking inte
the motes and listening to the hom.
Member’s remarks.

Deputy-Speaker: They are only
looking into the notes which have
been referred to by the hon. Mem-
ber

Shri Kamath: I do not think they
are doing that. I am referring to a
booklet. I do not know whether they
have that booklet at all. They may at
least note down the points and if they
cannot answer now they can note
them down.

Mr. Deputy-Speaker: The hon.
Member has got a book, which I
think the hon. Minister has also got.

Shri Eamath: It is not the same.
Sir.

Mr. Depuiy-Speaker: Yes, I think
it is.

Shri Kamath: Developing Damodar
Valley—has he got that?

The Minister of Planming (8hri
Nanda): Not here.

Shri Kamath: I could see that from
here. Probably, you could not see
from there,

Mr. Deputy-Speaker: It does not
mean that every book from the Li-
brary should be in the hands of the
hon. Minister. I thought it was the
memorandum he was referring to.

Shri Kamath: I am referring to this
booklet issued by the Publications
Diwvision. Here, on page 37 aof thiz
booklet the Panchet Hill Dam is refer-
red to. It was said in 1954 that the
work on Panchet Hil Dam krad
started, the earth had been removed
from the diversion channel and load-
ers and dampers had been at work
for some time, and that it was expect-
ed that the work would be conljlet-
ed before schedule by the end of
1955. If the foot-note ‘increasing
tempo of work refers to the Damo-
dar Valley at all, then we should have
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seen the completion of this dam in
this month, the end of 1055. I would
like to know from the hon. Minister
whether the Panchet Hill Dam, which
according to this booklet was to have
been completed before schedule at
the end of December 1955, has been
completed. If it has not been complet-
ed, I cannot subscribe to the obser-
vations given here that there has becn
increasing tempo of work. The tempo
«of work, whether it is decreasing or
increasing, can be borne outby facts.

lp M

In the same booklet at page 42,
-there is a reference to the Durgapur
*Project. It says:

“The Durgapur project has
been designed and constructed
by Indians. As at all other dam
sites and at the Thermal Power
Station, a colony consisting of
about 400 quarters has grown up
‘for the staff. Meanwhile, the cons-
truction activities have develop-
~ed the countryside and given it
six modern townships contain-
ing more than 2,000 buildings—
Bokaro, Maithon, Durgapur and
-three others. Although the colony
‘was started only a few months
.ago, all modern amenities are al-
ready available at Durgapur.
Houses, hospitals, roads, shops,
-schools and electricity are all at
the disposal of these towns. In
addition, the DVC has built 11
"bridges and 160 culverts as well
-as 100 miles of first class roads
in those parts of the valley which
were least accessible, It has given
employment to more than 40,000
‘hands, reclaimed 6,000 acres of
badly eroded land and brought
‘to the valley the benefits of the
:modern system of medicine hither-
to practically unknown to it....
As the Prime Minister said in his
inaugural speech at Tilaiya and
"Bokaro, “A new India is being
boifn in the valley. It is the India
of our dream".”

This was written in 1954. You will
-reraember when the then hon. Min-
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ister—not now—Shri Gadgil moved
for consideration of this Bill in the
last Parliament, he had made a solemn
assurance to the House that all persons
displaced as a result of this project—
the DVC—would be given land for
land house for house, and these
were the very words used by him.
Here on page 47 of the same booklet,
it is stated:

“The displacement of people in
the reservior areas is pre-plann-
ed and arranged in stages as
each reservoir fills. According-
ly, the displaced are settled and
rehabilitated just as the reservoir
start to fill. The policy has been
to give the people better houses,
better land and, more important
still, a better way of living.”

Acording to this, the old promise is
completely broken. The promise of
land for land and house for house has
been broken and something else has
taken its place.

I have not the time to deal with
other river valley projects on this
occasion as I am racing against time,
but with regard to the DVC I would
like to know from the hon. Minister
what exactly he means by “the in-
creasing tempo of work” with regard
to the Panchet Hill Dam and whether
the Dam, which was to have been com-
pleted by the end of December 1955,
has been completed. Jf it has not
been completed, with what face he
can say that there is increasing tempo
of work in the DVC. I do not know.
1f he cannot answer this question,
this Demand cannot be voted by us
and I hope he will convince the
House that there is really increasing
tempo of work in this project and
that it is not merely for paying
foreign experts and what not that
this Demand is being voted by the
House. We are getting more a: #
more white elephants from outside
and any foreigner who comes here is
called an expert whether he is well
qualified or not. In fact in one of
the factories some years ago a mere
landscape architect was engaged as
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an engineer and it was found two
years later that he was just a land-
scape architect and not an engineer.
I would like to know from the hen.
Minister whether - “the increasing
tempo of work” is a more camouflage
for paying these so-called experts,
and not for the benefit of displaced
persons and others who are im-
mediately affected by this river valley
project.

Mr. Deputy-Speaker:
moved:

Cut motion

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 6,87,000 in respect of
‘Ministry of Irrigation and Po-
wer’ be reduced by Rs. 100.”

Shri Biren Dutt (Tripura West):
In para (a) it is stated that to cope
with heavy increase in the volume
of work mainly arising from inten-
sification of flood control measures,
etc., this amount is required. I want
to know the flood control measures
undertaken in Tripura. So far as I
know, no officer works there at all.
I would like te know whether this
officer submits any report at allL
Has he submitted any report for last
year? ’

Shri Nanda: I am unable to fol-
low the hon. Member.

Mr. Deputy-Speaker: He wants to
know if any flood control measures
were undertaken in Tripura, and
whether there is any report received
from the officer concerned regarding
the work done at Tripura. Is there
an office or section working there at
all? There are some complaints
against the officer. That is what the
hon. Member is saying. If there is
an officer at all there, then it does
not appear that he is doing any flood
control work. What is the kind of
work that he is doing?

Shri Biren Dutt: Yes, I am refer-
ring to item (iv) of paragraph (a)
which states “intensification of flood
control measures”. Does it refer to
any flood contrel work in Tripura?
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(1) Failure of Government to safe-
guard India’s interest in Canal
Water Dispute.

(2) Failure of Government to im-
plement First Five Year Plan in
respect of River Valley Projects..

Shri 8. L. Saksena (Gorakhpur
Distt.—North): I beg to move:

(1) “That the demand for a
supplementary grant of a sum
not execeeding Rs. 6,87,000 in
respect of ‘Ministry of Irrigation
and Power' be reduced by
Rs. 100."

(2) “That the demand for a
supplementary grant of sum not
exceeding Rs. 6,87,000 in respect
of ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100.”

In this booklet on pages 13 and 14
a number of grounds are given for
this Demand. I find that this ameunt
is required for many things, includ--
ing the additional staff for the work
relating to the Canal Water Dispute.
The amount seems to be Ra. 2,26,500.
Besides this, I find at the end of this
note that to provide board and lodg-
ing and other requisite facilities to-
the Mission, an expenditure of Rs.
62,000 was incurred during the ecur-
rent year. It is the Mission of the-
International Bank with regard to-
the Canal Water Dispute. This is
one of the disputes we have with
Pakistan. I want the hon. Minister
to tell the House exactly where we-
stand in the matter of the Canal
Water Dispute. In fact, I thought
that when a river flows into our
territory, so long as it is in our terri-
tory, we have full rights over the

-~ waters, and when it goes to the other-

territory, they can use its water. I
de not think that we should limit our
rights to tha use of the water flowing
inside our territory (Interruption).
I am surprised that ‘this Mission is
coming here and spending a lot of
money on staff etc. I would like to-
know where we stand in this matter
and the terms of the agreement that
is being arrived at. In fact, what-
ever concessions that we make to
Pakistan do not seem to satisfy
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them; they want more and more. I
would like the hon. Minister to tell
us exactly where we stand in regard
40 the Canal Water Dispute and why
we are spending so much money on
the stalf and also sé lavishly on the
board and lodging of the Mission.
1 would like also the hon. Minister
to let us know about this Five Year
Plan and how far we have succeed-
«d in fulfilling it. Io regard to the
rural credit, have we completed the
target which we had put forward
for ourselves or are we behind the
target? If we are behind we should
‘know_why we are so and what steps
are being taken to try to complete
the target by the end of the Plan
period. 1 would like the hon. Minis-
ter to reply on this point.

Shrt Kamath: With great deference
te the Prime Minister, I would re-
quest him not to stand with his back
‘to the Chair.

Shri §. L. Saksena: I would also
like to know whether some of the
‘projects which we are including in
‘the Second Five Year Plan can be
.executed with the help of the Sovlet
engineers. In fact our engineers
went to China and saw some river
‘valley projects. They say that they
have done it very cheaply and eco-
nomically. We have all along been
getting  American engineers. The
Government should also try and see
dhow the Soviet engineers can help
us in building up our projects. If it
is possible to bufld these projects
‘much more cheaply and economical-
ly, we should also have the same ad-
vice: we must have the best techni-
eal advice that is available in the
-world.

Shri Nanda: I did not follow the
last portion.

8kri 8. L. Saksena: Our men -went
%0 China to investigate into the flood
-control projects in China; the Chinese
people built them. They have sald
that these projects which they bave
-completed have been more econo-
‘mical than ours. They have done
them with Russian help and Russian
-angineers. Could we also not ty
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some of our projects with the help
of the Soviet engineers. So far we
have tried in our big projects like
Bhakra-Nangal and Damodar Valley
project, etc. only American engi-
neers. 1 was asking whether some
of our projects cannot be done with
the help of Soviet engineers.

Mr. Deputy-Speaker: Cut motions
moved:

(1) “That the demand for a
supplementary grant of sum
not exceeding Rs. 6,87,000 in res-
pect of ‘Ministry of Irrigation
and Power' be reduced by
Rs. 100" |

(2) “That the demand for a
supplementary grant of a sum
not exceeding Rs. 6,87,000 in res-
pect of ‘Ministry of Irrigation
and Power' be reduced by
Rs. 100.”

Shri Namda: I shall take up the
points in the reverse order as they
arose in the discussion. China is
suppaged to have done some marvel-
lous feats in flood protection. It is
s0. Some of our engineers visited
China zometime back and brought
ug reports. We have got very de-
tailed reports of what they saw. It
is quite true that with the help of
public co-operation, co-operation of
large masses of people who were
mobilised for the purpose of cons-
truction of flood protection of works,
they were able to expedite the cons-
truction of those works. But there
was nothing in an engineering or
technical sense very particular in
what they saw there. We have been
doing big works ourselves but we
felt that there was something good
in what was being done there—in
the methods of getting work done on
a large scale and therefore very ex-
peditiously. I believe the work that
was done on the Kosi project recent-
ly is some kind of demonstration of
the possibilities of those methods and
the wsefulness of these methods. We
have applied these successfully there,
I believe and it is our intention that
in the case of other large projects
that we are undertaking we shall be
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able to have recourse to similar me-
thods of securing public participa-
tion, particularly in the simpler
types of works.

Regarding the canal water dispute,
1 think there is nothing really very
much to add to the information that
‘has already been given to the House
through various statements that have
been laid on the Table and the
-various communiques that have been
issued. It is rightly a matter of
great concern to us all that we
should be placed in a posifion as
<quickly as possible to make the ful-
‘lest use of our water resources to
which we are entitled But there
.are certain intermational obligations
and we have to see that we dis-
.charge them in a proper manner.
In pursuance of that object, these
negotiations have been going on for
-some time and I personally feel that
the time taken has been a little too
long but when you once enter into
negotiations you have to see that
you utilise those possibilities in the
‘best possible manner so that there
meed be indecent break of any nego-
tiations so far as we are concerned.

Shri S. L. Saksena: How long will
it take?

Shri Nanda: 1 shall explain. A
stage arose when with the help of
the Intermational Bank we worked
‘hard for a settlement but the parties
were not able to come to any agreed
<eonclusions and the intervention of
the Bank for that purpose did not
fructify. Then the Bank made its
own proposals; they are familiar to
us all. They were given very care-
ful consideration by us and although
they involved some sacrifice on our
part, in the larger interest of a
friendly and amicable settlement of
the dispute we agreed to accept in
full the proposals of the Bank.
However, we found that the other
party did not signify its prepared-
ness. Therefore, we had to say
that we could go ahead as we want-
*d. Again the President of the In-
ternational Bank approached both
the parties—the Prime Ministers of
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the two countries—and made a sug-
gestion that we should make another
effort. On our side we made it clear
that that effort will necessarily have
to be on the basis of the Bank's pro-
posals. But at this stage the per-
sonnel was changed. The Bank con-
veyed to the concerned parties that
they were going to take a more posi-
tive part in this work and therefere
they attached more personnel, engi-
neers and others and the personnel
changed on both sides to some ex-
tent.

Mrx. Deputy-Speaker: Did the Bank
propose any middle course?

Shri Nanda: We are not prepared
for any middle course.

Mr. Deputy-Speaker: The Bank
has made its own proposals but the
Pakistan Government has not aecep-
ted them. Have we not riverted to
our own proposal?

Shri Nanda: We still stand by our
proposals. The question was to
frame or formulate a proper scheme
through which these proposals could
be given effect to and also to give
such satisfaction as was possible to
the other side. Whether a scheme
could be prepared in consonance
with those proposals which can aiso
satisfy the other side—that was the
guestion. It meant that again, be-
cause of the new personnel and be-
cause of fresh efforts to find out
aeffective methods of dealing with
the matter the party visited the areas
both in Pakistan and In India which
were concerned in this dispute.

Shri K. K. Basu (Diamond Har-
bour): I want to know whether the
function of the Bank is merely to
negotiate between the two parties
and give some suggestions or is there
an arbitration clause that in cases of
dispute they can arbitrate?

Shri Nanda: There is no arbitra-
tion at all. The Bank cannot impose
on us any decision of its own choige
and which is not acceptable to us.
The Bank can only approach the
parties in order to find out the pre-
cise facts of the situation from which
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a mutually acceptable solution can be
evolved. So, it is a kind of mediation
and not arbitration.

Therefore, recently these parties—
on account of which some expendi-
ture had been incurred—had to wvisit
Pakistan and India to see what the
requirements of both sides were In
relation to our various projects and
to find out a way in which they could
be met. That is the stage where we
are at present. Meanwhile we have
not been neglecting our interests.
There are those ad hoc transitional
agreements being made in order that
from season to season we are able to
withdraw waters from our rivers for
the purpose of irrigation here to the
extent replacements on the other side
are possible. That is, I believe, an
improving position.

So, for the present this work of
negotiation is still proceeding and
this expenditure, as I pointed out,
was incurred in order to facilitate a
proper study on the part of the Bank
personnel and the representatives
of both sides on the spot so that they
can apply themselves to the question
of elucidating the position and bring-
ing about a settlement. This was an
expenditure . which could not be
avoided. The interests are so large,
the stakes are so high and vital in-
terests of the country are concerned
that we would certainly like to pro-
mote a settlement by all means
which are available to us and which
could help us in securing an early
settlement.

Shri S. L. Saksena: For how long
will this expenditure be incurred—
one year or for more?

Shri Nanda: As I indicated before,
at one stage we had felt and we
communicated to the Bank also that
this was to be the end of the matter
because we did not see any further
use in prolonging the negotiations as
the proposals of the Bank were not
acceptable to the other party. Then
another effort was taken up at the
instance of the Bank and to that also
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we have said that there should be a
clear limit. I cannot say the exact
month now, but I think—that is my
impression—that in another 4 or §
months we would like to see that the
things come to some kind of a con-
clusion.

Shri Kamath: What about the pro-
gress of Panchet Hill Dam?

Sardar Igbal Singh (Fazilka-
Sirsa): In the flrst proposals of the
Bank the waters of Ravi, Beas and
Sutlej were given to India and India
had accepted those proposals where-
as Pakistan rejected those proposals.
After that this interim agreement
has been signed which, I must say,
is not favourable to India. Even
those areas which are to draw water
from Sutlej and other canals are
feeling great difficulty. Can we
have an assurance from the hon.
Minister that this interim agreement
will not be made a pattern for the
future because this, I must say, is
not favourable to India and is not in
the spirit of the first proposal which
has been accepted by India and not
accepted by Pakistan?

Shri Nanda: The position in this
respect is quite clear. Whatever is
being done now as an interim
arrangement is without prejudice te
the final settlement, and the final
gettlement, so far as we are concern-
ed, is to be based on the proposals of
the Bank. The basis of that as is
well known is that the waters of the
three western rivers Indus, Jhelum
and Chenab should, except for such
uses as are made in the State of
Jammu and Kashmir, should be ex-
clusively for Pakistan while the
waters of the three eastern rivers
Ravi, Beas and Sutlej should be
drawn exclusively for the use of
India. For a very small period India
would continue to give supplies to
Pakistan canals taking off from the
eastern rivers in accordance with an
agreed schedule. These are the
pasic things. Whatever obligations
we have accepted, or the restraint
that we are placing upon ourselves
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in the matter and in the interests of
our nelghbour, are again sub;ect to
a certain clear condition that on the
.other side arrangements will conti-
nue to be made so that we can with-
-draw waters to which we are en-
‘titled. They may make their own
alternative arrangements by
they can draw water, to Ieed those
.canals from other sources available
to them in Pakistan. Therefore,
these replacement arrangements are
being made. We are insisting and
we are trying to hasten those ar=
rangements. We are insisting that
they should be expedited and the
shortest time should be taken for the
purpose of replacement of those sup-
plies which they are having from us
and which we require for ourselves.
That is the position now and the in-
terim arrangements have absolutely
no bearing on what in a few months
‘will be the final solution which we
are trying to expedite,

Shri EKamath: May I ask one
--question.\ Sir?

Mr. Deputy-Speaker: He wants to
"know about the tempo. With regard
to Panchet Hill Shri Kamath has
.asked why it is not completed?

Shri Nanda: There were two
‘questions, One was about the tempo
in general on our works in connec-
tion with irrigation and power. I
believe one can draw some gratifica-
tion from the fact that with regard
o irrigation and power on the whole
the implementaion of the program-
‘me is practically 100 per cent. in
relation to the Five Year Plan period.
Whatever was the outlay that was
intended, whatever was the work
that was intended to be done, com-
pared with any other activity, that
has been, I should believe, as good
-a8 could be anticipated. In szome
<ases it is complete and in other
cases it is just a little short of full
implementation. For example, my
latest figures are that in the States
it is about 97 per cent. and as far as
the Centre is concerned it is full im-
Plementation. That is the general
Picture of works on irrigation and
Power in the country in the period
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of the Five Year Plan. But, I can-
not say that no particular project has
been delayed, possibly, to some ex-
tent. I have my apprehension that
in the case of D.V.C. the Maithon
project has been delayed somewhat
and that had its repercussions on the
Panchet Hill project also. I am being
shown a part of my last hudget
speech where I had said that the
progress on the Maithon Dam has
been behind schedule and that has
also affected the programme for
Panchet Hill Dam which has to de-
pend very largely on the equipment
released from the Maithon project.
This is what I stated then. Although
the conditions have improved there
and now the factors which cause the
delay and retard the progress have
been brought under control very
largely what happend for some
period there which created difficul-
ties has left its mark on the sche-
dules. But, as I have stated we have
now full control of the situation and
I hope the work there is being ex-

-pedited now as much as possible.

Shri Kamath: I am constrained to
say that the Hon. Minister is only
beating about the bush. I asked him
where the tempo has increasd. I
want to know from the Hon. Minis-
ter whether it is increasing here or
increasing there.

Shri Namda: It is increasing every-
where except in one or two places.

Shri Kamath: Give me a concrete
instance.

Shrl Nanda: Then I will have to
make out a list of all the projects.
I can give him a list of all the pro-
jects and say the expendiiure in-
curred in terms of programmes.
Things are going well. But it will
mean that I will have to give details
of each individual projects.

Mr. Deputy-Speaker: He only
wanted to know about the programme
of works in the Panchet Hill

Shri Nanda: That I have said.

Shrl Xamath: When it will be
completed? Any idea?
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Mr. Deputy-Speaker: Has the time
been exceeded?

Shrl Nanda: My own apﬁmiation
and estimate is that we have lost
about six or seven months.

Shri Kamath: One year.

Shri Nanda: It may be a whole
season. But there is no question of
beating about the bush. I have said
it in categorical terms. I have put it
in very clear terms when I gave all
the details of the projects. I can
again give details of it.

Mr. Deputy-Speaker: It is not
necessary. So far as that particular
sub-itetn in clause (a) is concerned,
he wants to know where the tempo
has increased. Take the Panchet Hill
for instance. There may be several
instances. He wants to know one or
twe by way of illustration wheré de-
finite progress has been made.

Shri Nanda: For example, take
Hirakud. I am giving .- informatior
about other projects. Hirakud is in

advance of schedule. Bhakra Nangal

is in advance of schedule and I can
say so about most of the other pro-
jegts also. In the case of this project
I had said that the D.V.C. appointed
an experienced engineer to examine
the causes of delay to enable the
Corporation to take remedial mea-
sures. The progress of Durgapur, I
am glad to say, is much ahead of
schedule, The progress of work " is
generally satisfactory. Even in the
DV.C. it is not in every section of
that project that the work is behind
the schedule. In some of those sec-
tions the work is in advance and
very much better than it was before.

Mr. Deputy-Speaker: After 1954,
there is a Quarterly Report or so to
which an Hon. Member has referred.
If there is any Quarterly Report
which is being published, it could be
circulated. They may be given to the
Member or placed in the library.

Bhrl Kamath: On the Table of the
House.

Mr. Deputy-Speaker: In the library
will do. Now what about flood con-
trol in Tripura.
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Shri Nanda: Information was re--
quired about Tripura. Regarding this .
investigations are in hand. Schemes .
will be formulated only after the
essential technical data are available..

Shri Iqbal Bingh: When this In--
terim Agreement was signed with,
Pakistan, did the .Government of India
receive any representation from the -
Punjab Government? People and
peasants were complaining that in
previous years they used to get
40 days of full water supply and
40 days of half water supply whereas
last year they received only 40 days’
of full water because water had to
be diverted to the Bhakra canal for -
other purposes. Will the Government
of India make provision in this year's
interim agreement? Whereas our -
supplies are shortening and their
supplies are given at the full rate.
If this is so, will the Government of '
India make provision in the next year
to see that they get their full quota?

Mr. Deputy-Speaker: Whether it
is proportionately reduced or full
quota is given?

Shri Nanda: The number of days
for which waters are available, do
fluctuate according to the condition of
the season and, therefore, nobody can
guarantee for how many number of
days the canal will run. It is only
the proportion of water which we can .
claim that we got, and then we can:
distribute that amongst the wvarious
systems according to the priorities of
the case. :

Sardar Iqbal Singh: May I give one -
more jnformation? In the canal
there were three branches, One
branch had a full supply of water for -
first ten days; another branch got
water for next ten days and other
also got water for another ten days by
rotation. In the last winter we ex--
perienced difficulty in this rotation
because water was given to Pakistan
and our Bhakra canal has.already run
for 15 days for drinking purposes of
that area. In this way, under the
terms of this agreement we got water-
only for 40 days in four months og-
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ten days per month. If this experi-
ence is going to be repeated this
year, it will create a lot of difficulties.

‘Shri Nanda: In fact representation
has been received. Last year the
position was this. That was the first
year in which we ran the canal, for
a time it had to be done at the ex-
pense of some other system partly.

Shri L. Jogeswar 8Singh: (Inner
Manipur): Last time there was a
meeting of the representatives of the
Tripura and Manipur States with the
Ministry of Irrigation and Power to
consider the projects and the power
to be generated in those areas. I
want to know what has happened
to the proposal for having a dam on
the Thoubal river which will have
the capacity of generating 4,000 kw.
I want to know from the Minister the
action taken with regard to this
proposal.

Shri Nanda: Now we are in the
midst of a number of various pro-
posals and schemes for irrigation and
power, from all the States in the
country. These are being examined
and this matter has not been finalized.
Therefore, I will not be able to say
about any particular scheme as to
whether it is going to be taken up
or not.

Shri L. Jogeswer BSingh: What
about Manipur.

Shri Nanda: Until the provisions of
the plans are finalized, I cannot say
what the position will be about Tri-
pura or some other State.

Shri S§. L. Saksena: Have investi-

. gations been started in Nepal on the

rivers Rapti and Gogra to control the
floods in them.

Shri Nanda: So far as Nepal and
other countries are concerned, there
are two things in view. We have
made arrangements for study of data,
collection of data, which will help us
in formulating our own scheme on
sound and proper lines. That has
been done. But the investigations
have to be carried on in our own
area. We have the River Commissions
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which are dealing with these matters.
All the steps that are neces-
sary for these rivers Rapti and
Gogra are being considered for the
purpose of cffective flood control pro-
grammes. All the necessary investi-
gations are being carried on by us.

Shri 8. L. Saksena: I saw in the
papers that a team of experts have
been sent to investigate. I want to
know whether it is a fact.

Shri Nanda: I shall have this parti-
cular detail examined.

Shri K. K. Basu: Last time we dis-
cussed about the rate at which the
consumers get electricity from the

‘actual supplier. The rate at which

the actual supplier purchases in bulk
is very low. But when it is actually
given to the consumers, they have to
pay a very high rate. The Hon.
Minister has promised to look into
the whole matter. Has it been in-
vestigated and at what stage it is
now?

Shri Nanda: Of course, I am quite
prepared to answer all kinds of ques-
tions though they do not necessarily
form part of this Demand. The ques-
tion of rates is now going to be dealt
with by an Electricity Board. There-
fore, the interests of the consumers
are going to be protected and safe-
guarded properly.

Shri K. K. Basu: The Hon. Minister
had promised last time that he Wwas
going to look into the matter. We
are interested to know at what stage
that “looking into” is. . Has the Board
been constituted or is it going to be
constituted?

Shri Nanda: The Board has been
constituted. .

Mr. Deputy-Speaker: I shall now
put the cut motigns to this Demand
to the vote of the House.

The question is:

“That the demand for a supple-
mentary grant of a sum no
exceeding Rs. 6,87,000 in respect
of ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100.”

The motion was negatived,
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hﬂr. Deputy-Speaker: The question

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 6,87,000 in respect
of ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 6,87,000 in respect
of ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 6,87,000 in respect of
‘Ministry of Irrigation and Power’
be reduced by Rs. 100."

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That a supplementary sum not
exceeding Rs. 6,87,000 be granted
*to the President to defray the
charges which will come in
course of payment during the
year ending the 3lst day of
March, 1856, in respect of ‘Minis-
try of Irrigation and Power’.”

The motion was adopted.
Demanp No. 46—MiInNISTRY oF HeaLTH

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 1,27,000 be granted
to the President to defray the
charges which will come 1n
course of payment during the
year ending the 31st day of
March, 1956, in respect of ‘Minw
try of Health'"

Shri M. C. Bhah: According to the
Business Advisory Committee, this
Demand is not to be discussed. :
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Shri N. B. Chowdhury: I had sent
notice of one cut motion, but I am not
moving it in view of the fact that no
time has been allotted by the Busi-
ness Advisory Committee for this.
But, I would like to have only one
information with regard to the now
that has been provided. It has been
stated that in view of the increased
tempo of certain works, particularly
water supply scheme and starting of
health centres in rural areas, tnis
additional amount has become neces-
sary. But I would like to point out
that according to the progress reports
on the first Five Year Plan, out of a
total provision of Rs. 80 crores to be
spent by the Central Government, only
Rs. 3 crores were spent and after
that we have not yet received any
annual reports. So, it appears that
there is a marked short-fall in the
expenditure, particularly with regard
to the rural water supply scheme and
also rural health centres. 1 would
like to have information as to the
exact position now, how far we have
proceeded with regard to the fulfil-
ment of the targets set in the first
Five Year Plan with regard to the
two items I have mentioned and also
what amount has been spent.

Shri M. C. Shah: The hon. Member’s
question does not arise out of the
demand here before the House. In
the original Grant only Rs. 50,000
were provided for certain additional
staff and that has proved inadequate.
So, the Ministry of Health wants
something more. That is all. The
hon. Member's question does not
arise out of this Demand. If neces-
sary, I will convey his question to
the Health Ministry.

Mr. Deputy-Speaker: As no pro-
vision was made for time, the hon.
Minister evidently thought that there
would be no question to be put to her
for answering. Of course, if the hon.
Minister of Health is present here, I
will allow the hon. Member to haye
some information, whether the ques-
tion arises out of this Demand or not.

Shri M. C. Shah: I have got a very
big note here with regard to the
Health Ministry’s progress in respect
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of the first Five Year Plan. [ wil
read it if the hon. Member so desirea

Shri N. B. Chowdhury: Yes.

Mr. Deputy-Speaker: The hon.
Minister may pass it on.

The question is:

“That a supplementary sum not
exceeding Rs, 1,27,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1958,
in respect of ‘Ministry of Health'.”

The motion was adopted.

Demanp No. 76—MmisTRY OF NATU-
RAL RESBOURCES AND SCIENTIFIC
RESEARCH

Denvanp No. 82-A—EXPLORATION OF
O1. AND NATURAL Gas

Mr. Deputy-Speaker: Demand No.
76 and Demand No. 82-A will be
taken up together. One hour is allot-
ted for this. I want those hon. Mem-
bers who want to speak to stand up.
I see Shri Kamath, Shri S. L. Saksena,
Shri N. B. Chowdhury and Shri C.R.
Narasimhan standing. I will give ten
minutes to each hon. Member.

Lala Achint Bam (Hissar): BSome
time may be left for the Rehabi-
litation Demand also.

Shry D. C. Sharma (Hoshiarpur):
My name may be put down for Re-
habilitation Demand.

Mr. Deputy-Speaker: Motion moved:

(1) “That a supplementary sum
not exceeding Rs. 3,50000 be
granted to the President to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March,
1956, in respect of ‘Ministry of
Natural Resources and Scientific
Research’.”

(2) “That a supplementary
sum not exceeding Rs. 41,76,000
be .granted to the President to
defray the charges which will

12 DECEMBER 1955

Supplementary 2204
nts

come in course of payment dur-
ing the year ending the 31st day
of March, 1056, in respect of ‘Ex-
ploration of Ol and Natural
Gn’i.”

8hri N. B. Chowdhury: I have given
notice of cut motion No. 12. I want
to ventilate my grievance with regard
to Governments policy regarding de-
velopment of mineral oil and the in-
adequacy of their measures. This is g
new demand and I think we have a
larger scope for discussion. During
the Budget Session, while discussing
the Demands of the Ministry of
Natural Resources and Scientific
Research, we had to say a lat about
the manner in which the mineral cil
industry is being develdped in our
country. It has also be®n stated in
the note as follows:

“India produces only a fractioa
of mineral oil requirements......
the major prospecting work for
oil in India has so far been done
by foreign firms in areas where
they have been granted explor-
ing and prospecting licences.”

We know that this industry is en-
tirely under the control of foreigners
in India—the Stanvac, The Assam. il

. Company and the Burmah-Shell com-

pany and we are depending on them
for our requirements for our defence,
aeroplanes, and automobiles, We are
depending upon them for this vital
strategic material. It is very unfortu-
nate that, whatever might have beem
done during the British regime, even
after the attainment of independence,
we did not pay particular attention
to the development of these industries
in the public sector. I would draw
your special atterftion to the sentence
in this note:

“In the absence of any private
enterprise in the couniry with
the necessary resources and
“know-how”, the Government
have decided to take wp this
work.” ’ .

From this, it seems that the Gov-
ernment is rather apologetic that be-
cause of the absence of any private
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enterprise in this industry, and in
view of the large amounts that are
necessary in this industry, Govern-
ment has decided to take it in the
public sector. I do not think that the
Government need be apologetic about
it and append such a note under this
demand. According to the First Five
Year Plan and according to the In-
dustrial Policy statement of the Gov-
ernment, this is one of the basic in-
dustries over which the Government
should have complete control. This
is certainly one of the things which
should be under the strategic control
of the Government. But, up till now,
no particular attention has been paid
to this industry.

Here, it is said that the amounts
needed would be spent for the explo-
ratory work and prospecting work in
Jaisalmer areas. In the notes given
at the time of the Budget discussions
also, the same places were mentioned.
We are wondering why the Govern-
ment do not come forward with pro-
posals to carry on investigations or
survey work in areas about which
prominent scientists in our country
and also scientists from other coun-
tries say that there is a great pos-

sibility of the existence of high qua- -

lity petroleum.

During the Budget discussions, I
referred to the Stanvac project in
Bengal and questions were raised so
many times about 10,000 square miles
of area which has been practically
given on lease to the Stanvac Project.
They are carrying on all sorts of seis-
mic refraction survey work and other
work, developing road communica-
tions, etc.,, in thosé areas. It means
that we shall have no particular con-
trol over that area. We know from
the note in the explanatory memo-
randum given during the Budget dis-
cussions that the Government has a
certain share in it, that they are go-
ing to have 25 per cent. of the shares.
That is the only information which
we have 'with regard to that work of
the Stanvac project. We demanded
time and again in this House that the
terms of the agreement with the
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Stanvac project should be given to us.
After repeated demands, we have
been able to secure the agreement
with the oil company and the Stan-
vac about the refineries. We find that

- there are certainterms which are not

in the best interests of the country.
This has been partly admitted by the
Minister of Production also during
the Budget discussions. It is:very
necessary that this agreement, ete.,
which are available to the share hol-
ders, and directors of those compa-
nies, foreign firms, which may be dis-
cussed in New York and London,
should be provided to the Membera
of Parliament. At least a copy should
be laid here so that the country and
the Members could know that. Other=
wise, we have a shrewd suspicion that
there is something anti-national about
it. Otherwise, why should the Gov-
ernment hesitate to make the terms
known to us? That is one thing.

My demand is that the Government
should more closely associate them-
selves with regard to exploration
work and seismic refraction survey
work that is going on in West Bengal.
After repeated demands, it has been
conceded that compensation will be
paid to persons whose property will
be affected during course of the sur-
vey. The Government did not care at
the beginning; but because of the agi-
tation of the people, it has been con-
ceded now. Although it has been con-
ceded, what we find in practice s,
proper compensation is not being
paid. Somebody's house collapses
during this survey; a bungalow falls;
or some paddy is destroyed; jeeps go
across the flelds. The result is, they
do not get adequate compensation for
the property damaged. We feel that
the Government should be particu-
larly associated with this work. From
whatever we have come to know
about the agreement from the cryp-
tic and very small note supplied, we
find that the Government have a stake
in it and that they have certain rights
of association with them. In spite of
that, we find there only people be-
longing to the Stanvac project. It is
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said that the Government of India
personnel would be associated with
them. Complaints have been made by
many people and by Shri Meghnad
Saha here, that in the course of the
‘work, sometimes, people are not al-
jowed to go near the magnometer
machine and things like that. This
point should be made clear. We have
nothing to ohjegt to the amount, of
money that is going to be spent be-
cause this is. a very important.thing.
In fact, we want more money to be
spent for the purpose of developing
mineral oils. But, our work should
not be confined to the Jaisalmer area
or some area in Saurashira or some
.other places. Qur activities should
-extend to the existing areas and other
areas where the existence of oil of
high quality is being emphasised by
noted scientists in our country. This
is what I want to say with regard to
this demand. I hope that the Govern-
ment would give us at this stage at
least a copy of the agreement which
they have entered into with foreign
firms, particularly regarding the stan-
vac project and also their idea of
participation in these ventures in
'West Bengal and certain other places.

Shri C. R. Narasimhan (Krishna-
giri): Let me first refer to the natural
gas affair. The other day, when I put
to the Minister of Natural Resources
and Scientific Research a question
about places where this natural gas
occurred in this country, he gave a
list of 10 or 11 places.

Shri K. K. Basu: Did he exclude
the Parliament?

Shri C. R. Narasimhan: That |is
unnatural.

Shrl Kamath: Parliament, unnatu-
ral?

Mr. Deputy-Speaker: Let there be
no remarks about ourselves and Par-
liament. It takes away the dignity of
the House.

Shri Kamath:
reign,

Shri C. R. Narasimhan: He said
that they occurred in 11 places and

Parliament is sove-
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that the possibility of economic ex-
ploitation of the gas available in the
places was not fully investigated.
Since we are now on supplementary
demands, I wish to have an assurance
from him that this aspect of the mat-
ter will be attended to. Because its
occurrence has also been reported
from my State. I am particularly an-
xious that the machinery should be
used to assess as to how these oc-
currences can be economically explo-
ited.

Mr. Deputy-Speaker: Where is that
in Madras?

Shri C. R. Narasimhan: South Arcot,
near Tanjore, etc.

Mr, Deputy-Speaker; Lignite?
Shri C. B. Narasimhan: Natural

gas.

Dr. Suresh Chandra (Aurangabad):
Much is produced in South India?

Shri C. R. Narasimhan: If these
questions about the quantities, etc,,
are put to the Minister rather than
to me, the matters will be explained.

About the enlargement of the Oil
and Natural Gas division, I would like
to utter a word of caution. It is all
right to strengthen this division. But,
I want to know as to how it is being
done. If the nucleus of this organisa-
tion is to be created by inviting peo-
ple from other departments, natural-
ly, those departments get poorer. For
instance, if the Oil and Natural Gas
division is to be manned by people
drawn from the Geological Survey of
India, what happens to geological sur-
vey? It is all right to continue oil
prospecting. It is important. But,
there are other parts of the country
where there are other minerals which
have not been fully investigated. If
in this process, the Geological Survey
of -India or the Indian Bureau of
Mines get weakened in.man-power,
something must be done to replenish
them with proper qualified people.
There is no use in dragging the best
men here and putting second rate
men there. When this money is being
granted, I want to have an assurance
from the Government that that aspect
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of the matter would also he attended
to namely that the other departmenta
from where this man-power is drawn
will be quickly and properly reple=
nished with suitable peaple.

We had the pleasure of listening to
the Minister's survey about the oil
.position and the difficulties inherent
in the exploitation and exploration of
oil, and that it was essentially a kind
of a gamble. He also explained tc us
the other day as to how the gamble
element could be reduced. Therefore,
I would like him to continue to have
a great deal of caution in this matter
and see that money is not wasted on
100 per cent. gamble and that due
caution is taken and proper assist-
ance invited from experts,

2 P.M.

Finally, I would say a word about
the Vigyan Mandirs. I am glad to find
the Vigyan Mandirs included in the
foot-note, So far, we have not heard
much about it. I hope we shall get to
know more about them after we have
granted these Demands.

Dr. Suresh Chandra: I do not want
to deal, as the previous speaker has
done, with natural gas, of which he
is a specialist. But I only want to ask
a few questions from the hon. Minis-
ter. From the foot-note, we find that
money has been demanded for the
creation of an organisation and me-
thods unit, the creation of an Oil and
Natural Gas Division, and also for the
taking over of the work of Vigyan
Mandirs from the Council of Scientific
and Industrial Research. I do not
know why these kinds of transfers
gccur in the Ministry. We know the
same thing had happened in the
1.C.AR. also; in connection with col-
lection of statistics, some sample sur-
vey was being conducted in the
LC.AR., but all of a sudden on the
recommendation of some -foreign or
Indian expert, the whole work was
tdken over and added on to some
other Ministry. This sort of transfer
completely upsets the work of the
Ministry. I do not know why the
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work of the Vigyan Mandirs has been
taken over by the Ministry from the
Council of Bcientific and Industrial
Research. I would very much like to
know from the hon. Minister the rea-
sens why these have been taken ower
by the Ministry.

There is one other point 1 would
like to mention. In the statement giv-
ing the details of the posts for which
provision could not be made, I find
that there is a very highly paid offi-
cer on special duty. It has become a
sort of fashion in our Ministries to
have some officers on special duty and
also special officers, besides a secre-
tary, some deputy secretaries and
some under-secretaries and others.
This officer is being paid Rs. 3000.

Mr. Deputy-Speaker: Is it Rs. 3,000
a month?

The Minister of Natural Resources
(8hri K. D. Malaviya): Yes.

Mr. Peputy-Speaker: Who is that
gentleman?

Shri K. D. Malaviya: He is ex-di-
rector of the Geological Survey of
India, Dr, Krishnan. We have just
transferred him from the Geological
Survey of India to remain closer or
nearer with Government,

Dr. Suresh Chandra: So, we learn
from the hon. Minister that this
officer also has been transferred from
another Ministry, We should like to
know more particulars about the
special officer who is being pajd such
a huge amount

Need for employment of erperts and
their qualifications

Shri Kamath: I beg to move:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 3,50,000 in respect
of- ‘Ministry of Natural Resources
and Scientifle Research’ he re-
duced by Rs. 100.”

I shall confine my remarks to De-
mand No. 768 only, to which I have
moved the above cut motion. I would
refer yau to the foot-note under this
Demand, '



2301 Demands for

Before I proceed to réad that out,
1 hope the Treasury Benches in ge-
neral have noticed this observation
made by the sub-committee of the
Busginess Advisory Cammittee with
regard to the printing of these foot-
notes and the get-up of these book-
leta. All my colleagues who were on
the Sub-Committee, namely Pandit
Thakur Das Bhargava, Shri Asoka
Mehta, Shri Tulsidas and Shrimati
Renu Chakravartty have unanimous-
ly observed that the get-up and prin-
ting of the Books of Supplementary
Demands for Grants and the Excess
Demands for Grants left much to
be desired, The sub-committte ex-
perienced difficulty in reading the
foot-note. I myself feel difficulty in
reading this foot-note, because it is
in microscopic type. 1 wonder why
-.this economy is being practised by
Government, when they could easi-
ly have had a better type, so as to
enable Members to easily read what
the foot-note contains. If the hon.
Minister is of the idea that we need
mpt read it, and that we should not
read it, then, of course, I can under-
stand this printing. .

Mr. Deputy-Speaker: The hon. Mi-
nister of Natural Resources is not
responsible for that.

Shri Kamath: Whoever it may be,
he should take note of these re-
marks of the sub-committee. And I
hope that next time at least we shall
have a better booklet and better
printing, so that we may be able to
read easily and clearly the foot-rute.

Mr. Deputy-Spegker: I do not think
this has been printed by the Lok
Sabha Secretariat.

Shri K. D. Malaviya: I shall make
enquiries, and pass en this sugges-
tion te my Secretariat.

Shri Kamath: To all whom it may
concern,

The total Demand is for a sum of
Rs. 3,50,000. Out of that, a sum of
Rs. 2,20,000 is for ‘Other charges’. And
‘Other charges' refer to the visits only
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and not to the actual remuneration

paid to the experts and others. We

find that this item refers to visits

only, for we find in the footnote on

page 16 of the booklet:

“The provision under ‘Other
Charges’ includes Rs. 2,20,000 on
account of (1) Expenditure in
connection with the visit of Ru-
manian Vice-Minister of 0Qil In-
dustry and Foreign Trade and
party (Rs. 20,000) and (2) Ex-
penditure in connection with
the visit of Russian Mining Ex-
perts etc. and interpreters
Rs. 2,00,000)....”

I do not know what this ‘etc’
means. It is wrong for Government.
to have used this little word—Greck
or Latin, may be ‘etc.’ and cover up
everthing else as if it is a cloak for
so many omissions etc. I hope our
Russian friends will not take It
amiss,

Shri K. D. Malaviya: I agree that
the note should have been more ela-
borate, In the future, I shall see

that it is put in a more elaboraie
form.
Shri Kamath: The assurance is

welcome. I hope our Russian friends
would not take it amiss that they have
been clubbed as ‘etc.’ I hope it is not
deliberate. . ..

Shri K, D. Malaviya I am sorry I
could not give you satisfaction now.

Shri Kamath: It is no good satisfy-
ing me. You have to satisfy the
Rssuian experts, that this word ‘etc.’
is not intended for them, but it is
another item....

Mr. Deputy-Speaker: The hon. M-
nister has given the assurance alres-
dy. .

Shri Kamath: We shall take the as-

surance at its face value, (Inter;up-
tions).

Mr. Deputy-Speaker: No talking
please.
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Shri Eamath: How can we explain
~without talking?

The foot-note goes on to say that
seven of these experts are for some
projects, and two of them are for
investigation in connection with some
other projects. In all, there are 9. 1
-suppose I am right. So, we have 9
experts, plus interpreters. I do not
know how many interpreters there
are,....

Shri K. D. Malaviya: Three.

Shri Kamath: 1 am told there are
three; I do not know how many this

“etc.’ includes.

Mr. Deputy-Speaker: The hon.
Member need not spin about the

word ‘etc.’.

Shri KEamath: The hon Minister
does not give us the information.

Mr. Deputy-Speaker: He has said
that it is now cryptic and hgreafter
he will take care to see that it is more

elaborate.

Shri Kamath: How can we pass the
Demand without knowing how many
are being catered for here. We wel-
come them here, but....

Shri K. D. Malaviya: I am expected
to take my turn.

Shri Eamath: The hon. Minister
is not making a note of the points at
all; he will forget.

Mr. Deputy-Speaker: These remarks
.will be in their minds unless they
feel that they are such big things
that they ought to be noted on pa-
per.

Shri Kamath: The Russian lea-
ders are here. I hope they would
not take it amiss that the word ‘etc’
has been used here with regard to
them. (Interruptions).

I hope the hon. Minister will give
us some information either today or
later on about this.

1 would like to make a brief obser-
~vation on another aspect. The other
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investigations referred t¢ are—it is

difficult to read the foot-note....

Mr. Deputy-Speaker: I am afraid
the hon. Member has reached an age
when he must wear glasses.

Shrl Kamath: I can read well
without glasses thank God. But as
the Sub-Committee has observed, it
is bad printing here.

The foot-note reads:

“Seven of these experts are
specialists in non-ferrous metal
mining and ore dressing, mining
geology, drilling engineering, oil
geology and geophysics and mec-
hanical engineering for planning
manufacturing units for drill and
associated mine machinery.”.

I can understand all this, because
Russia is well-advanced. And Rus-
sian experts are therefore welcome
here to tell us how things should be
done in India. She is one of our
great neighbours, But I find {fur-
ther in the foot-note that the remain-
ing two experts will help in the
investigation of the diamond mines.
I do not know—I am rather ignorant
about this matter—whether there
are dimond mines in Russia. At least
I have not heard of diamond mines
in Russia, The hon, Minister may
perhaps be able to tell us whether
diamond mines are there in Russia
or whether these Russian experts
have been elsewhere to investigate or
explore diamond mines in any other
part of the world. If they have done
so, then 1 can understand their
coming here to help us in regard to
the investigation of the Panna Dia-
mond mines. Otherwise, I do not
think there is any justification for
employing Russian experts, simply
because they are Russian experts, for
diamond mines also.

So far as I am aware, as I said,
there are no diamond mines in the
USSR from Europe to Asia. Any-
way, the Minister wil! clarify this
point.



230% Demands for

The other aspect of the matter is
‘this. In the last Parliament, you
will recall that one of the senior
Ministers—the Prime Minister himself
or Sardar Patel—told as that when
foreign experts come here to our
gountry, the understanding, if not the
written agreement, is that they will
train Indians here in that job, and
not merely do the job and leave us,
as it were, as ignorant as Status quo
ante. 1 do not know how the Ameri-
can, Biritish and West European ex-
perts have done in this mater. Ihope
they have trained some of our In-
dians in those particular jobs in arts
and science of these various matters,
But we expert better of our Soviet
experts. I would like to know whe-
ther there is an understanding with
these experts who are coming here
that they will train our countrymen
in these wvarious arts and sciences
when they go round the country, visi-
ting, investigating and exploring all
these things.

Then the items given are; Rs. 20,000
for the Rumanian Vice-Minister of
oil Industry and Party—I suppose
his position corresponds to that of a
Deputy Minister in our country. I
do not know how many were in the
party; that is not given. It must be
a big party. I do not know if the
Minister will be able to tell us how
big the party was. He is silent; nor
ig it given in this note. I must pro-
test against this. This is treating the
House in 'a perfunctory manner. It
is a force and a mockery that we
are having here. They take the vote
for granted, and leave every demand
as vague as they like. 1 am sure
you appreciate this.

Mr. Deputy-Speaker: I agree. The
hon, Member has raised a point. The
hon. Minister will explain to the
Houge what are the details.

.Shri Kamath: Then there is an item
of Rs. 2 lakhs, “Expenditure in con-
nection with the visit of Russian
Mining experts, etc. and interpre-
ters”, We do not know on what
basis this expenditure is computed.
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It may be, according to me—I may
be wrong—only in regard to the visit.
It is not given in the note. So I do
not k:zow on what basis it is compu-
ted. I -vould like to know whether
their ‘passage to and fro is paid by
us, or thcy come as citizens of our
very {riandly neighbour countries at
their own expense to train us and
give us all the aid they can. If they
come at their own expense, I suppose
a poor country like India will wel-
come it. She will be saved so much
expenditure, and Russia also won't
grudge sending us a few experts.
They can fly easily and come over
here. Some have, I suppose, come
with Mr. Bulganin and Mr. Khrus-
chev. But I would like to know on
what basis this expenditure is com-
puted, whether it includes passage to
and fro by air, or hotel expenses here
and their train fare here; what ex-
actly is paid to them, whether their
families’ expenses are also paid. All
these details will have to be given by
the Minister. I wonder whether he
is in a position to enlighten us on
these points today. But it appears
from the very meagre information
given in this note that he is not at all
in a position to explain these matters
further and in the face of this dark

ness, made further obscure by this
note, I wonder how we can be called
upon to vote this demand. Of course,
the majority is there; it will be
voted. ...

Mr. Deputy-Speaker;: So far as
these matters are concerned, details
regarding Rs, 20,000 and so on, they
may go into a big listt Wherever
possible, more details might be given.
The hon. Minister has said that fHey
will be fuller, hereafter. But even
it all the details are given, still there
may be some miscellaneous item for
Rs. 10, Rs. 100 and so on,

Shri Kamath: Rs. 10 and Rs. 100
does not matter.

Mr. Deputy-Speaker: Wherever an
hon. Member feels that with respect

to a particular item, greater details
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than are provided for are necessary,
he may pass on a note. Shri Kamath
might have easily said, ‘I want ela-
borate details; these are the points,
details about Rs, 20,000, details -about
Rs. 2,00,000 and so on', before he got
up to speak. If he had done so, I
would have requested the hon. Minis-
ter to give the details. These
amounts must have been spent on
this or that. . These experts are
necessary for a particular purpose.
We may have to pay them up and
down charges, they may have to live
here for a long time in which case we
have to allow them to bring their
people also. There is no particular
rule with respect to any of these
things. It depends largely upon the
need for experts and the time for
which we want them, the amounts
that have to be paid and so on and
80 forth. Therefore, I would urge upon
hon. Ministers to do this: with res-
pect to new demands, the statements
must be as full as possible. Of course,
if all the minute details were to be
furnished, a whole book will have
to be placed before the House. If,
however, hon. Members, at the time
of the debate or earlier, want to have
fuller details in respect of an item
or items, they may send a small
note—'I am going to ask this; let me
be supplied with it’ As soon as
such particulars come, the hon. Mem-
ber may get up. Thereafter, we can
proceed. For the future, we can
have this procedure, if an hon. Mem=
ber is not satisfled about the details
given and wants more details.

Shri Kamath: Am I to understand

that this procedure will be adopted in
future? 1)

Mr: Peputy-Speaker: VYes.

Bhri Kamath: Passing on a note to
the Minister?

Mr. Deputy-Speaker: There is no
harm in doing so. That does not pre-
vent him trom putting a question. It
i open to every hon. Member to ask
on the floor of the House. Ministers
will hereafter—this applies not anly
to one Minister but all Ministers—see
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that whenever there is a new demand,
as many details as possible are sup-
plied, that is, what, according to them,
are enough to carry conviction to the
House. After all, it is a question of
opinion. A whole book cannot be
imported into these matters. There-
fore, whenever an hon. Member feels
that greater details than are furnished
are necessary, ordinarily he may send
a note; otherwise, on the floor of the
House, it is open to him to ask as
soon as discussion on a demand starts.
The hon. Member may say before
further discussion proceeds that he
wants such and such details. Then I
will immediately call upon the Minis-
ter to give the details. I am only
trying to avoid statements which may
be easily explained.

Shri Kamath: You and I know each
other very well, and I am sure you
would realise that all these details:
are necessary and the word ‘etc.’ is
put here perfunctorily and casually.

Mr. Deputy-Speaker: I will ask the
hon. Minister to avoid ‘ete.

Shri Kamath: Who are the ‘etc.,’ we-
want to know.

One more word and I have done. It
is stated here that these experts will
study the existing organisation and
educational facilities for oil and
mineral exploration and help on tech-
nical aspects. Have they already
come? Or how many have come, how
many have not come, how many are
expected in the near future, whether
the Vice-Minister of Qil Industry has

come or not? All this, we would like
to know. .

Mr, Deputy-Speaker: Cut motion
moved:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 3,50,000 in respect
of ‘Ministry of Naturali Resources:
and Sclentific Research' be reduced
by Rs. 100.".

(1) Present situation of ol and off
resources in the country
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(2) Policy regarding development of
mineral oil and inadequacy of
measures

Shri 8. L. Saksena: I beg to move:

(1) “That the demand for a
supplementary grant of a sum not
exceeding Rs. 3,50,000 in respect of
‘Ministry of Natural Resources
and Scientific Research’ be reduced
by Rs. 100.”

(2) “That the demand for a
supplementary grant of a sum not
exceeding Rs. 41,76,000 in respect
of ‘Exploration of Oil and Natural
Gas’ be reduced by Rs. 100.”

1 heariily congratulate the hon.
Minister on having taken pains to
gset up this new department. I can
from this conclude that now explora-
tion for oil will be done on a more
extensive scale, and attempts will be
made to find out all the oil resources
that exist in our country.

I would like the hon. Minister to
give us, in brief, a survey of the oil
requirements of the country, and a
statement as to how far we have suc-

ceeded in exploring oil resources so -

far. I am very glad that he has been
able to enlist the services of Russian
experts. They will be here not only
¢ find out and survey but also to
study the existing situation regarding
fucilities for oil and mineral explora-
tion. I hope they will train our young
men also so that they can themselves
explore in future. My own experi-
ence is that in our country the
American experts and others who
come here are not very helpful to
train our young men (Interruption).
I have seen in our own country—I
have been to the Damodar Valley and
to Bhakra-Nangal—that there have
been complaints that the attitude of
the officers was not very communica-
tive and they were not helpful. In
Russia and China those who come to
teach them try to make them learn
and see things and they leave them in
a better position. I want that our
young men should also learn and

experts in their turmn. 1

12 DECEMBER 1955

Supplementary 2310
Grants

want to know from the hon. Minister
as to what is happening with regard
to the proposal for taking oil out of
coal. I had been to Dhanbad and
other places and saw some projects
for extracting petroleum and petrol
out of some qualities of coal. Of
course, it may be costly—I do not
know. But, I want to know how far
we have progressed in that. The
House should be glad to know hew
far we have progressed and whether
we are going to manufacture petroleum
out of coal also.

Mr. Deputy-Speaker: That relates
to the Production Ministry.

Shri K. D. Malaviya: That mostly
relate to the Production Ministry but
we have also something to do.

Mr. Deputy-Speaker: He can say we
have got the raw material here and
further production or extraction
belongs to the other Ministry. The
hon. Minister can only unearth
things.

Shri K. D. Malaviya: Research is
also our work,

Shri K. K. Basu: Production is with
another Ministry but research is with
this Ministry.

Shri 8. L. Saksena: I want to know
whether it is going to be fulfilled or

not so that we can know how much of
petrol we can produce.

I also want to know how long these
experts will stay in our country and
which portions of the country they
are at present exploring. I was sur-
prised to hear my hon. friend Kamath
asking whether Russia has got any
mines. It should be clear from the
map. I can show. There are a good
lot in Siberia. (Interruption).

I am also glad to hear that the
Rumanian Oil Minister has come here.
It is good that we have experts from
all these countries. We have also
crude oil in our country for our -neegs.

Mr. Deputy-Speaker: Cut motions
moved:

(1) “That the demand for a
supplementary grant of a sum not
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exceeding Rs. 3,50,000 in respect
of ‘Ministry of Natural Resources
and Secientific  Research’ be
reduced by Rs. 100.”

(2) “That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 41,76,000 in respect
of ‘Exploration of Oil and Natural
Gas' be reduced by Rs. 100.”

Shri K. D. Malaviya: I am sorry the
short time at my disposal is not
perhaps enough to elaborately des-
cribe the programme and the details
of the policy that is envisaged by Gov-
ernment in connection with the oil
exploration programme.

Mr. Deputy-Speaker: The hon.
Minister has 20 minutes; he can speak.

Shri K. D. Malaviya: I will try to
satisfy the hon. Members on the main
points raised by them. As my friend,
Shri Nanda did, I would start from
the reverse order.

I would take first the remarks of
my hon. friend Shri Saksena, who has
raised the question of production of
oil from coal. That is synthetic oil.
The prospecting of natural oil is our
concern as also of applied research in
connection with the conversion of coal
into oil. But, as has been rightly
pointed out, the commercial and the
production aspect is not our concern.
But, I might give this information to
my hon. friend however that the
question of production of synthetic oil
from coal is under the active con-
sideration of the Government and
they are considering whether this big
scheme can be included in the next
Five Year Plan. This involves a cost
of about Rs. 100 crores (Interruption).
Whether we can purposefully set
apart this money for this programme
is a point that has to be considered
by the Government. So far as we
are concerned, we know that we have
got adequate quantities of low-grade
eoal for conversion into synthetic oil.
We also know that the more important
aspect of the research work is being
to a large extent handled by our own
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workers in the Fuel Research Insti-
tute and one other place. But the
experience which goes to produce this
oil in an economic way and the parti-
cular fabrication of the plants that are
needed for the synthetic project is not
there. There are two processes, for
conversion of coal into oil. But
whether we can produce economically
oil from coal by these processes is not
an established fact. The Germans are
greater experts in it and we are con-
sulting them and we have got some
project reports. A committee was
appointed by the Government with me
as the Chairman. We decided to call
for project reports. We have received
two and we are waiting for the third.

Mr. Deputy-Speaker: Are there not
some plants in Germany manufac-
turing this?

Shri K. D. Malaviya: Thesc plants
were, unfortunately, working during
the emergency of the war. They had
not given any adequate consideration
to economy question. Now, we have
to consider whether under peaceful
conditions we can produce pil from
low-grade in an economic may and

* competition rate as cost may go. Oil

exploration egonomy is going lower
and lower and other fuels are coming
up. Whether the conversion of coal
into o0il and various other products
will be an economic proposition by
itself or not is the question. That is
why Government are to take some
time for consideration before coming
to a decision.

Shri T. B. Vittal Rao: (Khammam):
On the 5th or 6th of this month, a
committee headed by Prof. J. C. Ghosh
examined the project reports submit-
ted by the two German firms. The
American firm which was also asked
to submit a project report before the
31st October have not submitted it.
Could we know something about what
has been decided on this particular
occasion when they examined these
project reports?

Shri K. D, Malaviya: I was referring
to those meetings and conferences
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when I said that the project reports
have been received and one of them
has still to be received and that our
experts in the Planning Commission
and other committees are considering
these reports. It is a question of
whether we can invest these Rs. 100
crores for this scheme of coal into oil,
There are many other considerations,
the economy of the project, the
amount of oil that we are likely to
get, the question of transport, the
location and all that which have still
to be considered.

My friend Shri Saksena incidentally
referred to the diamond mines of our
country. Of course, my friend Shri
Kamath has also referred to it by
giving me information that Russia
does not possess diamond mines. I do
not know. He may be knowing more
about Russia or America or any other
country. But, so far as I am con-
cerned, my information does not speci-
fically relate to any other country and
I am sorry I am unable to give away
information to him in this regard.
But, I must tell my friend that the
two experts that are included in the
list of nine experts, came here not to
exploit the diamond mines for us but
merely to assist the Government of
India with regard to the detailed
prospecting of the diamond mines
which are located in Panna.

There is a small history behind it.
The Russian experts were already
invited by the Diamond Syndicate of
Panna sometime back and their as-
sessment of diamonds of those
mines was a question which was not
gone into by " us. When I went
to Moscow, this question was
also raised by us and we said
that it was not definitely known
whether the diamond mines of Panna
contained that amount of wealth which
was claimed by the Panna Diamond
Syndicate. So, it was considered pro-
per that the detailed prospecting, the
assessment of the quantity of the
diamond mines might be gone into
again. Our suggestion was that they
would come and assist the Govern-
ment of India experts. What we
expected was a revision and reinvesti-
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gation of the entire detailed assess-
ment value of the Panna diamond
mines and we, in our judgment, came
to the conclusion that it is worth while
having a detailed investigation of the
Panna diamonds with a view to con-
sidering whether it has to be expanded
on the scale that has been proposed
by the present private body or pro-
posed by somebody else.

Shrimati Renu Chakravartty (Basir-
hat): There was an Enquiry Commit-
tee which was set up. Has the report
been submitted?

Shri K. D. Malaviya: There were
many more questions referred to that
committee. One of the most important
questions in connection with diamonds
is what we call the smuggling of
diamonds from the mines and that is
a difficult problem to control. We
wanted to know what was happening
in other countries where diamond was
found in large quantities and in what
way we can regulate and conserve
the diamond mines we have got.
Therefore, a special committee was
set up. I have only seen a summary
of the report, but the details of the
report are still being compiled. We
will have the opportunity of consider—
ing them later,

Shrl Kamath roge.
Mr. Deputy-Speaker: The hom.

. Minister in an indirect manner has

tried to answer Shri Kamath who has
put a question. It is expected that he
puts a question oaly when he does not
know the position. He now wants to
know whether there are diamonds in
Russia for the purpose of finding out
whether these people are experts. The -
straight answer will be that there are
diamonds in Russia, otherwise they
would not have been brought out
here.

Shri K. D. Malaviya: The question
that has been put by Shri Kamath is
wholly irrelevant. If he can have a
little patience, I am sure even Shri
Kamath will be convinced of what I
say. The geological investigation of
natural resources is not confined to
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diamond alone; it is a big and com-
prehensive subject and diamond or
coal or iron or manganese or mica or
chromite or any such thing could be
investigated by one set of geologists.
They do the detailed prospecting by
a common method whether it is
diamond or many other minerals. The
question whether those very people
had offered some equipment to the
private limited company....

Mr. Deputy-Speaker: Is diamond
mining equipment the same as other
mining equipment?

Shri K. D. Malaviya: They are
mere mechanical appliances which
could very well be employed for
lifting stones, whether it is a dia-
mond mine or a coal mine, and also
for clearing earth.

Mr. Deputy-Speaker: Who selects
these experts?

Shri K. D. Malaviya: It is not our
job. The Panna diamond mine is
owned by a private company and
those people negotiated for some ex-

Mr. Deputy-Speaker: How do we
come in the picture then?

Shri K. D. Malaviya: We come
into the picture because those people
offered the equipment to this pri-
vate company and then that company
applied for loan from us. We said
that we are not going to recommend
it because we do not know whether
this mine is really going to give that
amount of diamond. Incidentally this
question came up before us and we
wanted to re-investigate the gqualita-
tive and quantitative assessment be-
fore recommending a loan.

Mr. Deputy-Speaker: Why . does
not the Syndicate bear all this ex-
penditure?

Shri K. D. Malaviya: The Syndi-
cate is satisfled that the mine con-
tains that amount of diamond.
‘When we are not satisfled, we must
know whether it really contains that
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much diamond as is claimed by the
Syndicate. It is our duty to satisty
ourselves about the wealth available
in these mines before advancing an)
loan to any private parties.

Mr. Deputy-Speaker: Let it be
charged from the private industria-
lists and they will have to bear all
this expenditure ultimately.

Shri K. D. Malaviya: That is a
question which will have to be con-

sidered. Suppose we take over the
mines. .....

Mr. Deputy-Speaker: Would not
the mines people be anxious to ses
before bringing in anybody as ex-
pert that he is really an expert?
After all, coal is coal and diamond is
diamond. The one is a precious
substance and the other one is less
precious. Under those circumstances,
is it not proper for an hon. Member
to know definitely here that the
man who has been brought over here
as expert has at least seen a diamond
mine? )

Shri K. D. Malaviya: The ques-
tion of diamond identification is not
before us as much as the geological
investigation of whether it contains
diamond or not.

Mr. Deputy-Speaker: What does
the sub-committee consist of?

Shrl K. D. Malaviya: If you per-
mit me, I will finish my speech and
then I will answer the questions, be-
cause there are so many other points
that I have to cover.

Shri Kamath: Let him say that he
does not want to answer this point
or that he cannot answer.

Mr. Deputy-Speaker: Hon. Mem-
bers can only do this much; they
can raise points and they must wait
for answers. If they put a question
or two and if the hon. Minister does
not answer them, that means that he
cannot answer,

Shri K. D. Malaviya: A gquestion
was raised about these experts who
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have come from Russia and Rumania.
The hon. Member wanted to know
the details of the reasons indicated
in this booklet. If I had seen it ear-
lier, I would have surely seen that
more elaborate information is given
to my hon. friends. With regard to
the sum of Rs. 2,00,000 this sum in-
cludes the passage fare, board and
lodging, estimated on the basis of 12
weeks’ stay in India, and also the
remuneration of the experts, which
is probably based on what they are
getting in their own countries.

Anyway, this contains all those de-
tails of passage money, travelling al-
lowances here, board and lodging
expenses and the daily remuneration.
‘With regard to the Rumanian Vice-
Minister, a sum of Rs. 20,000 has
been asked for in the Demand, which
includes his travelling expenses in
this country and lodging and board-
ing charges. We requested the
Rumanian Vice Minister, who came
here, to go and visit certain places of
oil exploration and after that he left
the country. Our estimates was that
‘we may have to spend about
Rs. 20,000. This does not include any
passage money or any remuneration.
The Rumanian Minister was accom-
panied by three people—I am not sure
if there was a fourth man— ’

Shrl Kamath: What is the remu-
neration paid to the other experts?

Mr. K. D. Malaviya: The daily re-
muneration for a Russian expert will
probably come to Rs. 90 or Rs. 95.
Some small adjustments are still to
be made with regard to insurance
premium calculation etc. However,
it will roughly come to a figure
which is less than what we are pay-
ing as maximum salary to our own
technical experts in this country; it
is less than Rs. 3,000 per month,
which we pay to our own experts.

Shri Kamath: Is that the prole-
tarian scale? I do not think they
Pay so much in Russia.

Mr. Deputy-Speaker: The .hnn.
Member can draw his own conclu-
uons,

465 L.S.D,
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Shrimati Renu Chakravartty: What
is the proletarian scale in Russia?

Shri Kamath: I can answer that if
she wants it '

Mr. Deputy-Speaker: I am not here
to settle differences between Member
and Member.

Shri Punnoose (Alleppey): If he
can enlighten us, we would be grate-
ful

Shri Kamath: I shall do so, if you
will let me.

Mr. Deputy-Speaker: This is not
the forum where each can enlighten
the other. They can do so ourtside
the House on any platform

Shri K. D. Malaviya: I do not
think it is possible for mc ‘now to
answer Shri Kamath’s poirt because,
it remains only the purpose of satis-
fying Shri Kamath's irrelavent
curiosity but nothing relevart to the
discussion here

Shri Kamath: Let him be articu-
late; I do not hear him or fo'low
him.

Mr. Deputy-sSpeaker: The hon.
Minister meant to <cay that Shri
Kamath does not expect An answer.

Shri K. D. Malaviya: The general
question rrised by Shri Chowdhury
was about the piecemen' oil explor-
ation programnmes. It is right that
he referred to the Jaisalmer oil ex-
ploration work. We star‘ed with
Jaisalmer exploration project and it
is now being expanded We propose
to enlarge this programme and start
oil exploration work .simulaneously
at more than one place—four or five
places. Our experts who are iust .
now accompanying Russian experts
in the country will specifically have
to decide at how many places we
will handle simultaneous oil explo-
ration programme in the country.
But it is a decided fact that in the
next Plan we propose to start an oil
exploration weork and undertake this
important work not only in Jaisal-
mer but in many other places like
Bengal, Saurashtra and perhaps in
Kangra also. The present amount
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that is asked for merely relates to
the expenditure that is invelved in
Jaisalmer. We started there and we
have to purchase equipment and
make certain other arrangements for
technical training and all that.
Therefore, we included this in the
Supplementary Demand. That is
why we have not mentioned about
the places other than this-one place.

I entirely agree with my hon.
friend that this work of discovering
oil in our country cannot be handled
unless it is done in a very big way.
He referred to the 1948 resolution.
It is not a fact that we are apologet-
ically referring to this exploration
work on Government account. There
are certain foreign companies which
have already undertaken this work.
We had not started work at that time
also and therefore, we want to do
this now. There was no apology in-
volved here.

Now he mentioned the agreement
entered into with Stanvac. That
agreement relates to the prospecting
of o0il in West Bengal. The final
agreement for the mining of o0il has
not yet been reached. But so far as
exploration is concerned, the share
of the Government of India is to the
extent of 25 per cent. and the rest is
that of Stanvac.

He referred to our disinclination to
disclose the terms of these agree-
ments. On one or two occasions
questions were put in this House and
I briefly mentioned some of the
terms that were incorporated in it.
Government still consider that it will

- not be in the public interest to give
all the details or all the terms that
have been incorporated in this agree-
ment between the Government of
India and the private company,
namely, Stanvac. It is not from any
larger point of view that I am with-
holding this. But generally it seems
desirable that agreements arrived at
between two parties are not disclos-
ed to 'rivals. Is it not possible that
we may get better terms from the
others. -—
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Shri N. B. Chowdhury: May I
know from the hon. Minister....

Mr. Deputy-Speaker: Let him
wait tiil the end.

Shri K. D. Malaviya: It is not
proper to disclose them.

Shrimati Renu Chakravartty: There
is just one point.

Mr. Deputy-Speaker: I have al-
ready said that hon. Members may
note down their questions which
they want to ask:; I will allow them
to put their questions.

Shri K. D. Malaviya: Another hon.
friend—Shri Narasimhan—referred to
the question of natural gas—ex-
ploitation. The question is still far
off from that stage. Unless the quan-
tity of liquid oil along with the
amount of gas from a particular area
is investigated, the question of ex-
ploiting merely gas from a particular
area is not taken up. There is ano-
ther thing. The gas which he is
referring m the south of the  coun<
try is not the oil gas with which we
are concerned. Gases are of two
kinds—one generated by coal which
is of a later stage geologically and
the oil gas which is a mixture of
liquid oil and gas. Now the gas in
the south is the gas from coal like
methane or ethane. It is not also
established whether it will have an
economic exploitation value. So it is
separate from the natural gas which
we are dealing along with the liquid
oil, known as crude oil. '

Mr. Deputy-Speaker: What is this?
Is natural gas opposed to the other?”

Shri K. D. Malaviya: It is not op-
posed to it; it is differently constitut-
ed.

Mr. Deputy-Speaker: What are the
uses of this and the other?

Shri K. D. Malaviya: Both are used
for burning but that gas does not
rightly come within the project of oil
exploration and therefore, I have ex-
cluded it.
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My friend referred to vigyan man-
dir. In the early stages this pro-
gramme was being handled by the
C.S.LR. and they set up one vigyan
mandir here for observation. When
we are satisfied with that scheme,
it could be extended further. We
then put forward proposals for in-
creasing the number. The research
and pilot work in thjs connection was
the first phase and is now practically
over. We have created in the Minis-
try a separate nucleous so that we
may look into this work in a more
proper way and give more attention;
it is now shifted from the research
field to applied fleld.

There is nothing more which I have
to mention except that all these de-
mands which are related to the cur-
rent year are relevant to the work
that we have undertaken or we pro-
pose to take in on hand very soon.

Shri N. B. Chowdhury: The hon.
Minister mentioned that the work of
exploration would be undertaken in
West Bengal. May I know whether
the areas in West Bengal—this parti-
cular area—will be outside the area
regarding which already some agree-
ment has been reached between the
Government of India and Stanvac or
it would be within that area?

Shri K. D. Malaviya: It will not be,
within that area; that area has been
Eiven over to a particular company.
There are certain other very promis-
Ing areas outside that compact one
and we propose to have some in-
vestigation done in those areas.

Shrimati Renu Chakravartty: There
are two questions. Although we
do not want the disclosure of the
detailed terms of the agreement, the
hon. Minister should be able to as-
sure us that the terms of the agree-
ment for the exploration of oil do
not include any terms whereby, upon
the finding of oil explorrtion or the
Positive indication of oil in a parti-
cular area, we are committed to give
the contract or the right to extract
the oil or mine the oil to the particu-
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Shri K. D. Malaviya: Obviously,
when a company spends crores of
rupees to prospect and discover the
oil, we cannot ask them to get out.
Under the present petroleum con-
cession rules it is clearly laid down
that when oil has been successfully
prospected, it is an obligation on the
part of the Government to give
priority consideration to the party,
who has prospected for oil in the
field.

Mr. Deputy-Speaker: The cost of
exploration comes from the Govern-
ment.

Shri K. D. Malaviya: No. The en-

tire cost comes from the private
companies which undertake pros-
pecting,

Shrimati Renu Chakravartty: If it
is a question of a particular oil
company spending certain money for
oil prospecting, is there any clause
in the agreement whereby, if the
Government of India so choose, by
giving some compensation, they
could take it up themselves on their
own conditions and te start com-
panies te mine o0il or are we tied
down that we could not enter into
that field at all?

Shri K. D. Malaviya: We have to
take every factor into consideration,
When we have invited some foreign
company to come for the prospecting
of oil, thereafter having discovered
the oil, if we just tell them that we
are not going to have anything to do
with them  that is surely not the
method to invite capital from outside
or from any other concern. There is
always the occasion for us to consider
all aspects of the question as and
when they arise. When they are
prospecting for oil they are surdly
entitled to get the full advantage of
the rules and laws that are laid down
after full consideration.
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Shri 8. L. Saksema: Will the Mr. Deputy-Speaker: But the

Russitng also get the same conces-
sion? '

Shri K. D. Malaviya: The Russians
have not asked for any ‘concession.

Shri S. L. Saksena: Are they not
coming on these terms?

Shri K. D. Malaviya: We are
getting assistance so far as the
technical ‘know-how' is concerned
and then we are goimg to do it
ourselves.

Shrimati Renu Chakravartty: Now
I have a question about this aeroma-
gnetic survey., We have been told
by the hon. Minister that we shall
be having personnel trained under
this Division with the help of
experts. We would like to know
whether the machinery that is
needed for aeromagnetic survey and
other seismic surveys and which
have been denied to us by the
American and British companies so
long will be at our disposal and
whether we can buy them, set them
up and have our techniciang trained
in them.. They have been denied to
us so long and the matter has becn
discussed already in this House.

Mr. Deputy-Speaker: Three-fourths
of the hon. Member's question is a
statement by way of a speech and only
one-fourth is a question.

Shrimati Renu Chakravartly: It is
a straight question, Sir.

Mr. Deputy-Speaker: That some
other couniries have not given and
this country alone has given and so
on cannot be considered as a ques-
tion. If the hon. Member wanted to
speak she must have . risan in her
geat; I would have noted down her
name and then called upon her to
speak. Now, the simple question s
whether the material, plant and
machinery will be kept here.

Shrimati Renu Chakravartty: 1
was just giving the background.

background is a full speech and mnot
a question,

S8hri K. D, Malaviya: This is the
last question I will answer, Sir. With
regard to aeromagnetic survey there
seems to be some confusion. I want
to inform the hon. Member that this
:_aeromagnetic survey is not a very
Important process in oil exploration.
It is not a very vital part of the
entire oi] exploration programme. In
very big areas aeromagnetic surveys
may have to be taken up. This entire
task which is undertaken by a aero-
magnetic survey can be handled by
foot parties. That is the usual way
but it ig a question of time, If we
can do it by an aeroplane we can
complete it in three or four months
but if we do it by foot parties it may
take four times the periods or more.
The expenditure may be something
less. Therefore, it is not a very
important thing for our consideration
whether we will get the machinery
from America or Canada, Now, our
friends the  Canadians have offered
an aeromagnetic survey programme
for us under the Colombo Plan at
their own expense, They are coming
here to arrange for it. » They will
come with their experts and equip-
ments, perhaps use our aeroplanes
and survey the area i{o give us the
data. We may get the data inter-
preted by some other party as weli
if we like. If we do not have magne-
tometer we can get our survey work
done by our geologists through foot-
parties and thus go ahead with our
progress of work.

Shri K. K. Basu: My question s
this. Do we get every detail of the
data that is being collected by these
exploratory parties so far as this
aeromagnetic survey or other surveys
conducted by these private foresign
parties are concerned? May I also
know whether we have our experts,
Indian counterparts tied to them in
collecting every detall? 1 am asking
about every detail and not just the
overall report because there was an
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accusation last time that the details
are not being supplied to us,

My second point is, if after this
survey they find that it is not
possible to extract oil on a com-
mercial scale is the money which the
private firm hag spent going to be
reimbursed by our Government or
do they .just spend the money and
not ask for any compensation?

Shri K. D. Malaviya: So far as

aeromagnetic survey is concerned it.

is a very small

programme.

Shrimati Renu Chakravartty:
asking of any survey. _

Shri K. D, Malaviya: This is a very
small part of the whole thing;
perhaps about Rs. 5 lakhs or Rs. 10
lakhs will be spent in the entire
Jaisalmer area. Therefore, it is not
very relevent to the entire pro-
gramme. I do not know what other
programmes my hon. friend has in

part of the

He is

mind. If he means whetl_;er
we satisfy a company .whlch
comes to prospect for oil by

returning them all the Thoney when
they go back, surely we do not do
that,

Shri K. K. Basu: My point is......

Mr. Deputy-Speaker: His point is
whether if after exploration the
company does not find oil the money
which they have spent is t6 be relm-
bursed by Government?

Shri K. D. Malaviya:
risk is theirs.

Shri K. K. Basu: My first point he
has not answered, Sir.

Mr. Deputy-Speaker: Order, order.
1 am not going to allow any more
questions. The hon. Meémber cannt_:t
g0 on putting questions. The're is
no end for answers if there is ques-
tion all the time.

Shri K. K. Basu: I cannot under-
stand these things, Sir. We are not
allowed to speak nor are we allowed
to put questions.

Mr. Deputy-Speaker:

Member came late.

No, Sir, the

The hon.
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Shri K. K. Basu: I had come lere
in time, I was all along sitting here.
You said: “This is the end of the
discussion and hon. Members may
put questions.” 1 do not understand
these things. You should gee that
the Opposition is allowed to speak.

Mr. Deputy-Speaker: As soon as I
tookuptthedenkedollhon.
Members who wanted to speak to
rise in their seats, I have noted
down here the names of. Shri
Kamath, Shri S. L. Saksens, Shri
N. B. Chowdhury and on this side
Shri C. R Narasimhan, Then some-
body asked: what about the Minis-
ter? I said I was allowing 10
Minutes to hon. Members and as an
hour wag allotted for thig Demand I
will allow 20 minutes to the hon.
Minister. Still the hon. Minister went
on saying: “I have so mueh to. unload
and therefore 20 minutes may not be
sufficient. I have so much material
to say.” Both  Shrimati Renu
Chakravartty and Shri K. K. Basu
Wwere not in their seats, It I am right,
Even it they were in their seats they
did not get up and so I thought they
did not want to speak. There is some
limit to this kind of interruption. If
any hon. Member wants to put a
question at the emd a question is not
a speech. It is not a cross-examina-
tion.  After all a MemBer can put
one or two questions. THe time limit
has already been exceeded by 15 to
20 minutes. I must have closed his
already. In as much as this is an
important subject and lakhs of
rupees are being spent in prospecting
for oil I allowed on this side not one
Member but two or three Members,
I am not limiting so far as the
discussion is concerned to any parti-
cular party or group. I am prepared
to allow anything but there must be
a limit, He may not be satisfled with
the answer at this stage. If he had
wanted to speak I would have allow-
ed him to speak but he was not here
or he did not rise in his seat.
Shri N. B. Chowdhury from his
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Party stood and I not only allowed
him to speak but also to put some
questions, In the end also some
questions have been put. How am I
to imagine that the hon. Member
would like to put all those questions
which he might have introduced in
his speech if he had been allowed
some time?

Shrimati Renu Chakravartty: Are
we to understand that we are not
allowed to put any questions and that
we must either make a speech or put
no questions?

Mr. Deputy-Speaker: A question
can be put and immediately one or
two questions can be allowed. I am
not going to allow Members to put
questions after questiond. If at 1
moment the answer is not satisfac-
tory 1 am not going to allow a series
of questions like this,

shbri K. K. Basu: I only make 2
submission, Sir. You must see to the
answer also. He says: “l do not
know”. He does not care tp answer
or sometimes he evades answers _to
questions, I asked him a quest?on
about survey and he says something
about aeromagnetic survey about
which 1 am not concerned.

Mr. Deputy-Speaker: There is mno
machinery by which I can compel 2
Minister to answer, The hon.
Members may kindly look into the
rules and then they will agree with
me, These questions are put because
they are not only in the interest of
Members but the whole country is
anxious to know about this oil
exploration. If there is a question of
such nature which has to be answer-
ed the Minister must certainly try
his best to answer that question. If
he does not answer, evidently it
appears that he has not got the
material to answer that question.

Shri K. D, Malaviya: If you will
permit me, Sir, I am willing to
answer any question,
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Mr. Deputy-Speaker: When as
soon as a question is put he gives a
different answer that evidently
shows that he has no answer for that
question.  Therefore, as soon as &
question is put if the Ministers are
not able to understand that question
they may ask for an explanation
regarding that question and, what-
ever direct question is put, say “Yes”
or “No” to that question. What is
there? There is no question of hiding

"things. It is not a private party, The

hon. Minister must not flinch from a
question. He must stay “Yes" or
“No.". No hon. Minister should
create  an impression—absolutely
there is no intention to create an
impression but sometimes an impre-
sion is created—that a question has
not been directly answered and that
there is something witheld.

Shri K. P. Malaviya: I do not plead
guilty, Sir. If you will permit me I
will answer every question that is
put,

Mr. Deputy-Speaker: Unfortu-
nately some other occasion must
be taken advantage of and not thk.

Shri Raghavachari: May I put only
a flinched question for answer? The
whole doubt and difficulty that we
feel is as to whether, after the
company has successfully completed
the explorations, the Government has
any control over the commodities and
their prices and as to how they
should be distributed in the best
interests of the country. That is the
only point.

Shri K. D. Malaviya: My reply is
in the affirmative.

Mr. Deputy-Speaker: Further de-
tails about the kind of control exer-
cised etc. arise from this question.
The hon. Member Mr. Raghavachari,.
has advisedly stopped with that. He
can certainly pursue this matter also.

I shall now put the cut motions to
vote,
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The question is:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 3,50,000 in respect
of ‘Ministry of Natural Resources
and Scientific Research’' be re-
duced by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question

.

“That the demand for a sup-
plementary grant of a sum not
exceding Rs. 3,50,000 in respect of
‘Ministry of Natural Resources
and Scientific Research’ be reduc=
ed by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 41,76,000 in respect
of ‘Exploration of Oil and Natural
Gas’ be reduced by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: 1 shall now

put the Demands to vote:

is:

The question is:

“That a supplementary sum not
exceeding Rs. 3,50,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1956,
in respect of ‘Ministry of Natural
Resources and  Scientific Re-
semh!.’l

The motion was adopted.

Mr. Deputy-Speaker: The question

“That a supplementary sum not
exceeding Rs. 41,76,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1856,
in respect of ‘Exploration of Oil
and Natural Gas'”

The motion was adopted,
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DeEmAND No. 90—MINISTRY OF REuARI-
LITATION

DemanD No. 91—EXPENDITURE ON Drs-
PLACED PERSONS

Mr. Deputy-Speaker: Motions mov-
ed:

(1) “That a supplementary sum
not exceeding Rs. 293,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1956, in respect of ‘Ministry of
Rehabilitation’.”

(2) “That a  supplementary
sum not exceeding Rs. 2,85,00,000
be granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 3l1st day
of March, 1956, in respect of
‘Expenditure on Displaced Per-

sons".”

For these two Demands one hour
is allotted. Hon. Members who want
to take part in this by way of spee-
ches will kindly rise in their seats.

Shri K. K, Basu: What about ques-
tions?

Mr. Deputy-Speaker: 1 will allow
one question or, at the most, two
questions; not more than that. Who
are the Members who Want to speak?
Shrimati Renu Chakravartty, Shri
Kamath, Shri S. L. Saksena, Shri
Chowdary, Babu Ramnarayan Singh,
Shri Gidwani, Shri Nand Lal Sharma,
Lala Achint Ram, Shri D. C. Sharma,
Shrimati Ila Palchoudhury, Th. Laksh-
man Singh Charak and Shri B. K.
Das. How many minutes does the
hon. Minister require?

The Minister of Rehabilitation
(Shri Mehr Chand Khanna): I require
15 minutes.

Mr. Deputy-Speaker: 1 will give
three minutes to each hon. Member.
If three or four Members have one
spokesman, he will be given more
time. I am prepared to give ten
minutes to Shrimati Renu Chakra-
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vartty. But if all the other hon.
Members want three minutes each, I
will have to restrict it.

Shrimati Renu Chakravartty: I
would like to say something about
Demand No. 90 and Demand No. 91.
The major portion of that amount is
to be spent on East Pakistan refugees
and also for the sewing up of a
branch Secretariat in Calcutta. As
you know, it was one of our demands,
which the Government finally conced-
ed, that we should have a branch of
the Secretariat of the Central Gov-
ermnment for refugee rehabilitation in
Calcutta. Now we have had that
Secretariat for almost a year. Al-
though it is alleged that there is
quicker pace of passing of the vari-
ous schemes, I should like to point
out that still we find diffisulties in
getting the schemes sanctioned. We
have difficulties in getting money as
loan for house building as well as for
land purchase. I can cite numerous
instances to the hon. Minister in this
House. I know case after case where
the refugee peasants have actually
spent their earnest money to get land.
The refugees have also spent money
for getting loans for houses. After
three months' period, their earnest
money lapsed due to the fact that
their house building loan or the land
purchase loan has not been sanction-
ed by Government. There are num-
berless cases which we can place
before the hon. Minister and I think
he knows about it.

iPanprr THAKUR DAs BHARGAVA in the
Chair ]

There is also the question of grant
of cash doles to the various camps. I
want this House to take note of the
fact that there is always a sort of
divergence between the Central Gov-
ernment Secretariat and the West
Bengal Secretariat. We submit a
scheme to the West Bengal Secreta-
riat. They say after one month has
elapsed '“Oh. Yes. This is a good
scheme. We have submitted it to the
Central Government.” When we rush
to the Central Government, the Cen-
tral Government will say ‘“We have
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not received it. We do not know
anything about it.”” Then they take
another month or two. After great
pushing and jostling they get the
scheme sanctioned. So I feel that
there is still this rather rusty wheel—
two wheels of the same machine, that
is, the West Bengal Secretariat and
the Central Government. There is
still lack of co-ordination. Of course,
the hon. Minister tells us that he had
the greatest co-operation between the
two. But I feel that as yet there is
delay which means great hardship for
the ordinary refugee, who has been
trying to get his small loan, who has
been trying to get house building
loan, who has been trying to get
cash dole. A little delay means so
much to him. We cannot really un-
derstand that unless we know
the plight of these people. That is
why again I say both in the claims
as well as in the loans, that is, grant-
ing of loans, still there is inordinate
delay. Still there seems to -be fric-
tion and nat proper co-ordination
between the West Bengal Secretariat
and the Central Secretariat.

Then, of course, I want the hon.
Minister to go into the various allega-
tions that are made by almost every-
one who works amongst the refugees
that in the West Bengal Secretariat
there is corruption and there is bad
behaviour on the part of the staff in
the grant of these loans and in accept-
ing even the applications. All those
things are still being neglected. For
several years we are hearing this and,
I am sure, if proper investigation is
carried out, the whole machinery can
be tightened. The real reason why
we wanted to set up this new Secre-
tariat at Calcutta’ was that it will
have certain good effects. But, we
have not been able to do much. It is
all very well to say all things are
moving smoothly, and everything is
provided for. But when you go down
to the refugees you find how little has
changed, as far as the individual
refugee is concerned, and also in the
settlement of his claims. I will not
say anything more on Demand No. 90.
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But I want to say something about
Demand No. 91, specially on the ques-
tion of the camps. We are now going
to give more money to the camps be-
cause of the new influx of displaced
persons. 1 have not enough time to
go into the various categories of
camps that there are. But I want to
bring before this House the wretched
condition of those who are in work-
site camps. I want to know very
specifically from the hon. Minister
whether more allocation will be made
and better conditions will be ensured
for these who have been living in
work-site camps month after month
and, in some cases, even year after
year. Two years ago, in my constitu-
ency these refugees were utilised for
the cutting of canals. There are still
about ten or twelve camps there. You
should come and see the tents in
which they live. The tents are
nothing but torn pieces of cloth under
which six or seven people live—the
husband, wife, son, daughter-in-law,
all of them huddled together. There
are also T.B. patients among them.
There is only one kind of work that
is given to the refugees and that is
cutting of mud in these work-site
camps. This cutting of mud has been
going on for four flve years. You
should see the conditions in which
they live. I went there six months
ago and I begged the Secretary of the
West Bengal Rehabilitation Director-
ate to see that separate tents were
provided for the T.B. patients; but
even today there is no seggregation
there, and there is no provision for
preventing the T.B. patients from
infecting others. Whenever there is
monsoon, the camps are nothing but
a muddy pool. In that muddy pool,
they cook, eat and sleep. There is no
fuel for cooking with the result that
they go into the villages and cut the
trees and there is friction between
the refugees and the local population.
I have asked that fuel should be given
to these refugees at subsidised rates.
Sanitation is so bad that there is
always a stench in those camps.
Therefore, I feel that a greater
a!nount has to be spent on these work-
site camps for giving the refugees
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better sanitation and houses built of
corrugated sheets or bamboo, so that
thev mav be housed in a human way.

sit firgwrit (wmr) : 4 fewiw
T (AT @WT) g0 ¥ UH feed ¥
TR A ¥ FEAT AEA §
Mr. Chairman: I will give 3 minutes

to each hon. Member.

Lala Achint Ram:
be too little.

Mr. C : The total time allot-
ted is one hour and there are many
speakers.

oft frrwanit : 2z fgear e

“the entertainment of extra
staff and increase in contingent
expenditure in the Pay and Ac-
counts Office consequent on the
change in the mode of payment of
compensation to displaced per-
sons.”

7 (WTET) ¥ AN ()
mﬂmmgfmmh
%ﬁwmﬁwvﬁmmmﬁz}l
mwmwmaﬁmn
A F s wfed W) At o e
& frd oo it @F 97w &
T ¥ w1 w77 TfET | v Fawfas
& w9 A wgar dev (meft )
ot e & v ¥ g & am Wy
[ETHAZ AT g, SfeT W aoat
ifﬁﬁﬂﬁmﬁﬁf{%gﬁw
™ f A& Tk F gy o f g
& uifews 2 1 & w9 ¥ wF sy
e § 6 97 § 39 aadefr ford )

T I Ay ¥ A s
TRl A o R, Ao e ¥
mﬁuwﬁam#mﬁm
AR A I T ¥ A §
TET WIEAT § WX gt o e &
W & A} F awen wgA g et
¥ AT 58 T IW W FwA N
fera s o AETERT ST a1 o fe

3 minutes will
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[ frearh]

fowgelt (qTondf) &t a1 | ag "9y
tfear (2o wra) &1 o s
a7 | 99 W TWT ¥ aw I 7 ;9
FT ATH "G BT o o drpdwa”
(77 AT IWTRTA FT F@MT) TET
1 # o & gfogr & agt. 9 wgar
¥ g o & fF oo ow A
g WY FT AZT ¥ WEUATT FT WR
TOHN & g & @ T | T oFT
WA G A% I FTON Y FT HAT
 fo & fs &o fto dT BT &1 Twy
drr ¢ wied & ST FTO R g
FyETT AqTEAT, SfFA & I FTOon
® aer g A oft 9 sRd e
T T E KA A 2803 F TRy
qrg 1 9Y | MF & 7 ey fag g
WA & AL ST & oy s
W a g | & AT e Ay @ fe
o do F AFA & 97 TaE™ "o
g wifed W sr=gy am g aifed
7 &R S T § s AT deat §
NI RE | 9T 37 A F g
¥ fag 4% o #99) § aT s
a7 fam & &a1 & % wevaTe Jeenmw
TR &9 F ff a7 T O SF o#r
I & aga Tea fewr awdr &)

F A A FTOARATE | § ¥@aT
fF oo & gy =t ANa> Ry ™
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& e a<adr g€ & 1 o e
AEA 7 T FH A qgq a8 frawaeqr
N T F e ww ¥ Pra
T AR T & Al T ¥ gz
Nk wEY # oA ow
& 9T fr wgt vy froadt @y &
I & fem @ & W I @A
¥ fd gam wFm aw W | wc
T & A A FTH WA AT ¥ @
g

M F I” F oFEIENT W
NISHRA §ed (AT FE 1T =7)
¥ aX § 7y w0 AR § v 9w
¥ fg foramr = & & &% Sfwa
&'mﬂmawwﬁﬁﬂrmn
& amga § % 28 19 F wre wamar @
TR JTET FE |

Wt Fe™ mt (H93) ;- FEg

| ATy,
gEavaT i vt At sy |

LISLIC I E LI IO Sl
& Ty § A7 qrfesr qeqr 3 &
sl #2 A (wE wEEE) ¢

¥ 7% @ w3 § fF e aw
# W 7uq A @ qwar 5 qF S
& o wodt &Y § 37 & fag fagar
wfww & wies awF 2 85 9o fear
JAT wfeg | B ad & forar mar @
f& &= dma & W mmfaat ¥ orT &
g cditad &=t fear mar @ qgn
T # FEHEr i ¥ €7 aeonfoqy
¥ o A dEn o gAR WEE g,
for 77 ¢ zome @ W fRT 33
@ | W g R AT ag
SET wrar @ fF wigh we gome sufrrt
T Yoy §7 § FTT 91 @ 06
ATE ¥ FATT FT NI FTAT 77 X &
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wqiq OF HTE Y gL wiaw #T sE
&=} § FTAT TT [T AR AW TR
wfus safaal F1 ya7w g 7 FEATTE
@ ¢ | W1 T A 9 T Lo &
AT R FUT Y qTE w947 § ag IH
Fammmmg Faqwa g f5 @ &
AR gt WA wERE #1 A I9T-
xfaca 7% & | 99 F qIE A7 HaAW-
TR AT w1 JAWEE ¢ fF A oag
¥ ITTEY F ATX € I FT AW 7,
@l say st e
mft afesht oifecae & aronieat
A qwen g a@ gw A § ot
4 f& 3 %1 qff Fer s aer W
I & & ofoaw w1 7g o & 5 g
Y ST qF AT § | § awwar g
9 T 9T KT A ITEMGed W
' &1 ¢ fora Y gAifa s aage
difa & srow gat @t s & a7
IR IR AR AR &7 faww 9 @
g W gL a1 faeely wwAET A
¥ faw w1 & WX 99 AT FHAC
Hife g8 7 st o @ E W -
AT FT I A & 5o 3R
woE w1 5 WA ¥aw dfew W@
¥ R gY @rdE & T FwRT ¥
FW ALY IO | WA GIHTT I A
g anl ¥ fag aght & fF 99 a0y
i 7 & o awa wbitw T\
TAIFATE | OTTF TGN TF AT 0
&1 2w w1 oF fagre wra 2 fEam v
9 AT 7Y A F FT0 g W ag
¥ SN A gAT? gt AW T AT @
£ 1 A wAT @ & WY 99 ¥ W AR
T framst AR &
g 2 f& wre w9 & @@t § @ &
A et sTon ¥ WY safe ordw Ay
™ W9 ¥ gt fenie 76 W) @
R HC 4 T A g A I§ F wnr
AT q¥ WO Fas qAwdr g fe
I¥ ¥ I gre@ A A T feq |
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Hfw o ¥T Fww ww g wwr ¢
R 92T I I ¢, wnfag va ¥ W%
wig®w 7@ A Tgar T T QA
Sfea & &, fey & xam maw
¢ 2 g fF w9 1 wof aga
#ifa & afeada s g sy afeeare
¥ wfa safas zfesion  sgAmET
grm, ot §g ®% TWT w99 T
art o¥ & g fe w9 #=ar war sal
Y AT FY | A FY 7A@ AA
s, ST #Y AT qgdt T+ o
wiff g A SR gaie & fasE
¢l 7 s & f& afz & gw afag
#1 g7 917 NI a1 @ § )Y AT
zafeag AT w ¥ 737 faaew @ fF o
a7 W@ A W afamr o @y
wigg WOt a1 § af| awow &Q
A1 woA wfywre Anm § et g1
T €519 7T FO | a9 F 1A & Fg
F HIAT WG YA FIATE |

"o wiwa ow . gwnfa sy,
Mfema are (9 7)) @ AW
¥ fog awe (wo-=aw) & wRT Qo
FOE 3% @ AW 9 g TOq
F Y | qR [t & o F fafaeer
arga ®1 auré v g fr fdfemzem
(gat®) & wmi o 3@ ¥ wfaw
ax g o7 @ & WX ag 39 qfeww
grifeat (wfafom &<) #r dz
(q0) *@ & fag 3 = ey A&
Mg ¥ qEH w4 (SE H-
) &Y Ay & fag gew (@)
& aWA "wE & W g3g RNy
foedee g (fawarfor safwat)

A fad ¢ @ v 0T 83 AW T

%t o fgewt F Wiz T 1 2 WA
83 @ woar fow & fag fs s
aidft o1 @ @ ag Fdfeweem fafaedt
(yrafe awrerm) & for & 1 g® wvum
efae & fog ¢, ¥8 w907 uwegE
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[ s ]|

o
3
W op

1%
4
19
1
a3
3
-

% WR {5,000 ®Y WH fﬂﬁﬁt
% T8 I 9T &5,000 TG fo@
gu & ¥ aww ¥ aff wmar fe owA
AWt & e T T § W e E
fr fafreT TR woF sAma ¥ @
1 q% ®T & | A w1 @
fr 2 FOT oy I TG A A9 fem
™ § Tg W ONE ¥ w@w ! X
wqTe & fF ag 9T TEdE ¥ W
o T W W B e afsae
& W & A A q@ (§RwW)
AW R AN FERA G
oI aE N W TEH sy FAT ¥
N g A T Loo FOF T A
gt T (frewmr @wafe)
au\tqtﬁﬂ?ﬁhwmﬂh
w1 & W ¥ are § fe o F wieo
qEo To 7 W ®v fear ¢ g =

ff wfws & 1 4 wrgwr gheen & -

fed 0@ TW, TRE N U Ao
whe o ¥ Y wiew g€ M WK
gaw e oxfafredfer awa 7
1 U weeHe fagr a1, IEET agl 9%
fas w0 WEgw f 1 I a4
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FTATT 4T T qTTo The o & WET
Jo FAW TGE  HIEATX T ATAT
e (FEg waare) @ faasr
fe wsoma g gur f& < am o
T TG &I K7 qT G AR
we g ey fe o arf e Y
AT ag wageEw amgw &
R 38 ay W qw (@t
THMT) ¥ € ARy wgr g
W T e AW eedr IAET 4
2 fF ox @t ag aow &% ¢ AR
F IR BERE WIS
v S0% Q) NI W0 WY WK
Al =T & awd alr oar o
T gL Us (aaT W) | G § v
¥ AFT U7 % FL W I qCAN
Bm e s ) W Ew
T AT T g IEw  fedt ¥R,
ge FeEll,. uadiggfea oifaas
¥R wfgwdz ¥ oz omews wifwed
uE 8t v (W garfz), saew ag
f§ g ox 42 & wefaal &1 IR
wifasa (Sva™) fear 2 1 ¥

Mr. Chairman: The hon. Member's:
time is up.

Lala Achint Ram: This is an im-
portant point that I would like to
bring to the notice of the House.

ST A7 3§ A &I 1 T &
anr W A Fg ofewaw  (wfafew)
W W & fad 39 IRl WR
qg a9 A¥E F WIHT ABT 9% 0
X @A aaag & 5 oW
;N TE W2 UF rRiragfer geifaa
Wk o mfedz Gifrme & fm
sfggs = ¥, M & gw FARAT §
f& a7 a% sr@T fafeeq (94A))
T FIq A% qifeenT ¥ W aTEl &
femfod 4 @r & Wi aar ag qufe
72 ut fr ag ©oifay St 9w aws
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A g U IAE A OF, &1 ATEHY gUT
am fed o € Wi TT e a8 ofeew
66 S ¥efifRas @ qAeEl O)
=4 grt, ag A" IAT | G &
aRAAT § {6 9 |17 oAT AW 67
g ar #rf zan frawy &Y aw adY
anir

TF WTAT A AT WAL ATAA &
gx (erd) & wTagd WO 25,000 TR
@R § § Iufir wear g e wo wEer
TE@ Tq WIT AT A AT EIE K
T M AW wAfaw s &R fE
{5,000 FI WH T I€Q ¢ | ¥fww
% W=7 I, uF foewd qR ww
ot & 1 ag S R T wd
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WAFAIE AATE | .-
gfewx Wi feedee e (fararfaer
sfeal 9T sg) & W o dto
duze (AfmY) & orndfesT § i
(afg) = fow fer 21 & s
T g fr ag &vf & ofeam= &
i 9T ¥ o Aw qffRm ¥
Y 9T 7 qR ag wwT Tl
weft g€ e w09 & T & aw
I b (FTR) w omm &
sy Sfew g ot ag & fF
I qT (wgraar) A faed s
wgr aman & fF gt wre wwar A

rent of office buildings which had not
been paid for ever 12 months as the
rate had not been seltled.

¥ fed @ W § SEd A H
fafre e wv o feds (frmme)
# graw (=ar) w awwr wifgd ) ) T T T oY R e

IAF W WEEH AW ¥ H
Expenditure on the repairs of the

new premises rented by taw T 97 3§ qx fawdr A qAte
Branch Secretariat at  Calcutta. ¥ SEEY GEET Y AT | ¥EgA W
¥ fa ¥yooo ¥gAT T&T wMAT waew ag ¢ 5 oF vl & forre fis
2w ¥ ww ¥ 3y T W I U U
e o & fear mar & & o frw vt
frd w0f € 7 S\ & amwar ), WX
g fs amaz s are g Fed - C ULl G
& wETa grm W & wrgen g fe m&,waﬁ‘rglm:ﬁﬁ
T NI ATy H T@ SR W ATE Imwpﬁi:ﬁwfzﬁﬂm’rw
w ¥ wiife dy cg o wmew fag W9 | W T Fpowh 6 g
e SR @ v g am ) & W W™ 7 0% A WY (W)
W F ol Pl 2 it @ 8, g 3 frerr f& wa aoerdy meE
T www  F A e W & s (F‘W)ﬂﬂﬂﬂr’zlwﬂ?

2
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[Fre afsw )

qraT § | W Ay e B ¥ R
T a1 fom & fF S & o s
st feer  (yrafegar o) &
LA In ]

¥ mreh faq 1 i ww AE

wregd Tfs Ho dro Izw #1 =w
qCg €T FT T | T9 SUTKT ALY FET,
HqUT A A9F FOAET fgmr o gEer
qfwaT

Mr. Chairman: I am wvery sorry,
this has nothing to do with the cut
motion.

Shri-N. B. Chowdhury: I want to
have a clarification.. I have also
given somc cut motions. May I move
them now or at the end?

Mr. Chairman: All the time has

already beén taken by shrimati Renu
Chakravar:ty.

Shri N. B. Chowdhury: I do not
want to speak. I want to move the
cut motions.

Mr. Chairman: He can move the
cut motions. What are the numbers?

Shri N. B. Chowdhury: Nos. 14, 18,
24, 25, 26 and 27.

Delay in Construction of Houses and

Tenements for Displaced Persons in

Setting Up Industries and Regularisa-
tion of Colonies

Shri N. B. Chowdhury:
move:

I beg to

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 2,93,000 in respect
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of the ‘Ministry of Rehabilitation’
be reduced by Rs. 100.”

Condition of Displaced Persons in
Camps and Expenditure on T.B.
Patients

Shri N. B. Chowdhury:
move:

I beg to

“That the demand for supple-
mentary grant of a sum not
exceeding Rs. 2,85,00,000 in res-
pect of ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

Expenditure on Additional Posts

Shri N. B. Chowdhury:
move:

I beg to

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 2,983,000 in res-
of ‘Ministry of Rehabilitation’ be
reduced by Rs. 100.”

Additional Expenditure on Camps

Shri N. B. Chowdhury:
move.

I beg to

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,85,00,000 in res-
pect of ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

Increased Expenditwure on T.B. Pa-
tients

Shri N. B. Chowdhury:
move:

I beg to

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,85,00,000 in res-
pect of ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

Expenditure on Production Centres
and Homes and Infirmaries

Shri N. B. Chowdhury:
move: .

I beg to

“That the demand for a supple-
mentary grant of a sum neot
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exceeding Rs. 2,85,00,000 in res-
pect of ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

Reasons for fresh influx from East
Pakistan

Shri Kamath: 1 beg to move:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 2,93,000, in respect
of ‘Ministry of Rehabilitation’ be
reduced by Rs. 100.”

Ever increasing influx of refugees
from East Pakistan and steps to
be taken by Government to stop
‘- it.
Shri Nand Lal Sharma:
move:

“That the demand for a supple-*
mentary grant of a sum not ex-
ceeding Rs. 2,85,00,000 in respect
of ‘Expenditure on Displaced Per-
sons’ be reduced by Rs. 100.”

I beg to

Mr. Chairman: All these cut motions
are now before the House.

T wAraaw fag (gETY am-
afeww) : swafa wgRa, favy &1 aga

wafa wgEw . dEEEr &7 &
g w7 Dfwg 3qifF a7 Ao oaw
T™HE

Ty waaw fey o S 2,
ARG @taaag 2 fE
fewr & mere &1 ¥ ae afew (73
WHR) % af7 97 9F g7 w1 & g
*1v g Srar &, 99 A 9 TH fawy
F g9 Frar AR |

A ENlama T g fF oz
At fraffes sml #t e 0w 7 O
WA o ol o & e oare
§ w1 Y Wt 7 @@t W ow WKW
WAt fame sz &t fa ag WA AT
¥ oAy Wi owfufea agdr o @
W WY A e IF T U w7
I FIAY anfE gg AR T =@ 9T 0.

O T oag fro fom At @
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ZA qW o 10 § 37 # 4 d w9
Far wHW & €T §F & quEar
2 FT A a9 W T8 w1 fog
&7 o fawg § oL & 7 aga ¥
foa, sfee oo F9 9ar W@ T
fFw ®7 & A9 oA & #% Ao fea
T § AR FY AR 5 oo § )
T FT A qaT @ FET | T TR
T & AETAT & a2 § g1 97 fF ww
avm fra fag oma

Shri Mehr Chand Khanna: The in-
formation is entirely wron,, although
it is irrelevant to the cut motions.

o’

Mr. Chairman: The hon. Member
fully knows that while we are on Sup-
plementary Demands, all questions re-
lating to refugees cannot be discussed.
Only matters connected with the Sup-
plementary Demands can be raised, I
would request the hon. Member, if he
wants to avail himself of the one
minute left, to concentrate only on
matters which are referred to in the
Supplementary Demands.

ar owAToaw fag o owae owY
FE I & At & ooy ¥y A wgw
qMRAT | 79 ¥a & g v g e
T fawa &' goFT T A w9,
R & W § & awe &1 qEr
nFA g1, TG avea g1 fF a7 wd awr
¥ for =Y |7 @ 9@ |

Shri Kamath: I do not want to
make a speech, but I want to put only
one or two questions to the hon.
Minister. In view of the statement
made on the floor of the House, I
believe, by the hon. Minister himself
in the last session or perhaps before
that, that the problem of rehabilita-
tion of the displaced persons from
West Pakistan has been practically
solved, and only the problem of the
rehabilitation of the displaced per-
sons from East Pakistan remains to be
tackled successfully, I would have
expected the hon. Minister who is
himself a displaced person from
Peshawar to shift the main Secreta-
riat of his Ministry to Calcutta......
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Shri Gidwani: He has done so.

Shri Kamath: ...... that is only a
branch secretariat—and have the
branch secretariat in Delhi. The main
secretariat should have been in Cal-
cutta and the branch secretariat should
have been in Delhi. That would have
been much better and would have
been a good gesture to the Bengal
refugees or the refugees from East
Pakistan.

I would like to know further
whether there is any effective co-
ordination between the branch secre-
tariat and the Rehabilitation Minis-
tries of the West Bengal and Assam
Governments, and if so, I would like
to know what is the machinery for
the same, what is the procedure
adopted, and what are the details of
the co-ordination and collaboration
between the Ministers, the branch
secretariat, and the secretariats of the
Ministries of West Bengal and Assam.

My third point is this. There was a
report in the papers some time ago
that after the appointment of a Hindu
Minister in the East Bengal Cabinet,
the influx of displaced persons from
East Pakistan had been halted or at
least slowed down. I want to know
whether that is fact, and if so, what
the present position is, whether the
influx is increasing or is tending to
slow down, and what measures are
being taken by the Minister and by
the Government, by negotiations with
the East Bengal Government or by
joint tours—I am told that there were
some joint tours, and I would like to
know whether there are going to be
any further joint tours with the
Minister in East Bengal—to see that
the influx is halted or at least slowed

down. If that is not done, then as the

President has observed in one of his
speeches recently, this would become
a big burden on our economy. Of
course, we have got to accommodate
them, because they are the victims of
Partition; they have suffered not of
their own volition by the partition of
India and therefore they have to be
accommodated here; we must accom-
modate them, and with all our heart
we welcome them here. But it is
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Government's duty also as part of the
Partition agreement of that time, by
negotiations and talks with the Pakis-
tan Government to see that these
people live an honourable life in their
own country and are not forced to
seek an entry into India. We would
like to know whether any steps have
been taken in that direction, and if
so, what they are.

Shrimati Ila Palchoudhury (Nabad-
wip): I support both Demands No. 80
and 01, and I only wish that they
could have been very much more,
because the problem is so great, that
there could be no question about
sanctioning the grants the Rehabili-
tation Ministry asks for. Whatever
the Central Government can spare
must be given to them.

As there is very little time at my
disposal, I shall just deal with three
points in regard to Demand No. 81.
My first point is in regard to T. B.
patients in West Bengal. As you know,
the standard of health amongst the
refugees who come from East Bengal
is very low, and T.B. patients form a
large number amongst those refugees.
We find from the West Bengal Gov-
ernment’s reports that for the treat-
ment of T.B. patients, about 3,000 beds
have been recommended. Out of these,
350 beds already exist; 250 more beds
have been sanctioned; and 1,000 more
beds have been agreed to. But, that
leaves a gap still of about 500 more.
I do not think that even these 3,000
beds are adequate to deal with the
treatment of the T. B. patients. I hope
the Rehabilitation Ministry will see
that the requisite number of beds are
provided for the treatment of these
patients. At the same time, I would
like to bring to the notice of the hon.
Minister that it is not only the treat-
ment of the T.B. patients that only
counts—of course, that is the main
thing—but also the after-care. When
the T.B. patient goes out of the hospi-
tal, often he is thrown back again into
circumstances in which he cannot
keep his health any more. So, he
must be rehabilitated in some kind of
light work which will enable him to
preserve his health, and maintain a
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reasonable minimum standard of liv-
ing. His family must get some help
from Government as very ofien this
worry and burden keeps him from
getting well. I have received applica-
tions from several families in this
regard. Perhaps they are being looked
into. But the answer has taken a
long time in coming, with the resul
that in some cases the people in the
family have already died, or the T.B.
patient himself for whose relief some
help has been asked for has departed
to another planet, and the help is no
tonger of any use to him. I would
urge therefore that there should be
quickness in dealing with these appli-
cations.

Another point that strikes me is that
though the influx is greater, the pro-
gress from camps is slower. The
reason given is the paucity of land.
There 1s progress no doubt, but it
should be faster. To get the maximum
capacity of the land which is of a
marginal character, earth-moving
machinery and so forth have to be
used, and land must be reclaimed.

The sum of Rs. 2'85 crores that has
been asked for is very small, for earth-
moving machinery etc. are expensive,
I hope the Central Government will
see their way not only to place this
money at the disposal of the Rehabili-
tation Ministry but also to give much
more, if possible.
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[Th, Lakshman Singh Charak:
(Jammu and Kashmir): I rise to
thank the Ministry of Rehabilitation
of the Central Government on behalf
of the refugees of Jammu and Kash-
mir State. Since the year 1847 the
Ministry of Rehabilitation of the
Central Government have bgen ex-
tending very sympathetic treatment to
the refugees from that territory of
Kashmir, which is under Pakistan's
occupation. But there are one or two
such things which require immediate
decision by the Central Government.

You know it well that since the year
1947 when Kashmir acceded to India,
the refugees have been receiving all
kinds of aid from the Government of
India. But they have not been regis-
tered in a regular form.]

The Deputy Minister of Rehablilita-
tion (Shri J. K. Bhonsle): May I
draw your attention to the fact that
what the hon. Member is referring to
is  about Kashmir, and it has no
relevancy to the Supplementary
Demands that are before the House.
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[Th. Lakshman Singh Charak:

According to my information there

was no mention of the buildings of
Mirpur in the demands for this year.]

Mr. Chairman: The point is whether
any of these items in the supplemen-
tary demands for grants relates to
Jammu and Kashmir or not?
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(Th. Lakshman Singh Charak: Iff

‘you do not want to allot time for
Jammu and Kashmir, I would sit.]

Mr. Chairman: Order, order.” This
relates to what has already been spent.
This does not relate to what is to take
place in Jammu and Kashmir.

et§ = Sl e 30 S8
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[Th. Lakshman Singh Charak: The
camp of the refugees is functioning.]

Mr. Chairman: AZ May I know
whether any of these amounts have
been spent during the year over these
buildings or not?

Th. L;lkalunan Singh Charak: My
information is that it is bging spent.

Mr. Chairman: If the hon. Member
knows that any amount relating to
this has been spent, let him point it
out.

Th. Lakshman Singh Charak: I
will not make any destructive criti-
cism.

Mr. Chairman: There is no question
of destructive or constructive criu-
cism. This does not relate to what
the hon. Member is mentioning.

Shri B, K. Das (Contai): In the
foot-note under Demand No. 81, it is
stated that the population in Homes
and Infirmaries has gone up from
40,000 to 44,000, due to influx of dis-
placed persons. This number of 40,000,
so far as I can remember, was men-
tioned in the annual report, and we
do not know if on account of the re-
organisation of the Homes, it went
down or not. I should think that 4,000
is the new addition due to the new
influx. Whatever it may be, that may
be explained later.

My only point is this. An additional
expenditure has been incurred on
account of reorganisation of the Homes
and Infirmaries. I should think that
some of those women or children, who
are grown up, have been able to earn
some livelihood at least; they are not
entirely dependent on doles. To that
extent, I think the expenditure should
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go down on account of their main-
tenance. It may be that on account of
new constructions, equipment and such
other items, the expenditure may go
up, but we should know the correct
position, so that we may know that
by the reorganisation and other ar-
rangements some women and also
some minor boys who would grow up
and come of age have been able to
earn their livelihood, and to that ex-
tent they have not been a charge on
us. I want to be enlightened on that
point.

About T.B. patients, about whom
reference has been made, I want to
draw the attention of the hon. Minis-
ter to one matter, which I have
already brought to his notice on a
previous occasion. Some arrangement
for these T.B. patients has also been
made in camps, and that arrangement
is not satisfactory. Of course, when
they are kept in segregation in camps,
we cannot expect that the arrange-
ments would be such as would enable
adequate care being taken of them or
adequate treatment being given to
them. But at least some arrangements
for medicine, food, segregation and
also nurses should be made. I have
already brought the matter to the
notice of the Minister, and I hope that
he would take care to see that these
things are done.

Shri D. C. Sharma: It is a new
experiment for me to make a speech
in four minutes. Anyhow, I will try.

The first thing I want to say is this,
that H. G. Wells made fashionable a
phrase, ‘meanwhiling’. When I look
at these supplementary demands for
grants of the Rehabilitation Ministry,
I think that our Minister is the master
of ‘meanwhiling’, that is to say, he
does not prepare a master plan against
all the contingencies that are to arise
in the fleld of rehabilitation.

One of our high-ups in Dacca,
belonging to our High Commissioner’s
office, has said that 80 per cent. of the
Hindus from East Bengal are bound
to come to this part of the country.
Some people have said that 70 per
cent. will come, some have said that
80 per cent. will come. I do not quarrel
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about fAgures, but I think this rehabili-
tation business is being done in drib-
lets, small driblets, and no overall
plan is being prepared to accommo-
date all those persons. I know that
Pakistan is following a policy of
‘squeeze’; you also know that. But I
do not see any reason why the Minis-
ter does not bring forward an overall
plan so that the refugees know where
they stand, we also know where we
stand and the whole country knows
what we are going to do for the
refugees. That is the first point I
want to make.

The second point I want to make is
this. We are going to have provision
for the construction of houses and
tenements. I hope these houses and
tenements would be built in a better
style than before. You know the
damage that has been done by the
rains. That has been the greatest in
the case of these tenements and houses
because they have been built by some
Ministry.

An Hon. Member: Which Ministry?

Shri D. C. Sharma: This ‘factor
should be taken into account.

We are glad that we are going to
have cottage industries and so on. I
hope these townships will not have
the same fate as Nilokheri is having
or Faridabad is having. They are
a warning to us, and I hope the Minis-
try will heed that warning.

Again, I am glad that we are going
to have a pay officer. We have com-
plaints about the delay in the payment
of compensation, and on top of it, they
have made this delay a little more
scientific. They have brought in a pay
officer so that the poor refugee, when
he wants to get compensation, should
suffer from the delay caused by going
from one officer to another.

Again, I am glad that the Ministry
is going to give some grants for T.B.
patients and also for schools and
colleges. I know the good work that
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our Deputy Minister is doing. All the
same, I would say that an inquiry is
needed into these things so that the
mistakes that we have been making
and the delays that have been occur-
ring in the implementation of these
things are obviated. I would say that
these things do need a kind of exami-
nation because we know that Shrimati
Matthai’s Committee has done some-
thing. I do not know how far it has
been implemented. So I think an
inquiry is needed on the part of
public opinion in order to see how
these things are done.

Shrl Biren Duit: When we met at
an informal conference at Calcutta,
the hon. Minister gave us an assur-
ance that in Tripura there will be
started some industries. Now an In-
dustrial Adviser for Assam and Tri-
pura is going to b¢ appointed. When
we enquired about some projects and
schemes, we were told in Tripura that
because of the absence of such an
officer they could not send proposals.
Now, I do not know whether this
officer will remain omnly in Calcutta
or will go to Assam and Tripura.
There are some officers appointed for
Assam and Tripura, but we find that
they remain only in Caleutia, never
going to Tripura. Not a single indus-
try has been established there. So I
want a specific assurance on this point.
Even in the Darjeeling conference, the
Government of Tripura also admitted
that certain Industries, which were
mentioned then, could be started. At
present, we see that in Tripura the
problem of unemployment has assum-
ed such a big proportion that people
are dying in the Central Road of
Agartala. Nobody cares for them.
When they go to hospital, they are
told that it is due to starvation. The
refugees cannot be kept in hospital,
and so they are thrown in the street.
If we report to the police, or even to
the District Magistrate, they do not
care. Some people die on the street.
Such is the condition. If this officer
really means to do something for us,
he should go to Tripura immediately
and steps should be taken to start
some industries. I want a specific
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[Shri Biren Dutt]

assurance from the Minister whether
this will be done.

I want also to know this. In the
conference at Darjeeling he had to
admit that about 40,000 people are still
to be rehabilitated. Where are they?
Are they sitting in camps in Tripura
the real picture of which nobody can
describe. They were waiting in the
verandah of the rehabilitation offices
and one Chief Commissioner came and
felt it was nauseating and ordered
these people to be thrownsaway some-
where else. So, they were carried
away and thrown into a camp known
as Arundhati Nagar. I want to know
what has happened to that Arundhati
Nagar. Has it been improved or have
these people been sent to some other
colonies? These are points which I
want to know froth the hon. Minister.
At Tripura we have no opportunity
to discuss these things. When we go
to an officer he does not even want to
recognise us. Even when Dr. Meghnad
Saha, a Member of this House, went
to a camp a Director threatened him
and asked him who he was. The
Doctor replied that ‘we are the masters
of your masters’. Such is the situation
in Tripura. So, 1 would like to have
some information from the hon.
Minister in his reply whether he is
intending to do something for the
refugee people.
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(1) Easier communication bet-
ween East Bengal and the
adjoining Indian States.
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(2) Relaxation of travel restric-
tions.

(3) Facilities for remittances of
money.

(4) Proper facilities for trade and
employment for the minority
community in Pakistan,

(5) De-requisition of houses be-
longing to minority commu-
nity in East Bengal and res-
toration of fire-arms to the
minority community.
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7Y & M7 & ar groma w=g A &
wifew v @ § O wfaw a8 =7
w § f& s faga, wem, fagr
o F8ET § ww yAA ¢, qEEEET
¥ cfaqw wxv § o @ Wy
& fr fegeams & gokt fgel & oA &
WX TwaaRe & qfage wige w31

NfE g0 37 & A7 2 G, & oAy
¥ wg w7 HTH WA §

Shrimati Renu Chakravarity: May
1 just ask one question?

Shri Mehr Ghand Khanna: May I
finish my answers to some of these
points first?
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Shrimatli Renu Chakravartty: It is
on this particular point that I wish to
ask because the hon. Minister is speak-
ing about it. We have not raised the
basic issue of the land question. The
particular point here is about the
living conditions, at the work site
camps. If it is a short-sighted policy,
we will have to spend more on T.B.
patients unless we improve the living
conditions at the work-site camps.

o AT W WA 0 7 W7 X
faqge sfawms wxa § f5 a8 s
wrey €1 oY #fentq §, 99 § goApEAEe
g wifed wiT Y gT q@ @ R
¢ 37 % a7 @ dfafadrs et
wifzd, & T9 & 99 ¥ Qg AW
FawE F@TE | AT AW X EH H
wr§ woyr 7@ § Afew o I fow
#Y a7 w9 4 g fRar g ag 3R
g & W< 7z 7z ¢ A ag s
t F de dma MR Wk AT T
frarr 7 s srafzaaw  (¥97a7)
¢ o 7 #r§ @7 AT WO § AT
wivwe (dfrer) @ fow & e o g
WY g9 ®Y I@ 9 gAT T /T
o) ®T7 qF @ MF W IF 9T qAA
[ AT AN AT TET TF WA
qer W . . . . . .

wy wwaremw feg W AT
N 7y Fedr qrAT o ad

Shrl Nand Lal Sharma: He will not
accept it.

oft AET W WA HIT FA
wrawag g fr A wr @ fage &
g AT # 3T oW amEs
FAHS F TIARE ¥ GATT AT FT
e g g A a1 firser 0 &
agt * % fafaeex aga & frwar §
ot e fafreex (grate #4t)
g ¥ faaar § o A ag #gT &
ford Qarfrar oix o dex g fv i}
¥ g9E %1 fif ¥ § WK W
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fis o0 sorrat onfs dmrer & wm &
AT g1 Ehare A a1 Fwar |
Shrimati Renu Chakravartty: Be-
cause we have had such bitter experi-

ence in these places in Assam, Bihar,
Orissa and other places. Even today
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we have not had a fair deal in those
places.

sft AP WX WA WX T wE
o f& agi & Iqad7 gu & AV W
A € fr gu €, afe g oF T
FTA L T AT ¥ ag A FAF
fed darc g fr ot oo wqT 7g
qr f& fRfafedss &w (gl
Fer) & o@e ofweface (3)
i b, WX O gy g
qifafewa fax (Twdfas ong) wad
fear mr (=TeT m@T) WX s W@
f& 9@ o GET @I 2, I FT G
¥ W FAHA W7 ATHT |
Shrimati Renu Chakravartty: You

prove this. I challenge this unless
you prove this,

Mr. Chairman: There is no question
of challenging. The hon. Minister is
making his reply to what others have
said.

Shrimati Renu Chakravartity: He is
saying that again and again.

Mr. Chairman: I can understand;
he has a right to make a point. How
can I allow this challenge and counter-
challenge. Then it will be very diffi-
cult to go on.

Shrimati Renu Chakravartty: May
we have these particular points that
have been made. Were certain speci-
fic charges made? Have they been
made specifically? Has it been said
that on such and such occasion such
and such person did or said so?
Otherwise it is vague. (Interruptions)

Mr. Chairman: Order, order. After
all the hon. Minister is making his
point and is saying that the causes of
the trouble are so and so. The
reasons may or may not be right
accurding to all Members. But he
has a right to say what he feels. There
is no question of challenging at all.
The whole thing is not going to be
decided here at this moment. If the
hon. Member feels that what the hon.
Minister says is not correct, there are
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other ways in which the hon. Member
can undo that.

Shrl Mehr Chand Khanna: I do not
know why the hon. Member sitting
opposite should take any exception to
my remark. I never said that her
party was responsible or that she was
responsible What I do say and
maintain is that we have such and
such information _that there are poli-
tical parties who are trying to exploit
the situation there and persuade these
people to leave their homes where
they have been for the past 4-5 years.
(Interruptions) Let me proceed. I
did not want to go into it at all. I am
making a specific point; I can name
the persons.

# w7 W wEA oA g,
g 7T ¢ F T § s A F
foagt @y &\ T ) oz
F A R & o faw ag o
& P ¢ 37 fa a1 912 W fgre
2a7 ¥ feogeft wrf 6 387 77 ARt
T I &, A FETH ;T A AWA
Wraffm g fFremgard
g GI I § T TF QHo THo
qdo § T ST & TFF (wraw) wA
¢ o 57 & I 9% fafre (qw
war) ar Fdfafaam fafreet (qrate
wY) & ar gt 8, aw gw waTrA F
| ST & | 9% W AT w7 OF
g (freg wfa &1) ader a1 e
T & | WY FMA 3 AEAT qIEATT EA
g Iy g 5 forw o e
gt 5v Ov g fearaw (snia)
T @ | waY Qv @, ag & T wrwav

Mr. Chairman: May I just call the
attention of the hon. Minister. We
have also got another motion.

Shri Mehr Chand Khanna: You give
me flve minutes more and I will
finish.

. W R gy wd v o et foqw
T TF T wwqaT (wgarT) wifza,
e oF dww urs fr grew (awr &
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[ 77T W= w)
TAE ) F KmTIEA (@A)
aifgd, g0 7 AT FRET Aw
(wivem) FT @ 1w 7 @7 fFoag
ey st fafexa g 7@ 2
Ig WA N (wTrE wwer)
W ® W AT Aq« (HET W1ei)
o @i (fraemr) s =ifed 1 o)
W & e (3F) FT R
(vgavr) @ w1 frear wfgd o
® Y aff wgav v @ AT
toomﬁalﬁ'ﬁmﬂ"
fe gmo SR W oA s s
ot g fF o fefesee sreom (sfaw
AWET) FATR WA § T IW W
wReEdr (Fafter ¥) T ()
5t | e oF @ g fefesedy
(werr€) § wmimw €, sfem
(W ® wwewr) gl @rd fefe-
wedr W & f ot ot wrar § ag S
¥ AT AW AT WATEAT | ST g
W I ¥ qEg T I A WR
T F F g g, Y g T wG ?
T WY w4ge §, 5 weg awange
gy (dr 7 w4 ¥ fofaw) @, wx
w1y wrgY g wed qed @, W
LLALAR SURMCCILELE LR W
v faT o, At ot £g WY g Ag
wgi fafade (Hifea) @ @ &
vafafege (weifes) & 4@ @
FHEAT § | W FIX FTH ®Y g7 Hi@E
() s g A ag ot aw X
&Y war & fs s ®Y aTET ITAT 9w

® 7z *g @ 91 fF g @vr oy
frv gt v @ § @y il T e
g Ot W e WRT 8 Al S
TS AW F, a1 W & www qef
(7=r) a1 sWw wETHE (TTHT) WY
o e g
@ § & garo W w19 *7 9 wre-
foqer (wmawi) &, @Y M §, 9@ §F A
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fewtm (w=T) ) &

A A ga WY F qAT A4
g2 "Wy | TF §q ar g wd
gfas @ it 7 fear aifF wRe
THo To & AT &/ QT | A I FT J4TT
o g et (faer daerm) 2T,
# 7ff ¥ T WifE AT Tho Te
at § ag v fx oefafrefer w3
st fz fafaegt s wrgeer (Foarer -
wq & wargerg fagaor wi) & 99
& g fear arww @ (vfafom
FHRAgR) & & s o
RO TF g ot ar
FAET § @A § W A a9g ¥ WK
9 FTH B AT ¥ F7 & forg ot oy
€6 9T I FT gH TG 987 | AR
qre 9gx uF fafeen (waw) o oy
A, TR 9T | S W FH 7 1 g
fecere firam waife wrg @i Fererdt oY )
v Fw (frawor) i snfeRae
(ewaw) & fad g 97 = @)
®t s F ¥ g | Agh At oy wR
R wafed @ W oF o
#r D gRIRE (weaTdY W)
&Y 9E) | qT AT ¥y, 000 Fo TF T
sy mmagm T R E
aifs g & (FiagR) T
qET AT §F | ¥TW & W AT A
fafeem (waai) 1 fear o @ 7@
R & & o, dfe w@
¥ T chwe (waa) T e fE
T Frnfera (g9eaq) &g S@r |
WX IO (F W) o g A
AT A § JH 5,000 To WE |
wHam A gifF@maw e
w1 woma § wodr ¥ forw #r S
€ R, ¥o0 Fo | TF WTEEH (RWF) [
ITEEAEE (T IR TweR) W R
fom & fod g & uee %o TAT ]
RET H T Wl AT F FE 18,000 o
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ﬁﬁmwmﬁm'rguu,uo Go
# w7 FRRE () ¥ f6 g,
geaifeat W 2dew & fed
Y,000F0 TAT AT § Fifs wifre
qFST (WgT) FAT &

wren afwn ow - & 7 g @i
frar a1 fF St wRT ATiE (W W)
T&‘lﬁg&:,ooetﬂ!ﬂmﬂmtl

st APT WA WAT (FE 8G,000Fe
w1 fgama @t & 7 aoen fagr ifs @
fodt gu & | A ¥ ow AT (qT-
A AR HE) & faafad F 15,000 ¥o
fed gu & S8 & @y s (9d)
¥ ferme owdfewr @ dew
(fewdl av wfafom am), 999 d=
fawd W% wiFaT, TEUEEE g%
fraafrae (wfmee amgaeer Wi
TN AR W FATAT W ) |
ﬁﬁﬂmtﬂ,oooﬁolﬂ?ﬁal
Aagagmmagm § f5 s &
FTHA R ¥ AW WE F AT RA
gRefe ®r @1 oiw a1 § W ¥
FRf@z M A7 a1 § @ &% o
T JgTET M, TE WW A AT G
¥ T gRw ag A W & i
qfseam & oY qomdt § I9 %7 ® W
it wew Y goT }, IT w1 wvw Wy
o AT A g ¥ AW R
(vfawz) Y = (FoEr) ey
FOT AT L IT AT AW A AT Y
e & g T aweTEr W @Y
AT @R AR W
ot fafris (gi) & WA e
Wwre'w (ufre) &1 T TWE &
Iefae (afvarem) *t aefeaa
N I o o 77 ¥ @ A A, qw
T 7€ o F ¥ 1 7 e e
(wwer) ®y gw 7 foar, 9@ & I
feofre & ffafaian sem (grafs
e ) & aedier feat YT v wR_a
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& T & gk T oAy gher w€
T §f & T g v o
wiw  ¥wefe (T sfeared)
1 A Ipfae (qw afeaem)
= feqr s 9 A7 w wiw v o
AT qg I e & AT wmar
afer 3 PRfae 7 oF am ar v
& f I 9w w1 fafrees 91 @8 fidwr
THAAT & AT F 97 ®T 43 @I, WX
w fage ¥ w9 oz anfed fr ot
wiw Iwefge § 99 ® s wefvaa
faefit g€ &

T qg 9 o & 3w
7w oA (weree) R
fear &1

sft e whnfeRae (gweaE)
¥ IR § 39 q@ed |

ot Wge W W o SR
(wrag) aga s () &0
Mr. Chairman: Order, order. This
motion was to be finished by 4 ..
The hon. Minister has already taken
more than about 20 minutes and I

would therefore request him to finish
now.

Shri Mehr. Chand Khanna: I have
finished, Sir.

Shri Kamath: Three more minutes
may be allowed.

Mr. Chairman: We have already
exceeded the time and he has taken
more than 25 minutes.

Shri Eamath: Three more minutes
do not matter.

Mr, Chakrman: Let him take as
much time as he likes.

st AT e wen o # 7 g W
a1 o wrerfea aga s~aT § 1 &
ot fafaeec g & ama @ &
w3t ag werwar w9 9 § Ay & faelt
# &5 amar ;| T FA § FwwAT =
wren § oY ag faeeh & @ & 1 o
o § Y g iy A} P W
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(= FET w= &)
& g7 aifenw arw (farore # feame)
WE §% a1 1 g U e ¥ o@r
& 1 gw A Fedifaas (SormY)
¢ W g S e w w1
R

fagm ¥ a ¥ & 7 wqr s &
o wER @t wEA s S
o & AW AT ARAET § 9T A
® g7 W FT T KT A Dfewy w€7T )

wre! wfws ww ;. de (afeew)
qrfeer ¥ Y ooy (@reomdf) sy
&, 57 & 0 Ao dvo TFzw () &,
A& ATt § & F %77 a1 5 w9 @
e w7 fear o @y &)

oft Sy W = Fo Wo FATH
g T& qrfwea & gY a1 § afeer
& IF E ATETT wFTH |

oft firewrht : saTeT wvaT fEd |

st Age oy oo foogel dar
& fwrd ¥ faere o agy o= @
oY § wifs s &3 F g e
) freaar WX Y T A qrET wrE
fefedn (afdw ofer) g & =g
MEAN I L1 NI ¥F or
£ AT0 & g7 ax fawe § o
trmsfaamagafemiand
w8 @ dgw (frerx) agr7 @, %9
JqgT W W W wrAq fafred (faw
garerg) ¥ wqrEy faer @ 1 WA TE
Sgen o fear § 5 A9 wewm A

ol W7 HoET geqaTEl § 9 gEE-

T (vqr) ¥ 39 A7 o g AT
¥G gW qATIA F2X (IR F)
0w, Ofefafoad deie (wfs-
iy IeeTT) f & W geE-d A
w0 1§ (7T) W & o Fowgft
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(eomrdt) w7 & 9 & foq g 7
Yo FT@ HT TWAW FAT 97 {f6T
g7 Wit a% wrf ey a1 Lo AN
wr & aeer T g% & | T 9
@ ) faer @ e oo faeq @ &
g frae aff & 9 | oW g weg-
aTer 7 Y AT A FIET TSI (F97T)
§ Su wr gwde (F%r) A fegr omd
qq TF FTH TEI g1 AFAT § | TH AT
& T daw fwar § 6 97 weame o
R W W) A "SR SEaT
&, I F W Y ¥ A ufemAw wm-
v (wfafam o) T T g 39
®T AU FT |
Lala Achint Ram: Discretionary
Fund should be raised.

st Age w w=n o fewdEd
st (eafays fafiw) o o 1 aveis
& & | wiw aw fafred o wredw
(far #aremm) & ¥ &€ qoer 7@
BT & WX Y &7 T & 7 wivr § Wy
qa faem g

Mr. Chairman: I take it that the
hon. Minister has finished.-

Shri Mehr Chand Khanna: If there
are any questions....

Mr. Chairman: I will not allow any
more questions.

I will now put cut motions Nos. 4,
14 and 24 to Demand No. 90 to the
vote of the House.

The question is:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,93,000 in respect
of ‘Ministry of Rehabilitation’ be
reduced by Rs. 100.”

The motion was negatived.
Mr. Chairman: The question ‘is:

“That the demand for a supple-
mentary grant of a sum not
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exceeding Rs. 2,803,000 in respect
of ‘Ministry of Rehabilitation’ be
reduced by Rs. 100".

Y The motion was negatived.
Mr. Chairman: The question is:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,803,000 in respect
of ‘Ministry of Rehabilitation’ be
reduced by Rs. 100.”

“That the demand for a supple=-
mentary grant of a sum no
exceeding Rs. 2,85,00,000 in rese
pect of ‘Expenditure on Displacea
Persons’ be reduced by Rs. 100.”

The mbtloﬂ was negatived.
Mr. Chairman: The question is:

*“That the demand for a supple-
mentary grant of a sum, not
exceeding Rs. 2,85,00,000 in res-
pect of ‘Expenditure on Displaced
Persons’ be red:.lced by Rs. 100.”

' The motion was negatived.

Mr. Chairman: Now I will put
Demand No. 90. The question is:

“That a supplementary sum not
exceeding Rs. 2,893,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1950.
in respect of ‘Ministry of Reha-
bilitation'.”

The motion was adopted.

Mr,. Chairman: Now I will put
motions Nos. 16, 25, 26, 27 and 28 w
Demand No. 91 to the vote of the
House.

The motion was negatived.

Mr. Chairman: Now Demand No. 81.
_The question is:

“That a supplementary sum not
exceeding Rs. 2,85,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of Maren,
1856, in respect of ‘Expenditure
on Displaced Pegsons’.”

The motion was adopted.

The question is: DemAaND No. 120—LoOANS AND ADVANCES-

“That the demand for supple-
mentary grant of a sum not
exceeding Rs. 2,85,00,000 in res-
pect of ‘Expenditure on Displacea
Persons' be reduced by Rs. 100.”

The motion was negatived.
Mr. Chairman: The question is:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,85,00,000 in res-
pect of ‘Expenditure on Displacea
Persons’ be reduced by Rs. 100.”

The motion was negatived.
Mr. Chairman: The question is:

"“That the demand for a supple=
mentary grant of a sum nok
exceeding Rs. 2,85,00,000 in res=
pect of ‘Expenditure on Displacea
Persons' be reduced by Rs. 100"

The motion was negatived.

BY THE CENTRAL GOVERNMENT
Mr. Chairman: Motion moved::

“That a supplementary sum not
exceeding Rs. 11,2848,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 3I1st day of March,
1956, in respect of ‘Loans and
Advances by the Central Govern-
ment".”

Terms and conditions of loan te
Burma

Shri lms!ll: I bel' to move:

“That the demand for a supple-
mentary grant of a sum not:
exceeding Rs. 11,28,49,000 in res-
pect of Loans and Advances by
the Central Government' be
reduced by Rs. 100.”
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Shri Kamath; I beg to move: Now we are granting a loan of 20

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 11,28,49,000 in res-
pect of ‘Loans and Advances by
the Central Government’ be
reduced by Rs. 100.”

Affairs of Indian Airlines Corporation
Shri 8. L. Saksena: I beg to move:

“That the demand for a supple-
menfary grant of a sum no
exceeding Rs. 11,28,49,000 in res-
pect of ‘Loans and Advances by
the Central Government’ De
reduced by Rs. 100.”

Mr. Chairman: These cut motions
are now before the House.

Shri A. M. Thomas (Ernakulam):
Mr. Chairman, this Demand relates to
two items: one a loan of Rs. 20 crores
to Burma and the other item an addi-
tional loan of Rs. 83'49 lakhs which
is proposed to be given to the Indian
Airlines Corporation.

While supporting the Demand and
the two items coveted by this Demand
I wish to make a few observations.
Burma is our neighbour country and
we_have the best of relationship with
that country. To the principles of
Panch Shila and also for each and
every stand that the India Govern-
ment has taken we have got enthusi-
astic support from Burma. We have
<ome to the aid of Burma in the matter
of the rice deal Now when the
‘Burmese Government finds itself in
difficulties to tide over the current
financial difficulties we have come to
its aid by granting a loan of Rs. 20
-.crores. I have absolutely no objection
to this sort of help being given to the
Government of Burma. With regard
to the rice deal we all know that it
was also intended to liquidate in part
the loan which was previously due
from that Government tq our Govern-
ment and ultimately that rice deal
was not altogether to our benefit. We
had to pay for the Burmese rice much
‘more than the price that was prevail-
ing in the internal market. So that,
‘we have lost heavily on that rice deal.

crores of rupees. I have already sub-
mitted that I have absolutely no
objection to the grant of that Ilgan.
But I wish to make one submission
concerning this. We have got trade
relations with Burma on different
items. But one important item of
trade between India and Burma was
the export of dry prawns from India
to Burma. When this question of loan
was raised during the last session of
Parliament, the Finance Minister was
asked whether, when negotiations are

going on for this loan, care will be -

taken to see thit the trade in prawns,
which the Burmese Government has
virtually stopped by taking it out of
the O.G.L., will be resumed and
whether this Government will per-
suade the Burmese to have trade in
dry prawns as was done previously.
The Finance Minister then replied
that in fact negotiations are going on
for that purpose. But I do not think
anything material has come out of it.
During this session there was a ques-
tion by my hon. friend, Shri Punnoose
concerning this fact and the answer
to is this: —

“The talks with the delegation
who came from Burma were con-
fined mainly to the grant of a loan
to that country. Trade matters,
including the export of dry
prawns, were also discussed with
a view to exploring the possibility
of increasing Indo-Burmese trade.
The Government of India, how-
ever, did not consider it pecessary
to lay down any condition on the
loan with regard to the export of
any commodity to Burma includ-
ing prawns.”

The Burmese Minister of Trade was
here after this article was taken out
of the O0.G.L. I requested our Com-
merce and Industry Minister, Mr. T. T.
Krishnamachari, just to have informal
talks with the Burmese Minister and
cerning the export of prawns. The
Commerce Minister was kind enough
to contact the Burmese Minister and
though he did not extend a definite
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assurance he said that he would
examine the matter and try to accom-
modate India when the sgituation
eases. Even after that, this matter
had engaged the attention of the Gov-
ernment when this loan was negotiat-
ed. But, as I have already submitted,
nothing material has turned out. It
is a very serious matter as far as my
part of the coumtry is concerned. I
am told that dry prawns worth two to
three crorés of rupees were being
exported for years to Burma and that
market has stopped and there are no
alternative markets also for dry
prawns. Thousands of fishermen, who
depend upon this trade, are now
suffering: So my submission is that
Government will just take note of the
feelings of the people of that part of
the country and acquaint the Burmese
Government that this item of trade
may also be resumed and that it may
be put on the O.G.L. I wish that
Government would devote its atten-
tion to this aspect and would not sit
quiet after granting this loan of 20
crores of rupees. Burma is morally
bound to see that our requirements in
this matter are also met to a certain
extent. We are not putting any
impossible conditions on this grant of
loan. This is a very simple request
that we are making to Burma and I
believe that, if properly approached,
the Burmese Government would be
prepared to accede to our request.

Coming to the second item, with
regard to the loarn to the Indian Air-
linez Corporation, the hon. Minister....

Mr. Chairman: Order, order, I want
to enquire of the Finance Minister
how much time he will take.

Shri M. C. Shah: It all depends on
the points put forward by the Mem-
bers. I will reply on the point of the
Burmese loan and about the Indian
Airlines Corporation my senior
colleague Mr. Jagjivan Ram will reply.
I will take at the most about ten
minutes on the Burmese loan.

Mr. Chairman: May I know how
much time will be taken for replying
#bout the Indian Airlines Corporation?
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The Minister of Communications
(Shri Jagjivan Ram): It ig very difi-
cult to indicate the time. It depends
upon the points raised.

Mr. Chairman: The discussion, ac-
cording to the schedule, should close
at 5 p.M. We have already exceeded
the time in the other demand.

Shri M. C. Shah: Half an hour has
been allotted to this Appropriation
Bill and half an hour for Appropria-
tion Bill for 1850-51.

Mr. Chairman: So far as the time
table is concerned, we have decided in
the Business Advisory Committee that
half an hour must be given so far as
the excess demand is concerned and
half an hour for the Appropriation
Bill. So, one hour will be taken. That
means that we must finish at 5 p.m.
But, at the same time, I think that this
excess demand will not take so much
time. So, will it do if wegoupto 5°10
p.M.? I will request the hon. Mem-
bers and the hon. Ministers to so
adjust the time that we may be able
to finish this demand at 5.10 p.m.

Shri M. C. Shah: I will take only
five miniutes.

Shri A. M. Thomas: Having regard
to the very little time at my dispo-
sal....

Shri Joachim Alva (Kanara): Kind-
ly give me flve minutes.

Mr. Chairman: Let him finish.

Shri A. M. Thomas: I do not want
to take much time on the second item.
The hon. Minister was good enough to
circulate the budget estimates of
revenue and expenditure of the Indian
Airlines Corporation for 1955-58. It
has been a matter of anxiety that the
Airlines Corporation every year is
incurring losses, and the losses are
increasing. You will find from the
figures that have been. supplied to us,
in 1953-54, in the actuals for eight
months the total deflcit was 80'41
lakhs of rupees. In 1954-55, accord-
ing to the revised estimates, the total
deficit is 115'59 lakhs of rupees and
according to 1955-56 estimates, you
will find that the total deficit that 1s
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[Shri A. M. Thomas)

anticipated is 194'84 lakhs of rupees.
I would, on this occasion, just recall
for the very kind attention of the
Communications Minister the high
'hopes that he held to this House when
the Airlines Corporation Bill was dis-
cussed on the floor of this House.
Apart from our general policy, the one
reason why we resorted to nationa-
lisation of air service was that the
Government of India was every year
subsidising these companies to a very
substantial extent; so that, we have
to take into account the losses that
have been incurred by the wvarious
airlines services. With a view to
minimise the losses and to see whether
the industry can be rehabilitated, this
nationalisation was being resorted to.
I know that in spite of the best efforts
made by the Communications Minis-
try, this loss was also due to the
revision of salaries and allowance and
to the various other causes which were
unavoidable. While I do not blame
the Ministry I should think that the
Ministry should, as far as possible,
try to see that the losses are reduced
to the minimum extent.

One other fact that is shown in the
note itself is:—

“In addition the Corporation is
in need of a loan of Rs. 45 lakhs
as a result of the accumulation of
large funds of the Indian Airlines
Corporation in Pakistan, repre-
senting the excess of earnings over
expenditure in that country. The
amount accumulated up to 3lst
July 1955 was Rs. 3311 lakhs
which may go up to Rs. 45 lakhs
by the end of March 1856. Every
effort is being made for the
repatriation of these funds to India
but as this is likely to take some
time it has become necessary to
advance the amount to the Cor-
‘poration.”

I fail to understand what exactly is
the difficulty to realise this amount. I
believe the hon. Minister will make it
clear. I have only one point more.....
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Mr. Chairman: I am sorry. The hon.
Member has taken 14 minutes out of
the 45 minutes. Other hon. Members
also will have to be given a chance
and some time must be given to the
Minister also. I would request the
hon. Member to finish at once.

Shri A. M. Thomas: I will conclude
in one minute. It has been a matter
of gratification and I should con-
gratulate the Ministry for the excel-
lent service done by the Skymasters.
But at the same time, I would like
to point out to the hon. Minister that
when the efficiency of one sector has
increased, the irregularity in the other
sector has also increased to a certain
extent. I am referring to the Dakota
services, especially from Madras and
other places. I understand they are
now very irregular and I hope that
the hon. Minister will see that when
the public are satisfied with the intro-
duction of the Skymasters, the other
sector of the service also maintains its
efficiency.

Shri Kamath: I will not say much
about the loan to Burma, because my
hon. friend Mr. Thomas has already
disposed of that matter. But I would
like to know from the hon. Minister
whether in spite of negotiations that
were conducted at the time of the
signature of the loan and in spite of
our cordial talks, the Government of
Burma refused to agree to any trade
agreement or whether there was no
such serious proposal at all. I want
to know about this particular matter,
especially because of the answer
given by the Finance Minister to a
question on the 6th of this month.

I would like to refer in brief to my
second cut motion, No. 20. This is
about the advance made by the Gov-
ernment for the purchase of Sky-
masters. It is a fait accompli no doubt
and I hope they are rendering good
service, though there are complaints
here and there. The hon. Minister will
tell us that they are flourishing and
prospering and that Government are
satisfied with their servive. I hope the
people who use the Skymasters wil}
also be satisfled with them. But the
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particular point to which I would like
to draw the attention of the hon. Min-
ister is this. Before advancing the
loan to the Corporation, did the Gov-
ernment satisfy themselves about the
antecedents of the Air Carrier Service
Corporation, Washington? I want to
know this, because on an earlier
occasion I have been told that an
investigation had beén conducted into
a shady deal by that Corporation with
the Bharat Airways, and the papers
were forwarded by the I.A. Corpora-
tion to the Reserve Bank and also to
the Customs Department for neces-

sary action. I tried to elicit further -

information on this matter through
supplementary questions and also
through a separate question, but for
some mysterious reason both were
disallowed and I therefore take this
occasion. I want to know whether.
this American company was really
associated in this shady deal with the
Bharat Airways and induged in infla-
tion of invoices. That is the charge
against the Air Carrier Service Cor-
poration. The inflation was to the
extent of Rs. 16 lakhs out of a total
of Rs. 36 lakhs. I am told that as a
result of the investigation made by
the Indian Airlines Corporation, it
was found that the compamy had
violated our Indian laws. The investi-
gation was completed by the Indian
Airlines Corporation and the papers
were sent to the Reserve Bank. What
happended there? Did the Reserve
Bank find that the charges were not
well-founded or was the company
exonerated by the Reserve Bank or
by the Customs Department, or was it
let off with an admonition? Was it a
mere warning for good behaviour in
future? The question has already
been asked in the House whether
global tenders were invited by the
Government or by the Corporation
before purchasing the Skymasters
from that company and the answer
was ‘no”. The Minister was not here;
his Deputy was here and he said that
global tenders were not invited
hecause it was a matter of urgency. 1
wonder what. the urgency was about
this particular matter. How long
would it have taken to invite global
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tenders? Perhaps it would have taken
six months.

[SHRIMATI RENU CHAKRAVARTTY in
the Chair]

Was the matter so wurgent that the
Government could not have waited
for six months? My information was
that the prices paid for these Sky-
masters at that timé were exorbitant.
I am told the prices have gone down
now; but the prices paid then were
exorbitant compared to what you
might have had to pay if global ten-
ders had been there. This particular
company practically dictated terms to
the Government which the Govern-
ment accepted. The terms were ac-
cepted in spite of the unsatisfactory
antecedents of this company and the
order was placed with them. There-
fore, the purchase of the Skymasters
was not a satisfactory deal and I
would like to know whether the Gov-
ernment made adequate enquiries—
either on their own or through the
Corporation—as to the antecedents of
the company and secondly, about the
urgency for purchasing these Skymas-
ters without inviting global tenders.

Shri Joachim Alva: In regard to
the first Demand regarding the loan
to Burma, I think we need say very
little. Burma is our dear sister and
neighbour and in times of distress, it
is our moral and political duty to run
to the rescue of Burma. She is not
coming like an ordinary money
grabber to a marwadi. We have
powerful capitalist triends like
Mr. Somani who, within two minutes,
can raise Rs. 2 crores for a Corpora-
tion; and, how can the Government
of India which has nearly a Budget
of Rs. 500 crores, grudge Rs. 20 crores
for Burma. Burma has not come with
a beggar’s bowl! Burma is a proud
and independent nation. It is a great
nation. It is a shame to know that
some of our countrymen down South
had taken 200, 300 and even 1000 per
cent. interest on money-lending in
Burma and have even grabbed Bur-
mese lands. That has created a moral
retribution. Burma does not
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remember these things; but we have
to hang down our heads in shame
when it is said in any part of the
world that our countrymen grabbed
money in that kind of Shylockian
manner. Today Burma, as I said, is
not coming with a begging bowl
Burma has refused to take even
what we have taken from others.
Burma has rejected American aid,
whereas we have accepted foreign aid.
Burma did take some meagre help
from America. But, when the KMT.
weapons were discovered marked
with American symbols, Burma
rejected foreign ald and refused to
accept any kind of American aid.
When Burma has peen offered aid by
America, Russia and China, there are
people criticising why we should give
aid to Burma.

Shri M. C. Bhah: Today there is no
opposition to loan being given to
Burma.

Shri Joachim Alva: I think my
friend does not kriow that questions
were put in this very House why aid
was extended to Burma. I want to
remove these misapprehensions. That
is all.

Coming to the second point, in
regard to the Indian Airlines Corpo-
ration, I have great sympathy with
the hon. Minister. The hon. Minister
of Communications is a very able
man and he has an able Deputy.
But, I think, the officers down below
are not what they are perhaps right
at the top. The reason is that they
have inherited a bad legacy, a legacy
of flve capitalist corporations, some of
whom have manipulated accounts,
have run amuck with their accounts,
who have really to be brought before
the bar of public opinion. They have
to put things right. They have to clear
up the Augean stables. When the
Americans and the British are plan-
ning the Douglas and other types air-
craft to fly swiftly over the Atlantic,
one of the most hazardous routes in
the world, we are just toying with
Skymasters and trying to put them
right. I would beg of the hon. Minis-
ter to see that the affairs of the
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Indian Airlines Corporation are put
right. Of course, he is trying his best.
I would like him to see that the
horses are not changed in the mid-
stream and the old and tried hands
who have been manning the stations
of the Airlines Corporation are not
changed. The passengers, when they
ge to the counters, should receive all
smiles and courtesy and should be
able to get tickets quickly. They
should not be allowed to feel that if

.they go to the travel agents, they get

tickets more quickly and they cannot

-get them directly from the counters

of the Corporation. The public and
above all the {foreigners should not
‘have any complaints that tickets are
available only with difficulty, that
bookings are cancelled quickly and
that they are not receiving courtesy
and attention from the employees
Company. When the International
Civil Airlines Organisation has codifl-
ed and simplified and put things easy
for air passengers around the world,
I do not see any reason why our own
airlines should not give passengers
the benefits of such a system. I hope
the hon. Minister will be able to put
things right and make our own routes
popular with the public and above all
serve the foreign passengers on the
golden principle—the customer is
always right!

Shri 8. L. Saksena: I wish to move
cut motion No. 17.

Mr. Chairman: It has already been
moved.

Shri 8. L. Saksena: So far as Burma
is concerned, I fully agree that we
should give a loan. Our interests re-
quire that we should do it in friend-
ship for Burma. I would like to dis-
cuss the second portion of this grant.

First of all, I wish to congratulate
the hon. Minister for having taken
steps to remove the grievances of the
employees. Item (i) is Rs. 50 lakhs
for increase in the salary and allow-
ances of the employees brought about
by the revision of their scales of pay
and other service conditions as a result
of negotiations with their represen-
tatives. I congratulate the hon. Min-
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ister because he has not followed the
policy of the Labour Minister. I am
glad this has been done.

I am sorry that a sum of Rs. 45 lakhs
has been allowed to accumulate in
Pakistan and we are required to give
a loan to the company to keep it run-
ning. Why should there be so much
of an accumulation? There should be
some system by which our earn-
ings are recovered month by
month. Why should there be
any occasion for a loan? Why is
money allowed to accumulate? It is
now Rs. 33 lakhs and it is likely to
become Rs. 45 lakhs, It seems that it
will go on accumulating. Why is this
s0? Why should not that be put an
end to?

I would like to know why we are
running at a loss. After all, we took
over the airlines in the hope that
they could be run better. There are
still losses. I would like to know how
long these losses will continue and
whether there will be some time
when we shall be self-sufficient and
make some profit. I would like to
support my hon. friend Shri Joachim
Alva that we should conform to the
International regulations. We should
have more links. We should not only
run to Tokyo and London and back.
We should have more services to
other countries also. I would like to
know what plants they have for ex-
panding our infernational communica-
tions.

Mr. Chairman: Dr. Suresh Chandra,
I would like the hon. Member to
finish his speech in two minutes
because I would like to give to the
hon. Minister at least 10 minutes to
reply.

Dr. Suresh Chandra: As you have
been pleased to give me only two
minutes, I shall not touch upon the
question of Burma about which the
previous speakers have supported the
demand. Because, it is the unanimous
desire of this House to help our
neighbouring country. But, as regards
the second item, I think that some of
the criticism has been rather unfair,
and I think it is my duty to say a few
words jn this connection. If we go
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into the history of the airline
compaines, we will ind that there
were a large number and a large
variety of companies before. It goes
to the credit of this Ministry that they
have taken them over and made them
efficient. When the Government took
over these companies, there were
large liabilities and they had also to
pay compensation fo them. Also the
service conditions of the employees
of these companies were very bad.
Here, we find the first item is increase
in the salary and allowances of the
employees brought about by the
revision of their pay scales and other
service conditions as a result of nego-
tiations with ther representatives,
I think this a very good element af
cheer in the improvement of the
service conditions of the employees of
these companies. I think the Minister
deserves the fullest congratulations
for that.

I also feel that my hon. friend
Shri Joachim Alva has been rather
uncharitable when he said that our
airmen are not very effective, that
our airmen are not so brave, ete. I
think this is rather unfortunate.

Shri Joachim Alva: I never said
they are not brave. He is saying
things that were never uttered by
me.

Dr. Suresh Chandra: I am glad of
it.

Shri Joachim Alva: Our airmen are
valiant boys.

Dr. Buresh Chandra: I could not
understand his complaint against our
air services. I have found, in my
experience, that our air services are
as efficient as, if not more than any
other. I have flown many thousands
of miles several times and I have
been told by many foreigners that our
services are most efficient. Of course,
we have had a bad legacy. This Gov-
ernment has turned that into a nice
thing.

One more point to which 1 would
like to draw attention is about this
sum of Rs. 45 lakhs which has
accumulated in Pakistan. I would
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like to know from the hon. Minister
why this amount was allowed to
accumulate in Pakistan and whal
efforts were actually made to get thic
money. There is absolutely no indica-
tion about this in the note supplied to
us. I would be grateful to the Min-
ister if he could kindly supply the
reasons why this amount was allowed
to be accumulated in Pakistan. This
is a very huge amount. With these
words, I would like to congratulate the
hon. Minister for so ably handling the
Ministry.

Mr. Chairman: I would request the
hon. Minister to finish his remarks in
five minutes so that a little time may
be left for answers regarding the
Airlines Corporation.

Shri M. C. S8hah: I will not take
more than filve minutes. I am happy
that the Members who spoke on the
question of the loan to Burma were
glad that the Government of India
had given Rs. 20 crores as a loan to
Burma. Burma is our neighbour and
friend. If there are difficulties there,
we must go to the rescue of Burma.
In spite of difficulty about foreign
exchange and balance of payment
position, we had to give a loan. My
hon. friend Shri A. M. Thomas raised
the question of export of dry prawns
to Burma. When the Burmese delega-
tion came in September-October, their
first proposals were with regard to
Rs. 10 crores loan and Rs. 10 crores
credit. Therefore, at that time, the
question of trade was to be discussed.
As a matter of fact, a list was prepar-
ed about the commodities to be
exported to Burma. The item of dry
prawns was also included for about
Rs. 80 lakhs or so. But later on, the
Burmese delegation pleaded that they
did not want to have these conditions,
but they liked to select the commodi-
ties which they should import into
Burma, and when and how. The Gov-
ernment of India agreed that they
will not make it a condition that
Burma should import certain commo-
dities from India into her territory.
So. instead of Rs. 10 crores credit,
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Rs. 20 crores loan was granted to
Burma. The terms of the loan are
that it will carry 4 per cent. interest,
and they will have to repay it from
1959 onwards in half-yearly instal-
ments of Rs. 2§ crores each, so that
during 1959, 1960 and 19861, that is,
during the last few years of the
Second Five Year Plan we shall be
getting those moneys back.

5 p.M.

I quite realise the feelings of my
hon. friend from Travancore-Cochin.
VWhen dry prawns were on O.GL,
there was a good demand. But from
March 1955, that was cancelled. Now,
dry prawns can be imported into
Burma only against the licence for
foodstuffs, and therefore it is quite
possible that the exports from India
now will not be of the same size as
what would have been the case if the
0.G.L. had not been cancelled. Repre-
sentations have been- made to the
Burma Government, but till now,
they have not borne any fruit. How-
ever, the "suggestion of my hon.
friend Shri A. M. Thomas will be
conveyed to the Commerce and
Industry Ministry who will taxe
necessary steps in the matter.

I have nothing further to say except
that I am happy that all the Members
have expressed their happiness over
this deal.

Shri Kamath: Was the hon.
Minister present at the negotiations
with the Burmese Government, or
was the senior Minister present?

Shri M. C. Shah: I was not present
when the negotiation were conducted,
because the negotiations with regard
to trade were to be conducted by the
Commerce and Industry Ministry.
But belonging to the Finance Minis-
try, I know about this Rs. 20 crores
loan which we had agreed to give
to Burma.

Shrl Kamath: Second hand know-
ledge?

Shri M. C. Shah: It is first hand
knowledge. Perhaps my hon. friend
Shri Kamatk does not know that I
belong to the Finance Ministry.
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Shri Kamath: Were you present at
the negotiations? That was my ques-
tion.

Shri M, C. Shah.: I might not have -

been present, but I know these things
in the Finance Ministry.

Mr. Chairman: It is not necessary
for him to be present at every con-
ference. I think he should be able
to read the files.

Shri Jagjivan Ram: I shall take
note of my hon. friend Shri Kamath
first, who referred to the purchase of
Skymasters. He started by asking
why global tenders were not invited,
and why this deal was finalised with
a particular firm, namely the Air
Carrier Services Limited, Washing-
ton. It is a fact that global tenders
were not invited. And in such mat-
ters, it is perhaps neither wise nor
prudent to invite global tenders. for
since the commodity is limited, if the
demand is known, the prices shoot
up. Perhaps my hon. friend Shri
Kamath is not aware that Skymasters
are no more under manufacture, and
therefore one has to go in for second-
hand Skymasters in the market.

But we did something which would
amount to a global tender. The Sky-
masters are mostly available in
America. So, we approached our
Embassy there and requested them to
give us information about all possible
available Skymasters with their
specifications, descriptions and prices.
Purchase of an aircraft is not such a
simple matter as saying, here is a
Skymaster, and this is the price of it.
One has to go into the make of the
engine, the year of manufacture, the
year in which the aircraft was made
airworthy, the hours it has run, and
so on. The price has to be determin-
ed only after taking all these factors
into consideration.

So, we got all the specifications
from the Embassy in Washington. If
I had the time I would go through
everyone of them and show from how
many parties in America we got
information from as regards the
descriptions and specifications of
Skymasters and also quotations about
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their prices. While comparing all
these, we found that the offer made
by this particular company, whose
aircraft was not in America but in
eastern countries was the best.

Shri Kamath: In Saigon?

Shri Jagjivan Ram: And it was to
be available to us on a quicker
delivery; the prices also were com-
paratively cheaper than what were
quoted by those in America. There
was demand for Skymasters iIn
American itself. Sometimes, it so
happened that by the time we could
send a reply to our Embassies, we
recelve telegrams from them saying
that the aircraft were no more avail-
able. This was the condition at that
time. And we got from this company
all the three aircraft with seven
spare engines and a very large
amount of spares. In the case of
the others, the position was different
for they were able to supply only one
or two, and that too with no spares,
either parts or engines. When air-
craft are purchased, it is always
better to have aircraft with critica:
stores and spares along with them.

So, ultimately the Corporation
decided that it was advantageous for
the Corporation to have a deal with
this particular firm. The question
was also cheaper in this case, because
it was $5,80,000, whereas the quota-
tions from the others were so much
as $7,15,000.

The hon, Member has raised also
the question of the bona fides of this
particular firm. So long as we were
having a deal favourable to the Cor-
poration, we were not very much con-
cerned with the bona fides of thar
firm. We had known certain things
about the complaint that he has rais-
ed. We were in possession of the
facts, namely that before nationalsa-
tion, while supplying certain mate-
rials to a particular air company, this
particular firm had certain dealings
in a way which was not very
desirable. But the Corporation haa
to look only to the particular transac-
tion which they were having with
them and when they found that the
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transaction was very much advant-
ageous to them, they settled the dea:
and flnalised it; and the Skymasters
were received here, and they are
operating.

I am not quite sure whether even
if global tenders had been invited, we
would have been able to secure these
Skymasters. In the first place, very
few Skymasters are available, ana
secondly even if we had been able to
secure, I wonder whether we would
have been able to secure for the
prices at which we have secured
them. Thirdly, my hon. friend had
asked, what does it matter if there
was a delay of six months. Well, the
answer 1s that we would have lost
the revenue which we have been
earning in the last few months. That
is quite simple. So, I am sure we
would not have been able to pur-
cnase these aircrafts at such a cheap
price if global tenders had been
invited.

8hri Kamath: What action have you
taken against that company for its
earlier irregularity and wiolation of
law?

Shri Jagjivan Ram: As a matter of
fact, we cannot take any action
against that company. But while
determining the compensation to be
paid to the particular existing air-
lines, our audit team took into
account the ‘question of double invoic-
ing, and to that extent the amount or
compensation to existing air company
was reduced. So, we have safeguard-
ed the Corporation. That is all.

Shri Kamath: Any black-listing of
that firm in effect?

Shri Jagjivan Bam: That is a
foreign company. Perhaps my hon.
friend is aware that that is an Amen-
can company and not an Indian
company.

Shri Kamath: Of course.

Shri Jagjivan Ram: Another thing
was that it was because the American
company was stationed outside
America that they were in a position
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to give a lower quotation for the air-
craft than the American compuiues
stationed in America were apie w
give. That was also another factor.

Then I come to the gquestion of
losses which my hon. friend, Shri
A. M. Thomas, and others have rais-
ed. The Corporation is making—and
I am myself making—earnest efforts,
as far as possible to reduce the
losses. In this connection, I would
make one point clear. Nowhere in
the world has any internal airline—
barring one or two unimportant air-
lines—ever earned a profit or run
without any loss. In our country,
there are several factors which are
very much disadvantageous to us as
compared to airlines in other coun-
tries. In the first place, the price of
petrol is much higher in India than
anywhere else. Secondly, we are
paying tax on petrol to the Govern-
ment, and the rebate which was avail-
able to the private companies is not
available to the Corporation. The
Corporation—I am speaking from
memory and subject to correction—is
contributing to the Central exchequer
to the tune of something like Rs. 94
to Rs. 96 lakhs per annum on account
of tax on petrol itself. So if you de-
duct that amount from the amount of
loss, you 'will find that the loss is
less; you will also find that the Cor-
poration is indirectly contributing to
the Central exchequer to the tune of
that amount.

Then another factor is about saleg
tax. Recently, after nationalisation,
one or two State Governments have
increased the rate of sales tax on every
gallon of aviation spirit. That has
also added to the expenditure of the
Corperation.

Then again after nationalisation‘,‘:'e
could not carry on with the same
conditions of service and scales of
salaries of the employees. As you will
8ee, on that account there has been
an additional expenditure of Rs. 50
lakhs per annum. These are certain
factors contributing to the loss of the
Corporation.
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Another factor which should also
be borne in mind is that of the ex-
pansion that we have effected—the
Heron services. We know that in
certain sectors where we have intro-
duced the Heron service, traffic may

be generated after some time. So in-

the initial stages, so long as traffic is
not generated, there will be loss on
those services. So these are the
factors contributing to the rising loss
of the Corporation. But in due time
I am sure—as I assured the House,
while piloting the Air Corporation
Bill—within two or three years, we
may be in a position to reduce these
losses. Though we have shown here
the loss on account of the Skymaster
service also, from the way in which
we are getting traffic in the Sky-
masters, I am hopeful that the loss
there will be reduced substantially.

So we are making every possible
effort to reduce the losses. But 1
repeat what I have said, that it is
very difficult for internal air services
anywhere in the world to run at a
profit. There may be a few excep-
tions in the case of smaller air com-
panies in America or somewhere else,
but otherwise everywhere the inter-
nal air services are running at a loss
or are being subsidised by their gov-
ernments, either directly or indirect-
ly. There are, in certain matters,
hidden subsidies given by govern-
ments to sustain and support °the
internal airlines.

Mr. Chairman: Will the hon.
Minister take a long time? We: have
already exceeded the time-limit.

Shri Jagjivan Ram: One word about
Pakistan. We will have a substantial
amount in Pakistan. I am told by my
colleague, the Finance Minister,
that though in Pakistan they have not
got any law which prevents remit-
tances to foreign countries of profits,
dividends or interest earned by
foreign nationals in Pakistan, all sorts
of administrative difficulties are
created in the way of the repatriation
of our money from there. Though we
have been taking the matter up at
certain levels for the repatriation and
remittance of our profits, our earn-
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ings there, we have not so far suc-
ceeded. What the Pakistan Govern-
ment says is that whatever revenue
is earned in Pakistan should be spent
there. As a matter of fact, we can-
not spend all that there. We are
giving salaries and other things to
our employees in Pakistan from our
earnings there, but we have a sur-
plus, and all sorts of administrative
difficulties are being put in the way
of the repatriation of that surplus. I
will say only this much: the House
knows how Pakistan behaves in al
these matters whenever there arz
negotiations regarding our outstand-
ings.

Shri Kamath: Notorious.

Shri Jagjivan Ram: I would re-
quest the Finance Ministry to take
up this question and see how we can
make certain adjustments.

Shri Kamath: The Prime Minster
should take it up.

Shri Jagjivan Ram: That is what I
have to say. About efficiency and
other things, 1 will assure the House
that if anything is brought to ou.
uotice, we make earnest efforts to set
that rightt W. have emphasised tha:
the Corporation has to serve its
master, the air passenger, and the
«taff should always be courteous and
helpful to him. The remarks bv the
Members of the House will be com-
municated to the Corporation. We
have got a fine lot in pilots and othera
and I think they will be alive to their
duties and respcnsibilities, and I hope
in future they will give no cause for
any complaint,

Shri 8. L. Saksena: Is there any
plan for expansion?

Shrl A. M. Thomas: May I ask a
question?

Mr. Chalrman: I think we have al-
readvy exceeded our time. I will now
put cut motionr Nos. 5, 17 and 20 to
the vote of the House.

The question is:

“That the demand for a supple-
mentary grar{ of a sum not ex-
ceeding Rs. 11,28,40,000 in respect
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of ‘Loans and Advances by the
Central Government' be reduced
by Rs. 100.”

The motion was negatived
Mr. Chairman: The question is:

“That the demand for a supple-
mentary grani of a sum not ex-
ceeding Rs. 11,28,49,000 in respecy
of ‘Loans and Advances by the
Central Government’ be reduced
by Rs. 100.”

The molion was negatived
Mr. Chalrman: The question is:

“That the demand Jor a supple-
mentary grant of a sum not ex-
ceeding Rs. 11,28,49,000 in respect
of ‘Loans anc. Advances by the
Central Government’ be reduced
by Rs. 100.”

The motion was negatived

Mr, Chairman: The question is:

“That a supplementary sum not
exceeding Rs. 11,28,40,000 be
granted to the Presiuent tc
defray the charges wnict, will
come in course of paying auring
the year ending the 31st day of
March, 195€, in respect of Loans
and Advances by the Central

Government’.

The motion was adopted.

APPROPRIATION (NO. 4) BILL.

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): I
Leg to move for leave to introduce a
Bill to autiinrise payment and
sppropriation of certain f':her sums
from and out of the Crnsolidateq
Fund of India for the servi.e of e
financial year 1455-56.
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Mr. Chatrman: The question is:

“That leave be granted to
introduce a Bill to authorise pay-
ment and apvropriation ¢f cer-
tain {urther sums from aal our
of the Consolidated Fund of India
for the service of the financial
year 1955-58"

The motion was adopted.

Shri M. C. Shah: I introduce* the
Bill and beg to move®*.

“That the Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out
of the Consolidated Fund of India
for the service of the financial
year 1955-56 be taken into con-
sideration”.

Mr. Chairman: The question is:....

Shri K. K. Basu (Diamond Har-
bour): He should read the entire
Bill. We do not know what are the
amounts.

Shri Kamath (Hoshangabad):
Copies have not been given to us.

Mr. Chairman:
already circulated.

The Bill has been

Shri K. K. Basu: We have not got
the Bill.

Shri M. C. Shah: We have already
deducted Rs. 11,25,000 as was sug-
gested in the beginning of the debate.

Shri K. K. Basu: He has deducted.
But we must know what it is today
before us.

Shri M. C. Shah: All the Demands
have been passed.

Mr. Chairman: Order, order. This
point should have been raised at the
stage of introduction of the Bill. Now
the motion for consideration is before
the House. If this point was to be
taken up, the entire leave should
have been objected to.

*Introduced and moved with the recommendation of the President.
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Bill
Shri K. K Basi: We are not
objecting to the leave, but we should
know what the Bill contains. He
may have deducted Rs. 11,25,000. But
let him state the position now.

Mr. Chairman: Order, order. The
entire Bill, as it stands, should be
placed before the House. The hon.
Minister should have made a state-
ment after moving for consideration.

The Minister of Communications
(Shri Jagjivan Ram): He has not
made any speech.

Mr. Chairman: I have not put the
motion to vote.

Shri M. C. Shah: I have already
moved the Bill for consideration.
This Bill consists of all the items that
have been voted by the House. It
has been already improved upon, be-
cause Rs. 11,25,000 have been deduct-
ed from the Bill. So this Bill consists
of just those items that have been
passed minus Rs. 11,25,000. I do not
know what other matters the hon.
Member from Calcutta wants me to
give him. I think he knows the
practice and procedure. He is here
for the last three and a half years and
he knows the procedure. He is an
eminent solicitor of the Calcutta
High Court and he ought to know the
procedure also.

Shri Raghavacharl (Penukonda):
May I submit that contingent notice
of the Appropriation Bill was one of
the items on the agenda. The Bill
contains in the main all the items
voted in the House and these Bills
are not distributed to the hon. Mem-
bers, as a matter of practice, earlier.
It cannot contain more than what has
actually been voted by the House.
That is the practice.

Mr. Chairman: The hon. Member
has just tried to help the hon.
Minister out.

The question is:

“That the Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out
of the Consolidated Fund of

' Grants
India for the service of the filnan-

cial year 19656-568, be taken into
consideration.”

The motion was adopted.
Clauses 1 to 3, the Schedule, the En-

acting Formula and the Title were
added to the Bill.

Shri M. C. Shah: I beg to move:
“That the Bill be passed”.
Mr. Calrman: The question is:
“That the Bill be passed”.
The motion was adopted.

——

DEMANDS FOR EXCESS GRANTS

Mr, Chairman: Now, the discussion
on Excess Demands will take place.

Demanp No. 28-A—MINISTRY WITHOUT
PORTFOLIO

Mr. Chairman: Motion moved:

“That a sum of Rs. 1,097 be
granted to the President to make
good an excess on the grant in
respect of ‘Ministry without Port-
folio’ for the year ended the 31st
day of March, 1851.”

DEmManD No. 40—BOTANICAL SURVEY
Mr. Chairman: Motion moved:

“That & sum of Rs. 6,384 be
granted to the President to make
good an excess on the grant in
respect of ‘Botanical Survey' for
the year ended the 81st day of
March, 1951.”

Demanp No. 51—ACGRICULTURE
Mr. Chairman: Motion moved:

“That a sum of Rs. 28,30,744 be
granted to the President to make
good an excess on the grant in
respect of ‘Agriculture’ for the
year ended the 3l1st day of
March, 1851.”

Demanp No. 54—SALT

Mr, Chairman: Motion moved:

“That a sum of Rs. 28,88,199 be
granted to the Piesident to make
good an excess on the grant in
respect of ‘Salt’ for the year
ended the 31st day of March,
1951."
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DeMaND No. 64—MISCELLANEOUS
DEPARTMENTS

Mr. Chairman: Motion movad:

“That a sum of Rs. 28,52,180 be
granted to the President to make
"good an excess on the grant in
respect of ‘Miscellaneous Depart-
ments’ for the year ended the
31st day of March, 1951.”

Demanp No. 74—EXPENDITURE ON Dis-
PLACED PERSONS

Mr. Chairman: Motion moved:
“That a sum of Rs. 6,25,810 be

granted to the President to make

good an excess on the grant in

respect of ‘Expenditure on Dis-

placed Persons’ for the year end-

ed the 31st day of March, 1951."”

Demanp No. 80—MiscELLANEOUS AD-
JUSTMENTS BETWEEN THE UNION AND
STATE GOVERNMENTS

Mr. Chairman: Motion moved:

“That a sum of Rs. 47,804 be
granted to the President to make
good an excess on the grant in
respect of ‘Miscellaneous Adjust-
ments between the Union and
State Governments’' for the year
ended the 31st day of March,
1851.”

DeManp No. 82—Crvin DEFENCE
Mr. Chairman: Motion moved:

“That a sum of Rs. 8,287 be
granted to the President to make
good an excess on the grant in
respect of ‘Civil Defence’ for the
year ended the 31st day of March,
19851."

DEMAND NO. B83—PREPARATION
PAYMENTS

Mr. Chairman: Motion moved:

“That a sum of Rs. 58,62,358 be
granted to the President to make
good an excess on the grant in
respect of ‘Pre-partition Pay-
meunts’' for the year ended the
31st day of March, 1951."

D:mmp No. 89A—VmnpHYA PRADESH
Mr. Chairman: Motion moved:

“That a sum of Rs. 2,683,049 be
granted to the President to make
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good an excess on the grant in

" respect of ‘Vindhya Pradesh’ for
the year, ended the 81st day of
Murch, 1951.”

DeManNDp No. 98—Caprrar OUTLAY ON
INDIAN PosTs AND TELEGRAPHS (NOT
MET FROM REVENUE)

Mr. Chairman: Motion moved:

“That a sum of Rs. 30,790,985
be grated to the President to
make good an excess on the
grant in respect of ‘Capital Out-
lay on Indian Posts and Tele-
graphs (Not met from Revenue)’
for  the year ended the 31st day
of March, 1951.”

Demawp No. 97—Inpian Posts AND
TELEGRAPHS—STORES Suspanse (Nor
MET FROM REVENUE)

Mr. Cl;ajman: Motion moved:

“That a sum of Rs. 1,13,72,976
be granted to the President to
make gesod an excess on the
grant in respect of ‘Indian Posts
and Telegraphs—Stores Suspense
(Not met from Revenue)' for
the year ended the 31st day of
March, 1851."

Indent for Scientific Instruments

Shri Kamath (Hoshangabad): I beg
to move:

“That the Demand for an
.Excess Grant of a sum of Rs.
6,384 in respect of ‘Botanical
Survey’ be reduced by Rs. 100.”

Delay in receipt of equipment

Shri N. B, Chowdhnry (Ghatal): I
beg to move:

“That the demand for an
Excess Grant of a sum of Rs. 6,384
in respect of ‘Botanical Survey’
be reduced by Rs. 100.”

Retention of an officer beyond normal
date of retirement.

Shri 8. L. Saksena (Gorakhpur
Distt.—North): I beg to move:

‘“That the demand for an
Excess Grant of a sum of Rs. 6,384
in respect of ‘Botanical Survey’
be reduced by Rs. 100.”
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Non-gettlement of bonus to sugar-
cane growers

Bhri 8. L. Saksena: I bey to move:

“That the demand for an
Excess Grant of a sum of Rs.
28,30,744 in respect of ‘Agricul-
ture’ be reduced by Rs. 100.”

The Minister of Food and Agricul-
ture (Shri A. P. Jain): With your
permission, may I submit that cut
motion No. 4 by Shri S. L. Saksena is
out of order because the excess expen-
diture relates to the year 1950-51 and
this cut motion deals with the pay-
ment of bonus to the sugarcane grow-
ers. This scheme came into operation
only in 1953-54 and did not exist at
the time when the excess expenditure
was made. Apart from that, the
excess expenditure has nothing to do
with the sugarcane bonus. In .fact,
the sugarcane bonus did not exist at
that time and therefore this cut
motion is completely and totally out
of order.

Mr. Chairman: What has the hon.
Member to say? The fact stated by
the hon. Minister is that this bonus
to sugarcane growers did not exist
at that time, in the financial year for
which this excess grant is being
demanded. If that is a fact, this cut
motion cannot be allowed to be mov-
ed.

Shri 8. L. Saksena: The Fund was
for, the benefit of the sugarcane grow-
ers,

Shri A. P. Jain: But bonus did not
exist at that time. .

Shrl K. K, Basu (Diamond Har-
bour): Probably the hon. Member
wants to argue why did you not give
bonus then?

Mr. Chairman; Prima facie it looks
as if the scheme for bonus did not

exist at that time and so such a cut .

motion cannot be moved. Is it the
contention of the hon. Member that it
existed at that time?

Shri §. L. Saksena: It might not
have existed; it ought to have.
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Mr, Chairman: I am afraid that the
rules of this House do not allow
hypothetical questions to be discuss-
ed. Therefore, cut motion No. 4 is
out of order and cannot be allowed.

Cut motions moved:

(1) “That the Demand for an
Excess Grant of a sum of Rs. 6,384
m respect of 'Botanical Survey’
be reduced by Rs. 100.”

(2) “That the demand for an
Excess Grant of a sum of Rs. 6,384
in respect of ‘Botanical Survey’
be reduced by Rs. 100.”

(3) “That the demand for an
Excess Grant of a sum of Rs.
6,384 in respect of ‘Botanical Sur-
vey' be reduced by Rs. 100.”

Shri Kamath: I shall be very brief
indeed. This excess demand with
reference to the Botanical survey is
composed of two ftems. One is un-
anticipated and the second is unex-
pected—unanticipated payment, and
unexpected retention of an officer. It
is payment for scientific instruments
indented for in 1948-49 and redeived
in 1950-51. That means to say that
they were received in 1950-51.

Before I proceed, I would like to
draw your attention to the fact that
the Minister concerned—neither the
then Minister nor the present Minis-
ter—is present here at this time.

The Minister of Communications
(Shrl Jagjilvan Ram): The Finance
Minister who embraces everybody is
here.

Shri Kamath: This demand is—I
take the papers at their face value—
for the year 1950-51. I wonder why
Government has come forward in
1956-56 for the sanction of this
amount. I see it is not a very big
amount, but it is a question of princi-
ple involved. It takes so long for the
Audit to find out this excess payment.

Why was it not brought before the
House earlier? The indent was plac-
ed in 1948-49 and the instruments
were received in 1950-51. Which was
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the company with whom the indent
was placed? When the indent was
placed, did not Governemnt have any
idea as to what the instruments would
cost? At least its approximate cost
could have been shown in the budget
at that time. As scon as it was spent,
why did not Government come for-
ward with a supplementary demand
before the House?

The second part of it is the unex-
pected retention of an officer beyond
his normal date of retirement. This,
of course, is becoming common now-
adays and it has become a habit with
Government now. There is no point
in criticising the Government. The
Government has become thick-skin-
ned and absolutely inured to criti-
cism. Retirement of an officer beyond
the normal date of his retirement is
a normal thing nowadays with the
Government. I do not want to say
much except to reiterate the criti-
cisms against the' Government that
has been directed from these benches
time and-again on this score. Unfor-
tunately due to the vast majority—I
would not use the words “brute majo-
rity"—oY the Government, these criti-
cisms have no effect. 1 would like to
know who the officer concerned was
that was retained and why he was
retained. I would like the hon. Min-
ister, Shri Shah, if he can throw
light on thisz. I wonder whether he
can, but I hope he will,

Shri S. L. Saksena: I have only to
say this. Although I can admit that
the payment for the instruments may
have been wunanticipated, I cannot
understand how the Government can
justify the retention of the officer
beyond the normal date of retirement.
To say “unexpected” has no meaning.
His date of retirement should have
been known first. Still he had been
retained for a period beyond that
date. It cannot be unexpected and
that is something which the hon. Min-
ister has to explain. This thing hap-
pened in 1850-561 but the Government
did not come up before the House till
today, which is surprising.
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Shri N. B, Chowdhury: My ponint is
about the delay in the receipt of the
scientificc equipment. In the Third
Progress Report of the Five Year
Plan, in the relevant chapter on scien-
tific development of natural resources,
it was stated that the work of the
development of natural resources was
held up for some time due to the non-
receipt of equipment in time. We find
that the Government has entered into
a number of agreements with other
countries even during this period.
There is the Colombo Plan, there is
the T.C.A. and there is the T.C.M,,
but in spite of all these, our work is
being held up due to non-receipt of
the equipment in time. Here, the
indent was placed in 1948-40 but it
was only after three years that the
equipment was made available to this
country. This only means that our
reliance on the countries where we
placed these orders was responsible to
some extent for this delay. This is
an equipment relating to botanical
survey, as-has been stated in the
Demand. 1 want to know something
about the type of the scientific equip-
ment for which order was placed and
with which country the order was
placed, and what is the reason for
delay in the receipt of the equipment.
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Mr. Chairman: I would like to say
that when particular Demands of the
Minisiries are there, instead of leav-
ing the entire thing to the hon. Fin-
ance Minister, it would be better if
the particular Minister in charge was
able to be present as that would make
things easier and give more satisfac-
tion to the Members who want some
information. For the time being, the
hon. Finance Minister can reply.

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): I
think there has been some misunder-
standing on the part of Shri Kamath,
Shri Saksena and the last speaker.
These are the Demands for the excess
payments made in the year 1850-51.
Because of our present system of fin-
ancial control the payments are made.
When there are unexpected expendi-
ture to be incurred, and then when it
is discovered that there was no provi-
sion in the budget for such payments,
the excess is brought to notice at the
stage of preparation of the appropria-
tion accounts. The appropriation
accounts are prepared by the Comp-
troller and  Auditor-General and
examined by the Public Accounts
Committee. The Public Accounts
Committee recommends the regu-
larisation of these items. In the firm
instance, the indent was placed in
1948-40. It was not anticipated that
those instruments would be delivered
in 1850-51 and that payment would
have to be made in 1850-51. The
instruments were delivered in 1960-
51, and because we had not got the
separation of accounts and audit, the
excess could not be detected. When
the goods were received and the value
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was to be paid, there was no provi-
sion for the amount in the grants
voted by the House then. Therefore,
when the Appropriation Accounts
were prepared, it was found out that
this was an excess of the demand and
therefore that has to be regularised
according to the recommendations of
the Public Accounts Committee. All
these items shown here and now
before the House were items which
were not provided for but because of
the present system of flnancing and
because of keeping audit and accounts
together, these excess payments could

not be detected during the year.:

According to our Constitution, article
115, these items are to be regularised
and passed by this House. Therefore,
these have been brought forward.

My friend just mentioned about the
cane growers. These payments ought
to have been made earlier in 1947 but
they had to be made later. Sugar
control was lifted and certain differ-
ential prices were to be paid. Some-
thing like Rs. 48 lakhs were to be paid
but only Rs. 12 lakhs were paid in
that year and Rs. 34 lakhs had to be

paid in the year 1050-51. There was’

no budget provision then. This obli-
gation had to be honoured and so
payment was made. As I said when
the Appropriation Accounts were
made, this was found to be an excess
payment. The P.A.C. have gone into
all these items and they have recom-
mended that under article 115 of the
Constitution these must be regularis-
ed. Therefore, there is nothing extra-
ordinary.

It has been said that there has been
delay. As long as the present sys-
tem continues and there is no separa-

tion of accounts and audit, such things.

may happen. This is the first batch
for 1050-51. We may have to come
for regularisation of the excess relat-
ing to 1951-52, 1952-53, 1953-54, 1054-
55 and 1955-56.

An Hon, Member: For excess pay-
ments?

Shri M. C. Bhah: Yes, It is because
of this. We are trying to separate the
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audit and accounts. Then it can be
seen that the demand is not exceed-
ed. These things happen because they
are not separated. We have already
started separating audit from accounts
in the Ministry of Food, in Supply
Department, in the Ministry of Re-
habilitation. Recently we have also
applied that policy so far as the Lok
Sabha and the Rajya Sabha Secreta-
riats are concerned. As long as the
financial cnntrol system is as it is
today, the accounts and audit depart-
ments remaining together, these
excesses will be coming. These extra
payments will be scrutinised by the
Public Accounts Committee and after
the recommendation of that Commit-
tee they will have to come before
this House for regularisation. That is
the long and short explanation of the
whole thing.

N feafa s §oit ot g oF
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Mr. Chairman: The hon. Minister
has replied to the question why excess
demands have been made; he said
that it was due to certain ways of
accounting. The hon. Member wants
to know and get a specific answer as
to item 51 under which the cane grow-
ers are stated to have benefited by a
certain deal. He wants the hon. Min-
ister to substantiate the position and
show how the cane growers had
actually been benefited. Otherwise,
he wants that to be taken away if this
was not allotted to the benefit of the
cane growers.

Shri M. C. Shah: From the differ-
ential prices that we paid and which
they collected on the stocks frozen in
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the mills, certain amount was realis-
ed and that sum was sent to the wel-
fare fund of the cane growers. From
that welfare fund whatever was to be
spent for the welfare of the cane
growers was spent.

Shri S. L. Saksena: He had not
answered about the retention of an

officer beyond his term.

Mr, Chairman: The hon. Member
wants to know why a particular officer
was retained beyond his term.

Shri M. C. Shah: There was no
question of retaining an officer. The
officer was not responsible. In 1948-
49 an indent was placed and it was
not expected that those goods would
arrive in 1050-51.  Those goods arriv-
ed in 1950-51.

Mr. Chairman: That is not the
point. The small point is this. What
is the relation between the retention
of the officer beyond the normal date
of retirement with the late arrival of
scientific instruments? That . is the
small point.

Shri M. C. Shah: I am sorry, 1
thought that Shri Kamath raised this.

Shri Kamath: You have confused
it. .

Shri M. C. Shah: It must have been
found necessary by the administra-
tive Ministry to retain him for a cer-
tain period and therefore, he has to
be paid. I have got the explanation
also. There was some delay in the
U.P.S.C. and before the recommenda-
tion came from the U.P.S.C. the period
had expired and therefore as long as
the recommendation did come from
the U.P.S.C. we had to extend the
period. We had to pay because we
had kept him.

Mr. Chairman: I shall put the cut
motions, Nos. 1, 2 and 3 to vote.

The question is:

“That the Demand for an
Excess Grant of a sum of Rs.
6384 in respect of ‘Botanical
Burvey’ be reduced by Rs. 100¢"

-
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The motion was negatived.
Mr. Chairman: The question is:

“That the demand for an
Excess Grant of a sum of Rs.
6,384 in respect of ‘Botanical
Survey’ be reduced by Rs. 100.”

The motion was negatived.
Mr. Chairman: The question is:

“That the demand for an
Excess Grant of a sum of Rs.
6,384 in respect of ‘Botanical
Survey’ be reduced by Rs. 100.”

The motion was negatived.

Mr. Chairman: I think I can put all
these Demands together.

The question is:

“That the respective Excess
sums not exceeding the amounts
shown in the third corumn of the
Order Paper be granted to the
President to make good the ,
_amounts spent during the year
ended the 31st day of March, 1951,
in respect of corresponding heads
of Demands entered in the second
column thereof.”

The motion was adopted.

[The motions for Demands for
Excess Grants which were adopted
by the Lok Sabha are reproduced
below:—Ed.]

Drmanp No. 28-A—MINISTRY WITHOUT
PORTFOLIO

“That a sum of Rs. 1,097 be
granted to the President to make
good an excess on the grant in
respect of ‘Ministry without Port-
folio’ for the year ended the 31st
day of March, 1951."

DemMaND No. 40—BOTANICAL SURvVEY

“That a sum of Rs. 6,384 be
granted to the President to make
good an excess on the grant in
respect of ‘Botanical Survey’ for
the year ended the 3l1st day of
March, 1951.”

DEmaxp No. 51—AGRICULTURE

“That a sum of Rs. 28,30,744 be
granted to the President to make
good an excess on the grant in
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respect of ‘Agriculture’ for the
year ended the 31st day of
March, 1851."

Demanp No. 54—SALT

“That a sum of Rs. 28,88,199 be
granted to the President to make
good an excess on the grant in
respect of ‘Salt’ for the year
ended the 31st day of March,
1951.”

DeMAND No. 64—MISCELLANEOUS
DEPARTMENTS

“That a sum of Rs. 23,562,190 be
granted to the President to make
good an excess on the grant in
respect of ‘Miscellaneous Depart-
ments’ for the year ended the
8ist day of March, 1851.”

DeEMAND No. T4—EXPENDITURE ON Dis-

PLACED .PERSONS

“That a sum of Rs. 6,25,810 be
granted to the President to make
good an excess on the grant in
respect of ‘Cxpenditure on Dis-
placed Persons' for the year end-
ed the 31st day of March, 1851.”

Demanp No. 80—MISCELLANEOUS AD-
JUSTMENTS BETWEEN THE UNION AND

STATE GOVERNMENTS

“That a sum of Rs. 47,864 be
granted to the President to make
good an excess on the grant in
respect of ‘Miscellaneous Adjust-
ments between the Union and
State Governments' for the year
ended the 3lst day of March,
1951."

Demanp No. 82—Crvi DerEnce

“That a sum of Rs. 8,287 be
granted to the President to make
good an excess on the grant in
respect of ‘Civil Defence’ for the
year ended the 31st day of March,
1951.”

Bill

DEMAND No. 83—PREPARATION
PAYMENTS

“That a sum of Rs. 58,62,358 be
granted to the President to make
good an excess on the grant in
respect of ‘Pre-partition Pay-
ments’ for the year ended the
31st day of March, 1951.”

Demanp No. 80A-—VINDHYA PRADESH

“That a sum of Rs. 2,83,049 be
granted to the President to make
good an excess on the grant in
respect of ‘Vindhya Pradesh’' for
the year ended the 31st day of
March, 1951."

DeMAND No. 96—CAPITAL OUTLAY ON
INpIAN PosTs AND TELEGRAPHS (NoT
MET FROM REVENUE)

“That a sum of Rs. 30,79,985
be granted to the President to
make good an excess on the grant
in respect of ‘Capital Outlay on
Indian Posts and Telegraphs (Not
met from Revenue)’ for the year
ended the 31st day of March,
1851.”

Demanp No. 97—INDIAN PosTS AND
TELEGRAPHS—STORES SuspPenNse (Nor
MET FROM REVENUE)

“That a sum of Rs. 1,18,72,975
be granted to the President to
make good an excess on the
grant in respect of ‘Indian Posts
and Telegraphs—Stores Suspense
(Not met from Revenue)’ for the
year ended the 31st day of March,
1951.”

APPROPREATION (NO. 5) BILL

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): I
beg to move for leave to introduce a
Bill to provide for the authorisation
of appropriation of moneys out of the
Consolidated Fund of India to meet
the amounts spent on certain services
during the financial year ended on
the 31st day of March, 1851, in excess
of the amounts authorised or granted
for she said services.
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Bill
Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the
amounts spent on certain services
during the financial ‘year ended
on the 31st day of March, 1851,
in excess of the amounts authoris-
ed or granted for the said
services.” . .

The motion was adopted.

Bhri M. C. S8hah: I introduce® the
Bill and beg to to move®*:

“That the Bill to provide for
the authorisation of appropriation
of moneys out of the Consolidat-
ed Fund of India to meet the
amounts spent on certain services
during the financial year ended
on the 31st day of March, I.‘|.951.
in excess of the amounts autho-
rised or granted for the said ser-
vices, be taken into considera-
tion.”

Mr. Chairman: The question is......

Shri S. L. Saksena (Gorakhpur
Distt.—North): Is it that you will
straightway put it to the vote of the
House without allowing us to speak?

Mr. Chairman: Generally the con-
vention is that the Appropriation Bill
in respect of Excess Demands is put
through without any discussion. Can
the hon. Member try to bring before

the House a particular reason why’

this eonvention should not be followed
in this case also?

Shri 8. L. Saksena: If it is the con-
vention I have no objection.

Mr. Chairman: The question is:

“That the Bill to provide for
the authorisation of appropriation
of moneys out of the Consolidat-
ed Fund of India to meet the
amounts spent on certain servi-
cee during the financial year

2414
ended on the 8ist-day of March,
1951, in excess of the amounts
authorised or granted for the

said services, be taken into consi-
deration.”

The motion was adopted.

Clauses 1 to 8, the Schedule, the En-
acting Formula and the Title were
added to the Bill.

Shri M. C. Bhah: I beg to move:
“That the Bill be passed.”

Shri 8. L. Saksena:
speak at this stage?

Mr. Chalrman: No. 1 hope the hon.
Member would not press for it.

Shri 8. L. Saksena: If there ia a
convention I do not want to press for
it.

Mr. Chairman: Now I will put the
motion to the House.

Shrl Kamath (Hoshangabad): When
there is no quorum in the House, this
Appropriation Bill cannot be passed.

Can we not

Mr. Chairman: Now that a question
of quorum has been raised I have to
take notice of it. The bell may ‘be
rung. Yes, now the quorum is there.

The question is:

“That the Bill be passed.”
The motion was adopted.

HINDU SUCCESSION BILL
The Minister of Legal Affairs (Shri

Pataskar): I think there are only
about 5 minutes left.
Mr. Chalrman: The hnn. Minister

may start now.
8hri htukn: 1 bet to move:

“That the Bill to amend and
codify the law relating to intes-
tate succession among Hindus, as
passed by Rajya Sabha, be taken
into consideration.”

*Introduced and moved with the recommendations of the President.

465 L.S.D.
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Shri A. M, Thomas

(Ernakulam):
That is enough.

Mr. Chairman: The hon. Minister
may continue.

Shri Pataskar: This problem has a
history of its own.

[Mr. DeruTY-SPEAKER in the Chair.]

Sir, I have moved the ‘motion and
I think I will better speak tomorrow

because there are only three minutes
left now.

Mr. Deputy-Speaker: The hon. Min-
ister can start now.

Shri A. M. Thomas: He has for-

mally placed the motion before the
House.

Mr. Deputy-Speaker: All right, he
may continue tomorrow.

The Lo® Sabha then &djourned till
Eleven of the Clock on Tuesday, the
13th December, 1955,
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PAPERS LAID ON THE
TABLF=—

The following statements
showing the action taken by
the Government on various
assurances, promises and
undertaykings  given by
Ministers during the various
Sessions shown against each

were laid on the Table of the
House.—

(1) Su&?Icmcniar state-
ment No. III, Tenth Ses-

(;)nog, 19{5 of Lok Sgbha

upplemen tatement
No. IX. mh
(31)9_? oii Lok Sl.bh;.

upplcmentary Statement
No. }F{?ﬂ. Eighth Session,
(x sé; n:ﬂ'I Lok Sabha,

upplementary Statement
irn. XXIII, Sixth Session,
x?sg of Lok Sabha,

({\I upplementary Statement

0. XXVIII, Fifth Session,
I 1'33 oflz_ok Sabha.s
Upplementary Statement
No. XXXVIIL. “Third Ses-
sion, 1953 of Lok Sabha,

(7) Supp ementug' Statement
No. XXXVI. Second Ses-
sion, 1952 of Lok Sabha,

8) Supplementary Statement
No. XXXIV. First Session,
1952 of Lok Sabha,

MESSAGE FROM RAJYA
SSABHA.—.
ecretary reported a mes
from l?"\iy! Sabha that R:}ﬁ
Sabhs had passed the Bar
Councils (Validation of State
Laws) Bill, at its sitting held
on the 8th December, 1955

BILL. PASSED BY RAJYA
SABHA—LAID ON THE
TABLE—

Secretary laid on the Table
the Bar Councils (Validation

Seasion,

DAILY DIGBST

CoLUMN3S

2153-54

23254

2254

of State Laws) Bill, as passed .

by Rajya Sabha . .

CONSIDERATION OF BILL.

Motion to consider the Cons-
titution (Eighth Amendm:nt)
Bill was moved by Shri
Biswas. The Lok Sabha divid-

ed on the motion. Ayes 345;
Noes 1, The motion was
adopted by a majority of the
total membership of the House
and a ity of mot
less 1t two-thirds of
the members taid vot-

ing. Clause-by-clause cinsi-
deration of the Bjll was post-

225468

DEMANDS FOR

[Monday, 12th December, 1955]

ned till the 13th Decem-
I, 1958, . . .

DEMANDS FOR SUPPLE-
MENTARY GRANTS—1955~

56
Demand No. 65 relating to the
Minis'ry of  Irrigation
and Power, Demand No. 46
relating to the Ministry of
Health, Demands Nos, 76
and 82-A relating to the
Ministry of Natural Re-
sources and Scicntific Re-
search, D:mands Nos. go
and 91 relating to the Minis-
try of Rehabilitation and
D:mand No. 120 relating to
the Ministry of Finance
fwcreu discussed and voted in
u . &

EXCESS
GRANTS—1950-51. .
Demnand No. 28-A rclating to
Ministry without Portfolio,
Demand No. 4o relating to
Botanical Survey, Demand
No. sr1 relating -to Agricul-
ture, Demand No. §4 relating
to Salt, D>mand No. 64, rela-
ting to Miscellaneous Depart-
ment Demand No. 74, relat-
ing to Expenditure on Dis-
laced persons, Demand No.
0, relating to Miscellanoues
adjustments  between the
Union and State Govern-
me=nts, D:mand No. 82, re-
lating to Civil D:fence, De-
mand No. 83, r;latin‘ to
Prepartition ayments,
Du::::nd No. 89-A rc].yuTns to
Vindhya Pradesh, Demand
No. 96, relating to Capital
Outlay on Indian Posts and
Telegraphs (Not met from
Revenue), D:mand No. 97
relating to Indian Posts and
Telegraphs—Stores Sus-
pense. (Not met from Re=
venue), were discussed and
voted in full . . .

BILLS INTRODUCED AND

P?SEED_ iati (No. 4)
1 riation o.
(Bill P\g;?imroduoed, consi-
dered and passed.

2) Appropriation ( No. 5)
(lgill %u introduced, consider-
ed and passed . . .

CONSIDERATION ‘OF

BILL.— )
Motion to consider the Hindu
Succession Bill, as passed
by Rajys Sabha, was moved
Suri Pataskar and nds
speech was not concluded,
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CoLumMns

2267-2395

2398-2412 ‘

3395—9%
2412-14
3395—98

413—14
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